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LOK SABHA DEBATES

7691
LOK SABHA

Friday, 9th August, 1957

The Lok Sabha met at Eleven
of the Clock

[Mr Speaker tn the Chair ]

ORAL ANSWERS TO QUESTIONS

Displaced T. B. Patients

*740. Shri D, C Sharms: Will the
Minister of Rehabilitation and Mino
rity Affairs be pleased to state

(a) the amount sanctioned as as
sistance to displaced T B patients
from East Pakistan during 1956-57,

(b) how many patients received
regular hospital treatment, and

(c) how many could not be accom
modated m hospitals for want of
seats9

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna). (a) Rs. 25 72 lakhs

(b) 743 patients

(c) 1313 patients

Shri D. C. Sharma: May I know m
what way those patients who could
not get admission m the hospitals were
helped9

Shri Mehr Chand Khanna: It is not
possible to provide hospitalisation for
practically every T B patient For
those whom we cannot admit in hos-

7692
pitals, we try to give them some aid
outside, both to the family as well as 
to the person concerned

Shri D. C. Shanna: May I know
what was the amount of assistance
given in this form to persons who
could not get accommodation in the
hospitals9

Shri Mehr Chand Khanna: I think,
to the family we give Rs 45 per month
and to the person who is affected by
this disease about Rs 20 It comes to
Rs 65 per family

Shri S. C. Samanta: May I know
whether the hon Minister has received
any application or request to the effect
that some T B beds should be attach
ed to one hospital an Cooch-Behar so
that the East Bengal refugees that are
living in North Bengal may be bene
fited’

Shri Mehr Chand Khanna: If the
hon Member is referring to the segre
gation hospital m Cooch-Behar, I
visited it about four or five months
ago and request was made to
me. but that request has not been en
dorsed by the State Government

Shri Hem Baroa: In view of the
fact that there are about 5 lakhs of
East Pakistan refugees in Assam, have
the Government made any arrange
ment for segregation hospitals m that
State9

Shri Mehr Chand Khanna: At the
moment we have got 670 beds Our
idea is to increase the number to 1500. 
Assam will have its due share.
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Economy Measures
t

/-Shri Radha Raman:
Shri Harista Chandra 

Mathur:
Shri P. K. Deo:
Shri Rap Naraui:
Shri Bibhuti Mishra:
Shnmati Tarkeshwari Sinha: 
Dr. Ram Subhag; Smith: 
Shrimati Ila Falchoudhuri: 
Shri Ram Krishan:

•742. Shri M. C. Jain:
Shn Surendranath 

Dwivedy:
Shrimati Parvathi Krlshnan: 
Shri Morarka:
Pandit D. N. Tiwary:
Shri Wanor- 
Shri Yajnik:
Shri Raghunath Singh:
Shri Panigrahi:
Shri Supakar:

Will the Prime Minister be pleased 
to state

(a) whether Government have de
cided to take suitable economy mea
sures to cut down jib expenditure in 
certain respects.

(b) if, so, the steps taken in this 
direction,

(c) whether it has been decided to 
set up economy units in all minis
tries

(d) if so. with what specific ins
tructions, and

(e) the amount of money that 
would be saved as a result of econo
my drive’

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal
Nehru): (a) to (d) With a view to 
ensure that the Government's finan
cial and other resources are utilised to 
the best possible advantage, it was re
cently decided that each Minister and 
Secretary should give urgent and con
tinuous attention to the maintenance 
of efficiency, integrity and economy in 
the administration To this end. they 
have been called upon to review the 
nature, volume and quality of the 
work at all levels and to take practical 
steps to remove deficiencies and to 
effect economies In this task, they 
will be advised and assisted by the

Economy Unit of the Ministry of Fin
ance and Organisation and Method*. 
Division of the Cabinet Secretariat

In pursuance of this decision, all 
the Ministries and Departments have- 
set up internal machinery in the form 
of Economy Committees. These Com
mittees are engaged in the scrutiny of 
the present and projected activities- 
to see whether some of them can be 
reduced, postponed or abandoned The 
Committees are also reviewing the 
levels of expenditure on staff and 
contingencies, so that revised and more 
austere standards may be adopted and 
enforced

Orders have already been issued in 
all Ministries, directing that no new 
posts should be created and no exist
ing vacancies filled without the per
sonal approval of the Secretary, and 
calling upon all concerned to observe 
the utmost economy in the expenditure 
on travelling allowances and on item̂  
such as furniture, stationery, electn 
city, telegrams, telephones and the 
like

(e) It is not possible, at this stagi,. 
to give a full estimate of the savu^ 
which may be effected as a result of 
these measures, which are still in pro 
gress A statement is, however, placed 
on the Table of the House to indicate 
the decisions which have so far been 
taken m the different Ministries and 
Departments, and the approximate 
savings expected [See Appendix II, 
annexure No 110]

Shri Radha Raman: May I know 
whether the Government has any pro
posal in which the employers drawing 
Rs 1000 are required to have a volun
tary cut of 10 per cent’

Shri Jawaharlal Nehru: Employers’
Shri Radha Raman: Government

servants
Shri Jawaharlal Nehrv: A number 

of them may have done so It is left 
to thenf to do so We cannot Impose 
cuts on anybody

Dr. Ram Subhag Singh: How tar
has this voluntary cut in ministerial 
salaries impressed upon the depart, 
ment to render efficient service to the
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people and pay individual attention In 
minimising governmental expenditure
in construction programmes7

Shri Jawaharlal Nehru: Such good
advice is always given

Dr. Ram Subha* Slnch: 1 am n<*
speaking of advice

Shri Jawaharlal Nehru: I could not
understand hon Member’s question
Celling them to be good, to behave,
etc

Shrimatl Tarkeshwari Sinha: Is it
a fact that in the debates op the Bud
get, it has been pointed out by so 
many Members that over budgeting is 
taking place, that is, an amount that
is allotted in a particular budget is 
not spent and again the same amount
is- drougrix1 r&rwaro5 rfrr tlhr next* y&nrir 
budget7 May I know what action the
Government has taken or proposes to
take to see that this over-budgeting
does take place and suitable ways and
means are found to see that an amount
that has not been spent is not brought
forward in the next year’s. * budget tn 
toto7

Shri Jawaharlal Nehru: It is a ques
tion with which the Finance Minister
could deal with more profitably But,
I will say this about what is called
Ijver-budgeting Let us take the Ex
ternal Affairs Ministry We want a 
number of new Missions opened They
agree and they are provided for Yet,
we do 'lot open them under pressure
of circumstances Or on the other
hand, take defence We just cannot
get the things which we want to get
They are not available We want them
the next year It is not that
we do not want them We just
cannot get because of difficulties
That kind of over-budgeting is inevi
table That type of over-budgeting,
to put m more money than is really
necessary is of a different type which
should, of course, be avoided That
is a matter of finance

So far as this question of economy
is concerned, under stress of circum
stances, we do not get something which
we want A great measure of economv
has been achieved by abandon
ing projects* big economy by aban-
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Zoning a project or postponing it will
7* * days For instance, the Minis-
17 °t Mines and Fuel and the Depart- 

ment 0f jrqn and Steel have abandoned
some projects and thereby, for the
moment, saved about Rs 2 crores,

*>87,00,000 This is a kind of eco
nomy m ^ e  sense that we do not do
what we intended to do, because we
thought we could postpone

®**H Hem Barua: Is it drilling operation7

Jawaharlal Nehru: I believe
it in<}iU{jes some drilling somewhere

other type of economy, the nor- 
ma* type, of course, is seeing that there 
,s n<* waste, etc That is right ap-
Proat:h to this guestion I do

not suppose the House or anybody
wants economy to be achieved at the
cos* bf efficiency That is no economy
at alj That is wasteful Inefficient
wor^mg is the most wasteful of all
Nowadays, there are what might be
callety scientific methods of computing
worki work study methods which, I
beheVe, started originally in the
United states in industrial concerns
Gradually, they were applied to ad- 
mimstrative offices Most countries
have adopted them and thereby effect- 
ed cbnsiderable savings with increase

eASciency, just seeing how a particu-
*ar -|ob can be done more efficiently
an<* with the least energy, if I might

fco You can see that in industrial
estaljijshments You can see that in
higher techniques and all that But it
1S nSt so easily visible m administra
tion Qut it can be done, and it has
keer̂  done Considerable changes have
beer\ made

/
&Ven m England, last year, I noticed

this in various Departments, I was
surprised at the good results of this
work-study The work-study method
18 bfeng adopted by our Methods and
Organisation Department It takes 
time, that is, studying the methods of
w0Vk and little things such as where
a f^e goes to or not and so on You

time thereby You save waste.
S’S, these are the various methods

whlch are being adopted
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Shrimati Parvathi Kriahaaa: The 
statement laid on the Table refers to
economy measures that are being in
stituted with regard to administra
tion, that is, decrease in the number of
posts and so on But, apart from that,
I would like to know what measures
are being taken to check the large
amount that is being spent on travel
ling allowances of various officers and
officials and committees both inside
the country and when they go outside.

Shri Jawaharlal Nehru: There can
be no precise rule about travelling
allowance, except that only unavoid
able travelling should be indulged m.
Those instructions have been issued
As to the results of this, possibly, it
may be estimated partly, but on the
whole, it cannot be estimated For
instance, for people going abroad, we
apply a much stricter rule now; m the
case of people going abroad, unless
it is absolutely necessary, we do not
encourge them to go abroad

Internally, each Ministry has to deal
with the matter We have told them
that they should avoid travelling un
less it is really necessary

Shri Mahanty: May I know whether
about 40 peons 01 attendants have been
retrenched as a result of the economy
measures of the Government of India,
m the Central Secretariat?

Shri Jawaharlal Nehru: I could
not give the number, but, of course,
a number have been But, as a matter
of fact, so far as I know—I speak sub
ject to correction—we do not want nor
mally to retrench people Certainly,
we do not retrench any permanent
employees even if they are unwanted,
we try to find some other place for
them So, when we talk about re
trenchment, that means that one Min
istry is giving them up for the moment,
and we have to provide for them else
where

Shri Snrendranath Dwivedy: May I
know whether Government have taken
into consideration the recommendation
of the Taxation Enquiry Commission to
appoint a high-powered body to go into
the entire question of economy mea

sures .without taking these piece-meal
decisions as they are taken today?

Shri Jawaharlal Nehra: I do not
see what economic policy has got to do
with this matter at all. I do not
understand it.

Shri Snrendranath Dwivedy: The
Taxation Enquiry Commission have
suggested the appointment of a higlt- 
powered body to go into expenditure
on non-developmental schemes.. . .

Several Hon. Members rose—
Mr. Speaker: I find that there are

a number of hon Members who want
to ask supplementaries If the hon.
Prime Minister is willing, each hon
Member can send, one question, and I 
shall just pass it on to the Prime
Minister, and a statement may be laid
on the Table of the House

Shri Jawaharlal Nehrn: But I am
unable to understand the question I 
cannot rep ly  to it

Shri Surendranath Dwivedy: My
question was this The Taxation
Enquiry Commission had suggested
that a high-powered body should be
appointed to go into the question of
expenditure on non-developmental
schemes, m order to bring about eco
nomy in those schemes May I know
why Government have not appointed
such a body and this matter of eco
nomy is being examined Ministry by
Ministry’

Shri Jawaharlal Nehru: The hon.
Member did not listen carefully to
what I said We have got, first of all,
a department of the Cabinet Secre
tariat, called the Methods and Organi
sation Department, whose chief func
tion is to be continuously doing this,
and doing it, if 1 may use the word,
rather scientifically, to measure the
output of work and see how efficiently
and how economically it can be done,
and also otherwise trying to economise.

Apart from that, what the hon.
Member said has actually been done,
that is, each Ministry 15 dealing witn
this I do not remember what the
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Taxation Enquiry Commission said 
•bout a commission. But personally,
X do not see how a commission, unless 
the commission itself is a permanent 
one sitting year after year, lookihg into 
the work, and coming and sitting in 
an office*—can give any useful advice

Several Bon. Members rose—

Mr. Speaker: I find that a number 
jot hon Members are ruing to ask sup
plementary I have already allowed 
a sufficient number I can only suggest 
this much Hon Members who have 
now risen can pass on to the Secre
tary or to our office one supplementary 
each, and I shall try to elicit informa
tion and place it on the Table 
Nothing more can be done

Shrt Hem Banu: It is a very im
portant subject

Mr. Speaker: But this is Question
Hour, and I have given sufficient time 
already for this question

Shri Jawaharlal Nehru: May I say 
that I shall gladly, apart from ques
tions, periodically—I do not know 
what the period may be, either quar
terly or half-yearly, whichever is more 
convenient—lay a statement on the 
Table as to what this Organisation and 
Methods Division in the Cabinet Secre
tariat and the Ministries are doing in 
these matters

Mr Speaker. I can suggest, because 
this is the first instance now—periodical 
statements will be made hereafter—I 
shall allot one hour after the close of 
a da> suitable to the Pume Minister 
and the House

Shn Nagi Reddy. At the beginning 
of every Session

Mr Speaker to explain to the 
Members here what exactly the pro
cess is, and whatever doubts they have 
may be cleared Hereafter, every 
quarter, a statement mav be made If 
suitable, I shall find one hour at the 
end of the day .

Shri Jawaharlal Nehru: Every day?

Mr. Speaker: No It is not so

In this Session, because we are 
starting this now, let there be not 
merely a statement, but let there be a 
discussion in the House, let there be 
suggestions What Government are 
proposing to do may be explained, all 
doubts may be cleared Thereafter, at 
the end of each session, a statement 
may be made, if it is suitable I shall 
suggest one hour on some day suitable 
to the Prime Minister

Shri Jawaharlal Nehru: I am al
ways happy to meet any suggestion of 
yours, may be that I am not expert 
enough to answer all the questions 
that might be put to me

Shri Feroze Gandhi. I want to ask a 
question regarding the Lok ^Sabha 
Secretariat adopting some measures of 
economy I want to ask a question in 
connection with that, but I do not 
know whom to ask

Mr. Speaker: He may ask me, but 
not here, and I shall certainly reply. 
I can state for the information of the 
House that when I was m my home
town, as soon as I read about the 
economy measures and the appeal by 
the Prime Minister for economising 
in expenditure, I immediately request
ed the hon Deputy-Speaker to exa
mine the working of the Lok Sabha 
Secretariat, and he has been going 
since then, for nearly a month now, 
and he is submitting a report Any 
hon Member might come to me, or 
approach the Notice Office As soon 
as I finalise what steps have to be 
adopted I shall see if any 
step could be adopted The hon 
DepuU Speaker has already applied a 
cut on his own salary, and a number 
of hon Members also have done like
wise

Shri Feroze Gandhi: This is not with 
regard to that

Mr Speaker: I have given this m- 
foimahon, but I could not be cross- 
examned unfortunately

Shri Feroze Gandhi: This has nothing 
to do with cross-examination If you 
just give me half a minute ..



Mr. Speaker: Next question.

Per Capita Income la Statea
•74S. Shri Mahanty: Will the Prime

Minister be pleased to state:
(a) whether any State governments

have tried to work out the estimates
of per capita income in their respec
tive States; and

(b) if so, the State governments
which have compiled the estimates
and the results thereof?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Yes

(b) The Governments of U P , Bom
bay, Madhya Pradesh, West Bengal
and Assam have compiled the esti
mates for certain years The figures
are given in the statement placed on
the Table of Lok Sabha. [See Appen
dix II, annexure Vo 111] These are
not strictly comparable among them
selves and with the estimates for the
country as a whole published by the
Central Government, owing to differ
ences m concepts, definitions and
methods of estimation

Shri Mahanty: In view of the fact
that owing to differences in concepts,
definitions and methods of estimation,
the figures that have been furnished to
us in the statement are not compar
able, may I know whether the Central
Statistical Bureau have taken any
steps to standardise the definitions,
concepts and methods of estimation?

Shri Jawaharlal Nehru: The Cen
tral Statistical Office is very anxious
to do what the hon Member has sug
gested, because otherwise these statis
tics are not helpful at all, and they
have been pressing the State Govern
ments, and I believe, they have sent
them model forms and questionnaires
etc. which might be used all over the
place

Shri Mahanty: May I know whether
it is a fact that the National Develop
ment Council had recommended to
Government to evolve a set o f indica*
tors for a continuous study of the pro-
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bleip of diminishing regional disparity,
and is it not a fact that estimation 01 
such per capita income State-wise is
one of the most important indicators
for studying that subject?

Shri Jawaharlal Nehra: Considera
tion of regional disparity is a conclu
sion arrived at after looking at the
actual figures. One does not study
disparity. One studies the facts, and
having got the facts, one comes to the
conclusion that there is regional dis
parity

Shri Mahanty: I would like to
know whether it is not a fact that the
National Development Council had
recommended to the Government of
India to evolve a set of suitable indi
cators to study this question, and if
the State-wise estimation of per capita 
income is not one of the most impor
tant indicators for that. If so, in view
of the statement which has now been
placed on the Table where we find
only five States have made calcula
tions, I would like to know how the
Government want to proceed about
the matter

Shri Jawaharlal Nehra: I do not
exactly remember what the National
Development Council said, except that
they have said—and the Planning
Commission have said always—that an
attempt should be made to remove as 
far as possible disparities or to go to
wards the removal or lessening of it. 
Our difficulty sometimes is m dealing
with the States because this work is 
done by the States or it can be done
by the Central Institute provided the
States agree and are prepared to co
operate But sometimes they are not
very forthcoming m this matter

Shri V. P. Nayar: The Prime Minis
ter has said that different standards
have been applied in computing the
per capita income in different States
I find from the statement that m the
case of UP the figure of per capita
income for 1948-49 was Rs. 249*4, 
but it dwindled to Rs. 212*7 
in 1954-55, that is, in five years the
per capita income in U.P. has come
down by 15 per cent. What is the
reason for this?

9 AUGUST 1987.
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8hrl A trahniil N tkn: That is a 
large question which I cannot imme
diately answer.

Shri Tangamanl: The Prime Minis
ter has said that State Governments 
are working out estimates of per 
capita income and five State Govern
ments have computed such income. 
May we know whether the other State 
Governments are also working out 
their per capita income and if so, when 
we will be able to know about them?

Shri Jawaharlal Nefyrn: I cannot 
precisely say what each State Govern
ment is doing, but I think ultimately 
■a satisfactory method will be for the 
Centra] Statistical Institute to do it 
with the co-operation of the States.

Shri Mahanty: I want to put two
questions and I shall combine them. 
The first question is this. We under
stand from the reply of the Prime 
Minister that the State Governments 
are not co-operating with the Govern
ment of India in this particular regard. 
We would like to know which State 
-‘Governments have not co-operated.

The second question is: Is it a fact 
that the per capita income in some 
States is much below the national 
average?

Shri Jawaharlal Nehru: The answer
io  the second question is that some 
States are bound to be below the 
average and some above it. It is 
obvious. The average is between the 
two. As regards the second question, 
I did not mean to imply that there is 
some kind of active non-co-operation 
by the State Governments, not that: 
but sometimes there is lack of appre
ciation of the importance of some
thing. They are delayed. That kind 
of tfcing happens. We want the 
figures; they also want them.

B.C.A.F.E.

*745. Shrimati Tarkegbwari Sinha: 
Will the Minister of Commerce and 
Industry be pleased to state.

(a) whether it is fact that the 
delegates of Japan, Indonesia and 
India to the fifth meeting of the

ECAFE Working Party have agreed 
to share with one another their tech
nical know-how and research faci
lities in leather industry; and

(b) if so, the nature and extent of 
this co-operation?

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). The 
delegates of Japan, Indonesia and 
India expressed their willingness to 
share tecnhical know-how and re
search facilities in leather industry 
not only with one another but also 
with other countries of the ECAFE 
region.

Shrimati Tadceshwarl Sinha: May
I know what is the nature and work
out of the machinery of this distribu
tion of technical know-how and how 
this will be distributed? How many 
representatives from Japan and 
Indonesia will come here to explore 
the possibility of increasing produc
tion of the leather industry?

Shri Manubhai Shah: The idea that 
was discussed at the ECAFE working 
party was broadly about policy 
matters—agreement for technical 
personnel exchange, exchange of re
sults of various researches done 
throughout Asia and1 the training 
programmes for the leather industry. 
It does not at this stage involve as 
to how many technical personnel will 
be coming and what different 
nationalities they will comprise.

S h rim ati Tarkeshwari Sinha: May I
know what Is the amount and value 
of raw hides exported from India to 
foreign countries, and the amount and 
value of finished leather goods im
ported into this country. Also what 
is the difference of export and Import 
in relation to the foreign exchange?

Shri Manubhai Shajt: This question 
does not arise out of the original 
question. But for the information of 
the hon. Member, I might say that 
the export value of raw hides and 
skins tanned or dressed is abouj 
Rs l i  crores, depending on different 
varieties exported
Last year it was about Rs. lOi crwM. 
About export of, leather goods they
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are not classified *p leather, but suit* 
coaes, belts and different types of
leather goods that are manufactured.
The total exports ot leather, hides,
skin and leather goods comes to
Bs 22*5 crores Import of only some
special varieties otf leather is permit*
ted and is of small amount.

8hrin*tl Tarkeshwari Staha: In
view of the fact that there is an 
abundance of raw material in the
ECAFE region, with India as one of
the important members, this question
was discussed and the conference was
of the opinion that there is an abund
ance of potentialities for increasing
leather production from raw hides
Now from the ECAFE region, all the
leather goes out in the shape of raw
hides May I know whether in view
of the discussion that took place in
the conference any decision or any
material benefit accrued to us in the
shape of any recommendation or
otherwise?

Shri Manubhal Shah: About the
first part of the rather long question,
it is true that most of the exports
from this region are in the form of
raw hides But it is not true as far
as the second part of the concerned,
because there are considerable exports
of finished goods also As far as the
third part is concerned, a lot of
technical collaboration is taking place
even now Japan. Indonesia and 
India are the three principal leather
producing countries in this region
excepting Pakistan It Is our desire
and also hope that such technical co
operation between these different
countries of Asia goes forward and 
we will have more and more advant
age both in the internal production as
well as export market through
exchange of results of researches and
experiments

Shri Joachim Alva: Has Japan offer
ed any list of subjects in which it
has mastery in this industry to the
ECAFE members?

Shri Mannbhai 8hah: Such lists are
never submitted. It is all known as

to which country is better technteal- 
ly equipped in which branch o f
technical knowledge.

Shri G. P. Slnha: May Z know
whether there has been any increase
or decrease in the export of raw hides
from India?

Shri Manabhal Shah: It is on the
increase.

Radio Farm Fonuaa
•746. Shri Bahadur Singh: Will the

Minister of Information and Broad
casting be pleased to state*

(a) the nature of the Scheme for
atarting Radio Farm Forums in the
various regions of the country,

(b) whether any scheme has been
evolved in Punjab with the co-ope- 
ration of the State Government, and

(c) if so, when the Farm Forum
will start functioning7

The Minister ot Information and
Broadcasting (Dr Keakar): (a) The
scheme for the extension ot Radio
Farm Forum programmes to the
various States on the lines of tte
experimental scheme worked out from
the Poona Station m 1956 is under
consideration at the Government ot
India

(b) and (c) Do not arise
Shri Bahadur Singh: May I know

what is the reason for not starting
this scheme m other parts of the
country, as it was stated in the
assessment report prepared by the
Tata Institute of Social Sciences on
the experimental UNESCO-AIR farm
forum programme carried out in
Poona that it showed a lot of success7

Dr Keskar. The reason for having
it only in one station is that this
experimental programme was carried
out m co-operation with UNESCO as
a first experiment, and as it was be
ing done in co-operation with the
Tata Institute They found it more
convenient to have it at Poona. Bpt
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Hm  experiment proved a thorough 
success and tbat is the reason why 
they have pursued the natter and in 
cooperation with the Ministry of 
Community Development, it has now 
been decided to have it in every 
S^ate.

Shri Bancs: Has any effort been
made to organise, as in Canada, farm 
forum radio clubs of those people 
who would be listening in, end then 
distributing among them scripts giving 
an outline of the subject that is going 
to be discussed and so on?

Dr. Keakar: I would not be able to 
say exactly whether clubs on the 
lines mentioned by the hon Member 
are being run, but the area where 
the farm forum programme was 
carried out in Poona is being con
tinued The farmers like it so much 
that we felt it would be a pity to 
stop it It is being continued there.
I will enquire and find out whether 
dubs on the lines suggested are being 
maintained there

N.E.F.A.

•747. Shri S. C Samauta: Will the 
Prime Minister be pleased to state:

(a) the steps taken during the First 
Five-Year Plan to preserve the uni
que cultural and social pattern of 
the tribal people m the North East 
Frontier Agency areas, and

(b) how far the qualified tribal 
personnel have been drawn into the 
administration7

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Y. N. Hazarika): (a) One of the pri
mary objects of the development plans 
for NEFA is to preserve the cultural 
and the social pattern of the tribal 
people and to encourage them to 
develop according to their genius To 
achieve this objective, the following 
steps were taken during the period 
of the First Five Year Plan:

(i) As far as possible, local tribal 
dialects were used as the 
medium of instruction in 
schools.

(ii) Text books were prepared in 
tnbal dialects. These text 
books included subjects such 
as the geography of tribal 
areas, their history, their 
folklore and songs.

(m) Encouragement was given to 
the celebration of the tribal 
festivals, while tribal songs, 
dances and gomes formed a 
part of the curriculum of the 
schools

(iv) Schemes were introduced for 
the training of tribal people 
in their own arts and crafts.

(v) A N E F A  museum was esta
blished to stimulate pnde in 
tnbal art and culture to pro
mote its development.

(b) Qualified tribal personnel in the 
NEFA are being appointed in the 
different branches of the Administra
tion and at different levels according 
to their suitability and availability. 
In all appointments, efforts are made 
to give preference to the NEFA 
tribats

Shrt S. C. Saaaanta: May I know
how many persons were recruited 
under the Indian Frontier Administra
tive Service and whether the/ havn 
any acquaintance with the tribal 
languages that are prevalent in 
NEFA’

Sbti J N Hazarika: So far as my
information goes, no tribal has been 
appointed to the Indian Frontier Ad
ministrative Service, and those who 
have been appointed to the service 
from outside are learning the tribal 
dialects and languages and their 
customs etc ,

Shri S. C. Samanta: Last year a
party of tribal reoresentatives was 
invited to the Republic Day Demon
strations m Delhi May I know whe
ther it is a solitary feature or whether 
they will be invited every year to 
show their feats7

The Prime Minister and Minister 
of External Affairs (Shri lawahadal 
Nehru): It was not last year only. 1
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believe every year since these func
tions were started on the Republic 
Day, a contingent has come from the 
NEFA.

'Shri Bern Barua: Besides exhibiting 
these tribal cultural items as museum 
pieces during the Republic Day cele
brations, do Government propose to 
institute Folk Art Museums in those 
areas and encourage cultural ex
changes between the plains and the 
Hills and adopt other measures so 
that this culture is not destroyed by 
the automobile civilisation of the 
plains’

Shri Jawaharlal Nehru I do not
know what the hon Member means 
by museum pieces A museum piece 
is something which is dead and gone 
There is more life in these things 
than m most other things that I see 
in India They are vitally living full 
of exuberance and it has been one of 
the amazing things in India in the 
last 5 or 6 years The revival of 
folk art, folk dancing, folk singing is 
one of the most promising features 
Who would put folk dancing m a 
museum I do not know maybe some
where, or iolk dancing The hon 
Member is probably thinking of some 
limited form or maybe of something 
which may be exhibited It is not a 
matter for a museum

The hon Member also said some
thing about cultural exchanges bet
ween the p’ams and the hills One 
of the major exchanges is that they 
are coming here to Delhi They have 
this exper ence But I am ratl’er 
anxious, if I may say so with all 
humility, to avoid cultural exchanges 
between the plains and the hills My 
reason is that certainly the hill 
people suffer bv that exchange, nor
mally, not always Because the plains 
people take their mill economy there 
with their culture they take various 
other things and they replace the too 
fine artistic woven products there with 
some cheap mill-made goods and very 
cheap things, and spoil the whole 
artistic background and the handi* 

.crafts of these people
8hrl Hem Barna: When I said

•museum pieces, I meant that the a ti
rade Is like that We want to preeerve

them like that These people a n
invited to the Republic Day Celebra
tions and they are demonstrated here. 
But I want those items to be pre
served and enriched by co-operation 
and encouragement That is what I 
meant.

Mr Speaker. There has been a
tendency to utilise the Question Hour 
lor the purpose at expressions of 
opinion or condemnation of the 
activities o£ Government Hon 
Members can choose suitable oppor
tunities There ate many opportuni
ties when Government action can be 
criticised I was also thinking of 
asking the hon Member to withdraw 
the expression ‘museum pieces’ It is 
a bad reflection During Question 
Hour hon Members ought not to use 
their opportunities for making such 
remarks or comments against Govern
ment Thcty have many opportuni
ties for that But here they must 
only elicit facts They may not even 
give suggestions It is not the 
occasion for giving suggestions 

y  Therefore, I will strictly enforce here
after the principle that only single 
questions with very few words con
fined to eliciting facts—not even giv
ing opinions or suggestions—will be 
aUowed on the floor of the House No 
suggestions for changing the policy 

^ and all that can be made

Shri Mahanty: May I know whether 
it is a fact that a UK-born anthro
pologist, Dr Verrier Elwm, is associat
ed with the NEFA Administration so 
far as this cultural anthropology is 
concerned’  If so, may I know if there 
is a paucity of Indian anthropologists 
in this country to fulfil that role?

Shri Jawaharlal Nehra: Prof Elwin 
is associated and is likely to continue 
to be associated We have Indian 
anthropologists m various places I 
do not know what the questioner 
means Is it an objection to Dr, 
El win because he is a non-Indian? 
We do not accept that also

Shri Bang*: He is an Indian; be has 
married a tribal lady
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Shri Jalpal Singh: Or. Elwin is now
.an Indian. My question is, is the
special officer who is otherwise
designated as the Special Comnks- 
aioner lor the Scheduled Castes in any
way associated with what is happen
ing with the programme in NEFA,
either enriching the NEFA adminis
tration or he being enriched by the
NEFA administration?

Shri Jawaharlal Nehru: Inevitably
he is associated. I could not give
details. As a matter of fact, the
Chief representative, No. 2 there, is 
a tribal gentleman who represents
him there and works with the tribes
and they have got institutions, schools
■etc. So, they must come into intimate
contact.

Bxport of Indian Diesel Engines
and Power Driven Pumps

•748. Dr. Ram Subhag Singh: Will
the Minister of Commerce and In
dustry be pleased to state:

(a) whether Government propose
to build any export markets for In
dian diesel engines and power-driven
pumps; and

(b) if so, what steps are being
taken m this regard?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir

(b) A , statement is laid on the
Table of Lok Sabha [See Appendix.
II, annexure No 112]

Dr. Ram Subhag Singh: May I know
whether the production of power- 
driven pumps is enough to meet our
requirements at an economic price?

Shri Satjsh Chandra: Production of
certain types is moie than the re
quirements in the country and there
is export also

Dr. Ram Subhag Singh; What is the 
reply to the later part of my ques
tion? Whether the power-driven
pumps are Available at economic
prices to the cultivator?

Shri Satish Chandra: I could not
catch the last words. To the culti
vator?

Dr. Ram Subhag Singh: What is it
meant for then?

Shri Ranga: Is the price within the 
reach of the peasant?

Shri Satish Chandira: Tbe prices are
quite competitive with the foreign
pumps.

Dr. Ram Subhag Singh: What is tbe
price of a pumping set?

Shri Satish Chandra: Tbe pumping
sets vary enormously in sizes. One 
may be driven by a 3 h.p. engine and 
another by a 40 h.p. engine.

Dr. Ram Subhag Singh: He can give
an idea.

Mr. Speaker: For both?

Dr. Ram Subhag Singh He says
that the prices vary with the dif
ferent types. What >s the price of
3 h p set and what is the price uf
5 hp set? ,

Shri Satish Chandra:, We are at
present concerned with exports only.

Dr. Ram Subhag Sing& Unless and
until it is available in the country to
meet the requirements cf the people,
what is the use of exporting it?

The Minister of Commerce and In
dustry (Shri Morarji Desai): For ex
port also it is manufactured inside
the country. It is not that we
are-  stinting the country and export
ing outside. It is necessary at times 
also to send our goods outside even
with some difficulty. Moreover, it
helps us to send our commodities out
side and to make them better here

Dr. Ram Subhag Singh: I wanted
the price of any one of the pumps.

Shri Morarji Desai: if a separate
question is tabled, all prices will be
given.
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8U  KasHnral: I believe there is an 
export promotion ĉouncil tor light 
engineering goods. May I know what 
steps it has taken far Increasing ex
ports of these engines to the countries 
in South-East Asia?

Shri Satish Chandra.* The Export 
Promotion Council has studied this 
matter in great detail. It sent a ques
tionnaire to our commercial represen* 
tatives in 24 countries in Asia and 
Africa and has collected a lot of 
material on the basis of whicn it has 
come to certain conclusions. Those 
are being further studied in consulta
tion with the development council and 
the manufacturers.

Shri Ranga: Are there anv imports 
of the diesel engines and power-driven 
pumps also’

The Minister of Industry (Shri 
Manubhai Shah): When my hon col
league said about pumps, he referred 
to only some varieties We are import
ing pumps to the value of about 'Rs
2 crores and diesel engines to the 
value of about eight crores a year..

Dr. Ram Sabhag Singh rose—

Mr. Speaker: I am coming to him, 
he tabled the Question, he will be 
given an opportunity at the end

Shri Anthony Piilai; May I know if 
the Government is considering the 
banning of exports so that the prices 
for the domestic consumer may come 
down?

Shri Manubhai Shah: May I ela
borate it a little’  These ars really in 
the nature of - token exports The 
total value of export last year of 
diesel engines was of the order of 
Rs 2,77,000 and the export of pump*: 
was estimated to cost about Rs 
1,24,000. We are really creating con
sumer preference, particularly ir the 
Middle-East and African countries tor 
our goods and it does not cut across 
local requirements or the needs of 
imports of such things.

Minister just now*' stated that the 
Government was importing piim^ Mts 
costing about Rs. 2 crores annually 
as it is not selling at an economic 
price, it is given in the statement 
that eleven show rooms are going to- 
be opened in different capitals of 
foreign countries. How is this consis
tent with the statement given in reply 
to question No. 742 regarding the 
economy measures?

Mr. Speaker: The hon. Member 
is going away from one question to 
another.

Shri Manobhal Shah: I will explain, 
Sir.

Mr. Speaker: I do not allow hhn t »  
explain, we are just going far away 
from the mam question.

Dr. Ram Sabhag Singh: It is a
simple question It is not available 
here

Mr. Speaker; It does not arise out 
of this question.

Educated Unemployed
*149. Pandit D N. Tiwary: Will the 

Minister of Labour and Employment 
be pleaded to state

(a) whether there is a proposal to ' 
extend the training of educated un
employed in basic crafts to other 
States than Kerala and West Ben
gal, and

(b) if so the names of the States 
where it is proposed to be extended4

The Parliamentary Secretary to the 
Minister of Labour and Employment 
and Planning (Shri L. N. Mishra): (a)
and (b) It is presumed that the refer
ence is to Work and Orientation Cen
tres. In addition to Kerala and West 
Bengal, a third Centre has been sanc
tioned for Delhi also. These Centres are 
experimental in character. Extension 
to other States will depend on (the 
results achieved in these projects.
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propose to give to such trained
persons? Or, is there any possibility
•of their being absorbed in the Gov-
■emraent?

Shri L. N. Mishra: As the hon.
Member is aware these centres are
primarily meant for improving the
.self-employment capacity of tbe
trainees and no guarantee is given re
garding placements in life. However,
the Government has undertaken to
make some placements of trainees in 

' fields in which shortages occur and 
.secondly secure for them Government
assistance in the form of loans, etc
for starting small-scale industries,
either individually or m co-operatives

Pandit D. N. Tiwary: May 1 know,
whether apart from these three cen
tres, Government has any scheme to
provide jobs to educated unemployed
and if so, its nature?

Shri L. N. Mishra: 1 will refer ^he
lion Member to the report cf the 
Planning Commission wherein it has 
been said that the various Ministries
are responsible for providing jobs to
the unemployed. So far as specific
projects are concerned, besides these, 
some production centres have been 
started by the Ministry of Ccmmerce
and Industry In the State of Kerala 
two centres have been started already
They are planning to start tmrteen 
tnore production centres for the year
1956-57 and in all thirty-three centres
are to be started.

Shri Thimmaiah: May I know the
approximate number of educated
unemployed being trained in these 
three centres and may I also know 
whether the Government has fixed a 
target of educated unemployed to be
trained in this sort of crofts in basic
schools.

Shri L. N. Mishra: 250 people are
to be trained in each centre. So far
as providing jobs to the educated un
employed Is concerned, that is a 
different question. I could refer the

hon- Member to the report of the
Planning Commission where he will
find that we propose to provide jobs
for one million educated unemployed
for the whole Plan, plus 2*4 lakhs as a 
result ot retirements and replacements
and 2 lakhs in the private sector. The
total is 14-4 lakhs.

Dr. K. B. Meaon: In view of tbe
statement made by Shri Ghosh in 
Poona, may I know whether the Gov
ernment proposes to convert many
high schools into multi-purpose
schools and give vocational training?

Shri L. N. Mishra; The multi-pur- 
pose high schools are already going
on But, I am not sure about this
scheme—whether the multi-purpose
schools will be covered by this scheme.

Shri P. R. Deo; What is the inci
dence of the educated unemployed in 
OriSsa’  May I know if the Govern
ment would extend the scheme to
that State also’

Shri L. N. Mishra: I may require
notice.

Shri Ranga; May I know if any
effort is being made to give some pre
ference to the educated unemployed 
people hailing from the hereditary 
c 1 asses of people who have been doing
or following these crafts9 Most of
whom are depressed classes.

Shri L N. Mishra: The selection is
made by a committee wherein non- 
officials also are represented and the 
representatives of the B*iarat Sevak 
Sartfaj and some local authorities are 
also represented therein. The State 
Governments are primarily respon
sible for the selection cf trainees for
these schools

Stiri Ranga: That gives no answer
to my question I asked whether any
preference was given to the people
failing from the communities which
practised these crafts.

Shri L. N. Mishra: I do not think
any special preference is given.
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Pandit D. N. Tiwtfy: May I know 
the number of persons trained In 
these centres?

Shri Ramga: I wanted to know whe
ther the educated unemployed belong
ing to or hailing from these classes 
■re given any preference.

Mr. Speaker; There is no such pre
ference; he has said so.

Shri L. N, Mlshra: I have already 
replied to this question, this was ask
ed by Shri Thimmaiah. About 250 
people arc trained in each of these 
centres.

Development of Khadi and 
Village Industries

•150. Shrimati Parvathi Krishnan:
Will the Minister of Com m erce and 
Industry be pleased to state

(a) whether the All India Khadi 
and Village Industries Commission 
has entered into any arrangement 
with the Ministry of Community De
velopment in regard >-o the develop
ment of Khadi and Village Industries 
in National Extension Service and 
Community Development Blocks;

 ̂(b) if so, the details of the arran
gements, and

(c) what progress has been made 
by khadi and village industries in 
National Extension Service rnd Com
munity Development Blocks under 
this arrangement during the Fi'-st 
Five Year Plan?

The Minister of Commerce (Shri
Kannngo); (a) Yes, Sir

(b) The details of the arrangements 
are:

(1) The training of Block 
Level Extension Officers and 
Village Levetl workers is the 
responsibility of the Khadi and 
Village Industries «'ommission 
The selection of trainees is 
made in consultation with the

project staff of the Ministry of 
Community Development.

(ii) The Commission Is res
ponsible 'for the opening of

parishramalayas (t raining-eum-
productiqn centres for the Am* 
bar charkha programme) in the 
28 pilot project areas.

(iii) The Commission feanc- ' 
tions funds tor the development 
of khadi and village industries 
in the National Extension Ser
vice and Community Develop
ment Blocks

(iv) To ensure proper co
ordination the Commission used 
to be represented on the Cen
tral Action Committee and is 
represented on its successor 
body, the Co-ordination Cwn- 
mittee for Small Industries. The

Community Projects undertake 
presented on the State Action 
Committee which will now be 
replaced by the State Co-ordi
nation Committees for Small 
Industries

(v) Representatives of the 
Commission and the Ministry of 
Community Projects undertake
joint tours of the States and 
in particular, of the 2rt pilot 
projects for examining the pos
sibilities of introducing various 
schemes relating to these indus
tries and for securing co-ordi
nation in the work of their local 
staff

(c) Copies of the report of the pro
gress in regard to development of 
khadi and village industries in the 
Community Project areas in the year 
1956-57 are available in the Library 
of Parliament

Shrimati Parvathi Krishnan: It Is •
pretty long answer.

Mr. Speaker: The hon. Member may 
reserve her supplem ental to soon* 
other day.
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Shri T. B. Vital I m ; We have done 
only seven or eight (Juestions today*

Mr. Speaker: The hon. Member I* 
equally vehement when I cut short the
answer and ask it to be placed on th*
Table, they do not have a settled view
in this matter In some cases, I do not
want but they want it to be answered
here Now the hon Members will
read it and then come to the House
prepared

Shrimati Parvathl Krishnan: I would
‘ like to know whether there is any pro
posal under the scheme to set u p  CD- 
operative societies in the community
development blocks

Shri Kannngo: Yes, Sir
Shrimati Parvathl Krishnan: Both

consumer and producer?
Shri Kanungo: No, it is mainly pro

ducer The idea is that all multi-pur
pose projects in the area m%y take
over the work of production and distri
bution

Pandit D. N. Tlwary: May I know
whether one of the development func
tions of the Khadi Board is to take
khadi cloth to mills for dyeing’

Mr Speaker: That question was put
some time ago

Shri Kanungo: That does not arise
out of this question which deals with
only project areas

Motor Transport Workers
*751. Shri V. P. Nayar: Will the

Minister of Labour and Employment
be pleased to state

(a) whether any demand has been 
made by the workers in the Motor
Transport Industry in India for a 7 or
8 hour steering duty for drivers, and

(b) if so, the action taken thereon7
The Deputy Minister of Labour (Shn

Abid All): (a) Suggestions have been
received that the working hours for
transport workers in general should
be fixed at 7 or 8 hours

(b) These are being considered by
• tripartite Committee set up *o 
finalise the draft legislation for tia».
port workers.

Shri V. IP. Nayar Is it not a fact that
the ILO Convention of motor transport
workers held sometime in 1938 or 1939, 
and of which India was a party, had
fixed steering duty at eight hours and,
if so, why is it that we have not
implemented that decision so far’

Shri Abid All: That also is under the
consideration of the committee

Shri V. P. Nayar: May I know whe
ther Government have fixed any limit
on the steering duty of drivers employ
ed in Government-owned buseB like
the Delhi Transport buses, and cars
attached to the various Ministries’

Shri Abid All* The steering duty
hours are fixed according to the exist
ing Motor Vehicles Act

Shri T B Vittal R&o May I know
when this legislation will come before
the House, in view of the fact that this
ExDert Committee which was appoint
ed some months ago has met only once
and the Chairman of the Committee is
very busy otherwise’

Shri Abid All: No. Sir he is very
much active so far as this particular
section of the job is concerned The-
Committee, I hope, will be able to sub
mit its report within three months

Shri V. P. Nayar. May I know whe
ther the Government are aware that
m the absence of any legislation res
tricting steering duty hours the dri
vers of taxi cars are obliged to do
steering duty for 16 hours a day9

Shri Abid All: Taxi drivers are
working on contract basis, mostly

Pakistan Prime Minister's speeches-
t

. . .  f  Shri Shree Narayan Das:
75 \  Shri R. S. Lai:

Will the Prime Minister be pleasedr 
to state

(a) whether authentic reports of th*
speeches delivered bv the Pnme
Minister of Pakistan dunng his recent
tour in USA., especially of such a t
them in which reference was made-
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to the problems of, Kashmir and Canal
Water dispute are available with the
government of India; .

(b) whether ,study of these has
revealed that uncalled for charges
have been made and aspersions cast
-on the Government of India;

(c) what specific steps have been
-taken to counteract the wrong im-
pressions created by such references
-in the minds' of American people;

(d) whether in view of above, the
lndian Ambassador in U.S.A. has asked
for the clarification of U.S. Govern-
ment attitude on Kashmir and Indus
Water dispute; and

(e) if so, what clarification has been
·given? '

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon): (a)
-Most of the reports of -these speeches
in the possession of Government have
been taken from the Pakistan Press.
·These may be presumed to be authen-
-tic.

(b) Yes. Many of the statements
made by the Prime Minister 0:1' Pakis-
tan have no relation to fact or reality:

(c) The Indian standpoint .~'lvarlcus
Indo-Pakistan issues is being continu-
ously presented with the customary
dignity and decorum. We do not think
·that there is any need for us to depart
from our normal standards of beha-
viour in this matter.

(d) and (e). Our Ambassador in the
United states saw the Secretary of
;State and clarified various matters.
The talk was confidential' and it would
'not be in the public interest to disclose
what transpired..

-- Shri Shree Narayan Das: May I
'know whether the statements issued on
behalf of the Government of India re-
. futing these charges are given publicity
in the newspapers of the United States
'of America to the extent that those
-speeches receive publicity there?

'Oral Answers

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I cannot immediately say how
much publicity it/got and to what ex-
tent. I have not seen all those news-
papers.

Shri Shree Narayan Das: May I
know whether the U.S. Government
authorities have at any time or place ,
suggested to the Prime Minister of
Pakistan not to indulge in such
speeches with regard to a friendly
country?

Shri Jawaharlal Nehru: How am I
to answer that, Sir?

Mr. Speaker: Whether any mild pro-
test has been made; that is what the
ho~. Member wants to know. I

Shri Joachim Alva: May I know
whether the Government is aware of
the terrible massacre of Bararnulla,
one of the strongest points in India's
case against Kashmir, and what steps
have Government taken to propagan-
dize this terrible episode wherein
foreign nuns were molested and ra-
vaged, and also 'to get the statements
of these foreign nuns regarding the
atrocities of the raiders attested and
keep them in their armoury before
they are transferred or they leave
India?

Shri Jawaharlal Nehru: I think,
Sir, a number of statements were
taken ten years ago. I cannot remem-
ber whose statements were taken but
there is no doubt that many state-
ments were taken and they appeared
in the Press.

Shri Bimal Ghose: With regard to
the canal water dispute, I would like
to know what the position is with re-
gard to Pakistan's acceptance of the
World Bank's proposal.

Mr. Speaker: That is a different
question.

Shri Jawaharlal Nehru: That is a
very big question, and I can hardly
answer it as a supplementary. I take
it that my colleague wIT! deal with
this matter when it is raised.
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Mr. Sneaker: The question here
only relates to the speeches,

Shri Bimal Ghose: There were
speeches. not by the Prime Minister
but by other Ministers that it was
accepted with certain modifications-
some say it did not go far beyond the
World Bank's proposals, and some
others say it did, We want to know
what were the modifications.

Shri lawaharlal Nehru: Broadly, if
I may say so, the question is not free
from difficulty-I mean to say, my
answering that question-because
while accepting something certain con-
ditions and other things are attached,
which have to be examined carefully
how far they come in the way of full
acceptance.

The difficulty, if I may say so, in
regard to these speeches is that the
Prime Minister of Pakistan has. well,
not adhered to our knowledge of
geography. It is something which iSI
quite, extraordinary. The Prime
Minister says that most of these rivers
rise in Kashmir. As a matter of fact,
they don't. I do not know, except for
one, Jhelum. which rises in Kashmir,
others rise in Tibet or India. There
are various other statements 'which
seem to indicate that he may have got
somewhat confused as to where the
Himalayas are.

Import of Raw Films

*754. Shri· Shivananjappa: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that Gov-
ernment have removed raw film from

\ the list of "Open General Licences";
\

(b) whether there is any limit im-
?ose.d on the import of raw films; and

(c) if so, the nature thereof?

'The Deputy Minister of Commerce
and In~~ry (Shri Satish Chandra):
(a) Yes. Sir. .

(b) and (c). In terms of the im-
port policy for the current quarter

7724

July-September. 1957Raw films falling
under S. No. 116/IV of the I.T.C. Sche-
dule can be licensed on an ad-hoc
baSIS.

Shri Shivananjappa: May I know
whether a Government nominee is to
be entrusted with the work of distri-
buting raw films under the Essential
Commodities Act?

Shri Satish Chandra: Under this
Act all stock-holders. whether indivi-
duals or firms, are required to de- I

clare their stocks and submit periodi-
cal returns about sales and further
imports. No man is to be appointed
to take charge of the stocks.

Shrimati Tarkeshwari Sinha: May I
know whether the Government has
calculated the requirements of film
raw materials required by the Indian
film industry and, if so, may I know
how, when the import has been
stopped to such an extent, the Gov-
ernment propose to meet the shortfall?

Shri Satish Chandra: Import has not
been stopped completely.' Licences
are issued on an ad-hoc basis to actual
users. In fact, many commitments
ave been entered into before this
period and the entire question shall be
reviewed before the next licensing
period.

Shri Damani: May I know what are
the prospects of manufacturing raw
films in our country?

Shri Satish Chandra: A project is
being considered. It has been said in
answer to several other questions that
we are negotiating with an East
German firm about the possibilities of
manufacturing raw films in this coun-
try.

Shrimati Tark~hwari Sinha: Just
now the hon. Deputy Minister said
that we are negotiating with East
German firms for the manufacture of
raw films in this country. May I
know whether they have submitted
any project report and, if so, may I
know the total estimated cost involved
in this project.
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Shri Satish C h u d n : An initial pro
ject report haa been received from a 
firm in East Germany, and the esti
mated capital cost is expected to be
a little over Rs. 6‘6 crores.

WRITTEN ANSWERS TO QUES
TIONS

Canteens In Mines

*741. Shri Matin: Will the Minis
ter of Labour and Employment be 
pleased to state:

(a) the average cost of a canteen
project as approved by the Chief 
Inspector of Mines;

(b) whether any quota of iron, 
steel and cement has been earmark
ed under the Second Five-Year Plan
for the erection of mine canteens;

(c) whether Government prior to
framing Rule 64 of the Mines Rules, 
1955, ascertained that labourers in
mining areas really want canteens; 
and

(d) whether Government have re
ceived and rejected any application
from the Coal Industry for an amend
ment of Rule 64 of the Mines Rules, 
1855 in connection with the compul
sory establishment of canteens in 
mines employing more than 250 per
sons?

The Deputy Minister of Labour 
(Shri Abld A ll): (a) The cost of a
canteen varies from Rs. 10,500 to
Rs. 35,300 depending upon the size.

(b) No.
(c) The draft rules were published

for criticism and no objections were
then received from workers’ organisa
tions regarding provision of canteens.

(d) No.
Tea Plantation Employers

•744. Shri Sadhan Gupta: Will the 
Minister of Labour and Employment 
be pleased to state:

(a) whether in certain tea planta
tions employers adopt the practice

of dismissing and tuning out o f the
garden all the members of a
employed in the garden if the head 
of that family happens to be dismis
sed;

(b) if so, the areas where such
practice is most rampant; and

(c) whether it is proposed to bring
forward any legislation to ban such 
practice?

The Deputy Minister of Labour 
(Shri Abld A ll): (a) and (b). Accord
ing to available information, the prac
tice exists in West Bengal only.

(c) No. However, the Government 
of West Bengal have advised planters 
to stop this practice.
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Indian Films in Foreign Markets
*755. Shri Rarhunath Singh: Will 

the Minister of Commerce and Indus
try be pleased to state whether it is a 
fact that Indian films have favourable
market prospects in Iraq and other
Middle East countries?

The Minister of Commeree (Shri
Kanungo): Our Commercial Secretary
in Iraq and the Indian Goodwill Trade
Mission which visited Middle Eastern 
countries during the year 19M-88 have
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60th observed that a good market can 
be built up for Indian fllma in the 
countries in this Region.

W w ktn id Iron Ore and Gold 
lUaec

•1st. Shri T. B. Vlttal Bao: Will the 
Minister of Labour and Employment 
be pleased to state:

(a) whether Government propose 
to extend the provisions of Employees 
Provident Fund Act. 1952 to the 
workers in the Iron Ore and Gold 
Mines; and

(b) if so. when the same will be 
enforced?

The Deputy Minister of Labour 
(Shri Abld All): (a) Yes

(b) With effect from the 30th No
vember. 1957

Power Alcohol Industry
*757. Shri Gajendra Prasad 8Inha:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether the ad-hoc Committee 
on power alcohol industry under 
Dr. A. Nagaraja Rao has submitted its 
report; and

(b) if so. what recommendations 
have been accepted and implemented 
by Government?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) and (b). The recommendations 
of the Committee on Power Alcohol 
are under consideration.
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Ceramic Industry
•759. Shri Awasthl: Will the Minis

ter of Labour and Employment be
pleased to state:

(a) whether the Delhi Administra
tion has recommended the inclusion of 
the ceramic industry to the schedule 
of the Minimum Wages Act; and

(b) if not, whether Govrenment arr 
considering the Question of including 
the ceramic industry to the schedule 
of the M i'iiiiwi Wages Act?

The Deputy Miniate** of Labour 
(Shri Abid All): (a) Yes.

(b) The matter is under considera
tion.

Salt Production
•760. Shri Rajagopala Bao: Will the 

Minister of Commerce and Industry
be pleased to state:

(a) the target for the production of 
salt from Andhra coast during the 
Second Five Year Plan;

(b) whether any programme has 
been included or contemplated to 
bring additional area under salt pro
duction from Naupada area in Srika- 
kulam district; and

(c) whether Government have re
ceived any such request from the Co
operative Societies in Andhra for 
bringing in additional area for srit 
production?
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flw  Deputy m rirtw  at Commerce 
a a l Industry (Shri SatSsfc Chandra):
(a) Targets for the increased pro
duction o f salt have not bean toad
on the basil at each region.

(b) A ll Central Government land
In the Naupada area In Srikakulam
district suitable for salt production
has already been leased out For
lease of any other land in the area, 
the prospective salt producers should
approach the State Government or
private owners to whom such land
may belong.

(c) No, Sir.

TIsaillsoin Cess FUA

•7IL Shri Narashnhan: Will the 
Minister of Ceouneroe aad Industry 
be pleased to state:

(a) whether any suggestions have
been made to Government to render 
financial help from the Handloom
Cess Fund to weavers outside the
cooperative field; and

(b) if so, what action has been
taken thereon by Government or the
All India Handloom Board?

The Minister o f CesuMsee (Shri 
Kaauago): (a) Yes, Sir.

(b) The Standing Committee of the 
A ll India Handloom Board appointed
a Sub-Committee to go into the
question of assistance from  the Cess 
Fund to weavers outside the Co
operative fold. The recommenda
tions of the Handloom Board on the 
report of the Sub-Committee are still 
awaited.
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Accident fat Manganese Mime, 
Mysore

n o .  Shri Xeshava: -Will the Minis
ter of Labear and Impleyaseat be
pleased to state:

(a) whether there was a tragic
accident recently in one of fhe small 
manganese mines in Mysore which
resulted in a wholesale burial of five
or more labourers;

(b ) whether any action was taken
by Government in this respect; aad

(c) if so, with what result?
The Deputy Minister at Lahew

(Shri Abid A ll): (a) H ie only fatal 
accident that took place recently in
the manganese mines in Mysore was 
the one Out oocurred on the 33nd 
January, 1M7 in Madadatasxm msnga-
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nase ******** resulting h  the death o f
4 workers.

(b ) and (c). The Chief Inspector 
at «*■— has instituted criminal pro
ceedings against the owner, agent 
and " “ “ i ”  o f the mine and the
result is awaited.

Om M  Lafcear Institute, Beatbay

*944. Shri NarayaaaakaMy Maaea:
W ill the Minister at Labour and 
KojrioyBMst be pleased to state:

(a) whether it is a fact that the
Central Labour institute built by
Government in Bombay is to be de
molished;

(b) if so, the reasons thereof; and

(e) what would be the actual loss 
to Government by the demolition?

The Deputy Minister at Labour 
(Shri Abld A ll): (a) and (b ). The
construction of the building was 
stopped when the extension o f the 
Santa Cruz runway was proposed.

(c) About Rs. 6 lakhs.

Central Public Works Department
*765. Shri Saugaaaa: Will the Minis

ter of Works, Housing and Supply be
pleased to state:

(a) whether the attention o f Gov
ernment has been drawn to the news
published on page 3, col. 6 of The
Hindustan Timet dated the 25th July, 
1957 in respect of the Central Public
Works Department furniture lying in
open and soaked in rain; and

(b ) if so, the steps Government 
propose to take in the matter?

The Deputy Minister e f Works, 
Housing and Supply (Shri Aall X . 
Chanda): (a) Yes, Sir;

(b ) A  statement is placed cm the
Table at Lok Sabha. [See Appendix
IX, asnexure No. 113].

Cycle Bfaas
*766. Shri Harish Chandra MMfewy:

Will the Minister o f CesnMree and
Industry be pleased to state:

(a) what is the total demand for
Cycle rims in the country which is 
met by (i) large scale Industry, (ii)
small scale units;

(b) the names e f the units which
manufacture these rims ia the coun
try and how these products are 
distributed; and

(c) whether large scale units are 
still permitted to import this item?

The Minister ef Commerce (Shri 
Maaabhal Shah): (a) to (c ). A
Statement is laid on the Table el
Lok Sabha. [See Appendix □ , an- 
nexure No. 114].

Dhulla Infirmary

*767. Shri V. L. Patil: Will the 
Minister of BehabllHattosi aaA Mhw- 
rity Affairs be pleased to state:

(a) how many families are there 
in Dhulia Infirmary;

(b ) from what places these fcmiil— 
have been brought;

(c) whether it is a fact that doles
have been put off in the case o f some 
families; and

(d) if so, the reasons therefor?

The Minister e f BahahUttatlsa aa i
Minority Affairs (Shri Mehr Chand 
Khanna): (a) 188.

(b) Kalyan Camp, Kolhapur, 
Ahmedabad, Mehaana, Naslk, Adipur, 
Kopri Colony and Dhulia Colony.

(c) and (d ). Yes; the reasons being
that they were either no longer 
eligible to get cash doles or they were
able-bodied and had been trained to
earn a living outsfiSe.
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Second P in  I w  F lu

fSfcrl J>. C. Sbirpt;
I Dr. K. B. Menon:

*788. < Pandit M. B. Bhargava:
1 Shri Bop Naraln:
Î Shrl Supakar:

Will the Minister of Planning be 
pleased to state:

(a) the total expenditure incurred 
on the Second Five Year Plan during 
the first year;

(b) the various sources for financ
ing of the Plan and their variations 
from the original estimates; and

(c) the deficit financing of the 
Plan resorted to during the first year?

The Parliamentary Secretary to the 
Minister of Labour and Employment 
and Planning (Shri L. N. Mishra):
(a) According to ‘revised estimates' 
the total expenditure on the plan in 
1956-57 works out at Rs. 761 crores.

(b) and (c). Ot the total ot Rs. 761 
crores, Rs. 427 crores is estimated to 
have been financed from taxation, 
railway profits, loans and other 
capital receipts and Rs. 63 crores 
from external assistance. The deficit 
financing for the year is estimated at 
Rs. 271 crores. In the Plan as it was 
released in May 1956 estimates of 
resources for individual years o f the 
plan had not been worked out; no 
year by year comparison is, there
fore, possible.

Forge-Foundry
*789. Bhrimatt Tarkcefawari Sinha:

Will the Minister of Commerce and 
Industry be pleased to state whether 
negotiations for establishing a forge- 
foundry have been completed?

The Minister of Industry (Shri 
Manubhai Shah): In view of the 
decision to revise and expand this 
project to meet the requirements of 
the heavy machine building plant to 
be set up with the collaboration ot 
tbe U.S.S.R., it has become necessary 
to entertain revised offers from the 
firms concerned and these ate under 
consideration.

Pakistan Military Baae near -ffaunuu 
Border

*179* Dr. Bam Subhag Singh: Will 
the Prime Minister be pleased to state 
whether Government a n  a w an that 
the Pakistan Government Is establish
ing a big military base near Jammu 
border?

The Deputy Minister ot External 
Affairs (Shrbnatl Menfafl:
According to information, Pakistan is 
setting up a military base near Kha- 
rian in the district of Gujrat, adjoin
ing the western border of Janytiu.
Use of Timber In Government Cons

tructions
*771. Shri V. P, Nayar: Will the

Minister of Works, and Sup
ply be pleased to state:

(a) whether the Government of 
India has any programme for the sub
stitution of non-conventional varieties 
of timber in the place of teak, sal and 
other special types of conventional 
timber for use in Government's con
structions; and

(b) how much of conventional tim
ber is being saved, if any, by such 
substitution?

The Deputy Minister of Works, 
Housing and Supply (Shri Anti K. 
Chanda): (a) No Sir

(b) Does not arise.
Devpurl Colony

*772. Shrtmati Parvathl 
Will the Minister of Behabllitatlon and 
Minority Affairs be pleased to state:

ta) the amount o f loan given to 
builders from Rehabilitation Funds* 
for constructing Devpuri colony in 
Meerut (U.P.) for displaced persons;

(b) whether the quarters in Dev
puri colony have been allotted to re
fugees; and

(c) whether the quarters have been 
sold to these refugees against their 
claims?

The Minister of Rehabilitation And 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) A sum of Rs. 4 
was advanced as lout by the Govern
ment of U.P. to Messrs B. D. Gupta
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«ad Brothen for the construction of
houses and (hope for displaced per- 
aona in Meerut

(b) Yes.

(c) Though the exact details are 
still awaited from the State Govern
ment, from the records available with
us it appears that the quarters are
being sold to the allottees (displaced
persons). In the case of claimants, 
the cost is being adjusted against their 
claims. Non-claimants are required
to pay the price in cash.

Indian Delegation to China
*773. Shri Shree Narayan Das: Will 

the Prime Minister be pleased to state
whether the delegation o t three meta- 
ben  led by Shri Pitamber Pant to
study the Chinese economy has sub
mitted any report to the Government 
o f India?

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal 
Nehru): No, Sir. The delegation con
ducted studies in China in connection
with planning work being done at the
Indian Statistical Institute on behalf 
of the Planning Commission and the 
material collected has been supplied
to the Institute.

Stwarrj? m n

*WY. VTo JfTo Ir ft: WT

vt FU ftr :

(V ) ffa R r j*  5T*K n  tr* tpmf
faa ^  f*ra F nfm  % 

h  tnr w  sprfir

( * )  tffercrj* % ftpr fipnftpft
* WT *WSPT Jps WJT fiw %
fn V R  WT ^  f  ?

wrt «r4  «nft
(•ft : ( * )  gfar«ny
t ^ f*TB wro

itW rftr % u ro ft*rrrr-

11 wwrf f*w % fat* f=rP*r 
stfrrrfa *wr %, r̂ftpr
sar * fra f t  *  v s  *rtar<TT w h  H 
i t  h w j i  snra: * t  t t  ftsft f r t
aurtaftr «Ft vt*?tfcro *r
» i

(«r) * m  w r  w t  v rtf
gfinroff % foi* sfawrrj* *
% s w r r  *  «mr v t f  srpfcn ^
wrl i

Low Income Grenp Hoosing Scheme
*775. Pandit D. N. Tiwary: Will the 

Minister of Works, Hoasing and S«p-
pl> be pleased to state:

(a) whether the grants of loans
given to different States for Low-In- 
cotne Group Housing Scheme have 
been fully utilised by the States for
1956-57; and

(b) if not, the names of the States 
which have not been able to spend the 
sum allotted?

The Deputy Minister of Works, 
Hoosing and Supply (Shri Anil K. 
Chanda): (a) Against the allocated
amount of Rs. 6.78 crores, a sum of
Rs. 6.33 crores was actually drawn
by various States Union Territories. 
A statement showing amounts allocat
ed to and drawn by each StatejUnion 
Territory is laid on the Table of Lok
Sabha. [See Appendix n , atmexure 
No. 115.]

(b) Andhra Pradesh, Bihar, Bom
bay, Kerala, Madhya Pradesh and 
West Bengal and certain Union Ter
ritories did not fully utilise the alloca
ted amounts.

m*tn

w s{. aff m  «r*r* «nw : <wrr 
iTfijwr w n tot*  f*rr

f r :
(V ) Jltfl

fircw *F*TT H I W  <w;
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(m ) w rr % w w  «firfWf
v v c  v i f i f e *  vr f t v r

V

w r.ipv *Wt (ail m q*A ) : (v )
wnj; w %nft n *  sw r sfoi % 
^0,000 «THTT W  W  »FT ^ I

(w ) KT?J*r JWT t  ft? W T  * * *
tnwrc *  %rft in : ftart
twfra <ftfw wtftrer h$  ftnrr fc 1

*5*r*ft*T!ff«TT f*nrriferr$,$%ft t o t
«A  *rt*r ^ F r n ftr  ^  'tm p fr  f* ra  « « * tt 

aft *rwrc w r  v t ?f*nr ft* vt
TTft f f  I

Compensation to Displaced P «w n

•777. Shri D. C. 8harma: W ill the
Minister ot Rehabilitation and Mino
rity Affairs be pleased to state:

(a) the number ot persons who have 
been paid compensation out ot the
claimants from West Pakistan who
applied for the same during the period
from the 1st May to the 31st July, 
1957; and

(b) the number ot applications that 
are still pending?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand- 
Khanna): (a) and (b ). The last date 
for receiving applications for the pay
ment at compensation to displaced
persons from West Pakistan was 26th 
September, 1853. Only those cases 
were admitted after that data in which
the delay was condoned. Hie number 
ot fresh applies turns filed during the
months ot May and Jun*, 1957 waa 
only 157. Delay was condoned in 17 
cases. 7 were rejected and 133 are
under examination. In none ot the 17 
cases in which delay was condoned
could compenwtion have been paid
sinee they were only recently regis
tered and have still to be psoceassi.

The figures tor the month at Jidjr* 
1957, a n  not yet available.

Fixation et Priority ot Plan fcefort*
•771. Shrtmati Tarkeshwari M u

Will the Minister o f n a sa ls*  be
pleased to state whether in order to
fix priorities a particular project will 
have to fe t the approval at the Plan* 
nln| Commission even in its formative
stage?

The Parliamentary Secretary te the
Minister et Laheor aad lia jlsy — at
and Plaaalac (Shrft L. Bf. XM ua)«
The accepted procedure is for the
Planning Commission to be aonsult> 
ed on the selection ot projects at as 
early a stage as possible.

Mica Prodaets
•779. Shri V. P. Nayar: W ill the 

Minister of Commerce and Industry
be pleased to state:

(a) whether any products required
for Industries in India are made la
India from Mica; and

(b ) it so, the annual worth ot such 
products?

Tbe Minister of ladastry (Shri 
Manubhai Shah): (a) Yes, Sir. The 
more important products are Mica
powder, Micanite flexible sheets, 
moulding sheets, Hard sheets, Com
mutator sheets, Mica folium, Micanite 
tapes and Condenser films.

(b) The approximate value o f the 
output of these products is Rs. 2£5,000 
per annum.

Manganese Miaes, Mysore

*517. Shri Keshava: Will the
Minister of Labour aad employment 
be pleased to state:

(a) whether and If se, how many 
of the manganese mines in Mysore
are ordered to be closed down;

(b) whether educated younfmen
with qualifications In mining metal
lurgy both team tbe Mysore BM*
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■vanity and the Occupational Ins* 
tttute, Bangalore an  available for 
appaiatawnt as managers of mines; 
and

(e) whether representations have 
bean raoaivad from Mine Owners 
Association requesting relaxation of 
ltuto for the appointment of mana* 
fee* and if so, with what m ult?

A »  Pin ty  Mlnlrtir af U toar 
(Skrl AUd Ad): (a) No sudi order 
of doittre has cam* to our notice.

(b) For appointment aa mine ma
nager* practical experience in milling 
is an essential qualification. Proba* 
bly the required, number of parsons 
with such qualification is not avail* 
able locally.

(c) Yes. They are being looked into.

Frees inside the Bashtrapeti Bhavaa

578. Shri B. G. Mnlliek: W ill the 
Minister ef Warts, Housing aad Bup- 
ply be pleased to state:

(a) whether it is a fact that the 
Government press was removed to 
some other place inside the Bashtra* 
pati Bhavan and was again moved 
back to its original place in the first 
quarter of the gai— year 1957;

(b) if so, the reasons thereof; and

(c) the amount incurred on account 
of shifting and reshifting the Press?

the Depaty Minister of Works, 
Reusing aad Sopply <8krl AaU K. 
Okanda): (a) Yes.

(b) Ike existing accommodation was 
found unsuitable and the Press was 
temporarily shifted to another place, 
Pmdiac cobs traction ef a suitable 
feu***** TWs pfopossl was snT—
qiieatly dropped as a measure of eco- 

•*** aMut quo restored.

tc) Bs. 11,188.

•mft « t»

: w r  vifigm
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f t  :
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tftr fan* s t ff  * t  fira ftw

% m m  g«T?

aif̂ wa wrt ipft 
t m f)  : (V ) tpt? f t m
| fin w m  | ft? fara  «t#f
% forfsr vt tryrfir ft  fcfW  *»fr-

fiwrcr «rta¥ wrw* 
i t

( * )  VHVRt 1 1

S u m *

W - * p w n « » : «wt q ifem
WW « f o l
Pir *rt ^  ^  *nhft % fiRrcr vm
*hnvr »wrr iflr ^ tv t w r  *Am $?

wrfi«rwiawTWft*r«nft («ft«ncrof*
i w . f ) : n *  firor* « r r  #  w ft  $,

apftt % UK* #  W *  *PT 
urn % f  i [ i f i i i
q ftftw wj«* i  «nm t t » ]

ftadastatas tat Bombay State

878. Shri Fangarkar: Will the Minis
ter of Commerce aad h M ty  be 
pleased to state:

(a) the new industries proposed to 
be established in the Bombay State
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during the Second Vive Year Plan; 
and

(b) whether Government have 
received any proposal* from the Gov
ernment of Bombay in this regard?

The Minister of Commerce and In
dustry (Shri Morar# Deeai): (a) and
(b). A statement giving the informa
tion is laid on the Table. [See Ap
pendix II, annexure No. 118].

Indian Embassy, Washington
874. Shri D. C. Sharaa: Will the 

Prime Minister be pleased to refer to 
the reply given to Unstarred Ques
tion No. 481 on the 30th May, 1057 and 
state:

(a) the actual expenditure incurred 
on the Indian Ambassador’s office, 
Washington, duxipg 1056-57, if the 
accounts have since been closed;

(b) the total number of employees 
in that Embassy; and

(c) how many officers in that Em
bassy are paid more than Rs. 2,000 
per mensem?

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal 
Nehru): (a) The expenditure on the 
Indian Embassy, Washington is debit
ed to different grants controlled fay 
various Ministries. In respect id
1956-57 a total expenditure of
Rs. 28,31,949 has been booked so far
in the Departmental books against the 
grant controlled by the Ministry of 
External Affairs and includes expen
diture on the main Chancery and In
formation Services. As the accounts 
lor the year 1856-57 have not been 
finally closed, it is not possible to fur
nish firm figures as some bode adjust
ments are likely to be effected before 
the accounts are dosed.

(b) 90 (Chancery 66 and Informa
tion Services 24).

(c) Three officers draw more than 
Rs. 2,000 pm  as basic pay. Including 
foreign allowance, however, 10 officers 
drew total emoluments exceeding 
Rs. 2,000 p.m.

Indian Ittkanr ** Peking
575. Shri D. C. H U M  Will the 

Prime Mintrter be pleased to state:
(a) the expenditure incurred on the 

Indian Embassy in Peking during 
1056-57;

(b) the total number of employees 
in that Embassy;

(c) how many of these officers are 
paid more than Rs. 8,000 per menaem;

(d) whether there has been any 
increase in the expenditure of that 
year as compared to the previous 
years; and

(e) if so, the reasons therefor?

The Prime Minister and Minister of
1 Affairs (Sbrl Jawaharlal

Nehra): (a) The expenditure on the 
Troian Embassy in Peking is debited 
to two grants controlled by External 
Affairs/Defence Ministries. In res
pect of 1956-57 a total expenditure 
of Rs. 10,15,151 has been booked so 
far in the departmental books against 
the grant controlled by the Ministry 
of External Affairs and includes ex
penditure on the main Chancery and 
Information Services. As the accounts 
for the year 1056-57 have not been 
finally closed, it is not possible to fur
nish firm figures as some book adjust
ments are likely to be effected before 
the accounts are closed.

(b) 55 (Chancery 45 and Informa
tion Services 10).

(c) Except the Head of the Mission 
no one draws a salary of more than 
Rs. 2,000 per mensem as basic pay. 
(Including Foreign Allowance, how
ever, 2 officers draw total emolu
ments exceeding R>- 2,000 per men
sem).

(d) and («)• The corresponding 
figure relating to the year 1965-56 is 
Rs. 10,13,668. The increase in expen
diture during the year 1056-17 as com
pared with the previous year is very
small and negligible.
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india's Struggle for Freedom, 1857

576. Shri Keshava: Will the Minis-
ter of Information and Broadcasting
be pleased to state:

(a) the cost of the album Govern-
ment propose to publish containing
sketches and reprints of photographs
etc., of places and persons connected
with India's Struggle for Freedom in.
1857; and

(b) how many copies of this album
are proposed to. be printed?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). It is proposed to print 10,000
copies. It will be difficult to give the
cost at this stage.

Fiji Islands

577. Shri Wodeyar: Will the Prime
Minister be pleased to state:

(a) the number of Indians who
migrated from India to the island of
Fiji during 1956-57;and

(b) whether there has been any
offer from outside countries to give
aid to bonafide Indian settlers in
those countries?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) The figures of Indians
who migrated to Fiji during 1956-57
are not available. In 1956, however,
there were 156 arrivals in Fiji from
India. They were mostly the wives
and children of Indian residents of
Fiji and persons coming on short term
contract permits.

(b) In 1950 the Government of
Ethiopia had offered certain facilities
to a few Indian agriculturists who
may want to settle in that country.
There has been no recent offer from
any other country.•

International Film Shows

578. Shri H. N. Mukerjee: Will the
Minister of Information and Broad-
casting be pleased to state:

7744

(a) the number and names of In-
dian films including those made by
private producers sent abroad for e~-
hibition in international shows this
year;
(b) the number and names of Indian

films shown commercially in different
countries abroad from January, 1954
upto date; and
(c) whether there is an agreement

with any country regarding the com-
mercial exhibition of our films on an
exchange or any other basis?
The Minister of Information and

Broadcasting (Dr. Keskar): (a) to (c).
A statement showing the titles of the
films sponsored so far by Govern-
ment for entry in International Film
Festivals during 1957is placed on the
Table of Lok Sabha, [Sioie Appendix
II, annexure No. 119.]
A statement showing the titles of

films produced and released so far by
the Films Division for commercial
exhibition in different countries ab-
road from January, 1954, onward is
also placed on the Table of Lok
Sabha. [See Appendix II, annexure
No. 119.]'
There is no agreement with any

country regarding exhibition of films.
Documentaries and newsreels pro-
duced by the Films Division are exhi-
bited on commercial basis in the U.K.,
British East Africa, Mauritius, -Thai-
land, Egypt, Sudan, Syria, Lebanon,
Bahrein, USSR and China through
various organisations in these count-
ries. Complete information about the
commercial exhibition abroad of films
produced by the industry is not
available as there is no control on ex-
port of films.

Import of Automatic Looms
579. Shrimati Tarkeshwari Sinha:

Will the Minister of Commerce and
Industry be pleased to state:
(a) whether Government propose

to allow the import of automatic
looms on deferred payment basis;
(b) the countries from which the

import is proposed;
(c) the number of looms to be thus

imported; and
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(d) the total number of automatic
looms to be installed in the near
future?

The Minister of Commerce and In-
dustry (Shri Morarji Desai): (a) Yes,
Sir.

(b) Any country which will accept
deferred payment on terms accept-
able to the Government.

(c) As indigenous production is
low, a good proportion of the number
of looms will have to be imported.

(d) 18,000 looms.

D.V.C.

580. Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the claim of Damodar Valley
Corporation against the Sindri Ferti-
lisers and Chemicals (Private) Ltd.,
and

(b) the reasons why the dispute has
not been settled yet?

The Minister of Commerce and In-
dustry (Shri Morarji Desai): (a) and
(b). A statement explaining the posi-
tion is laid on the Table (See Ap-
pendix II, annexure No. 120]

Employment

581. Shri V. P. Nayar: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number of persons who
have been provided employment
through the employment exchanges
during the Second Plan till the 15th
June, 1957; and

(b) the number of able bodied
persons who have been added to
those already unemployed during the
above period?

The Deputy Minister of Labour
(Shri Abid AU): (a) 2,35,058 upto
30th June, 1957.

(b) The information is not avail-
able.

Ambar Charkha Programme

582. Shri KriBhnaiah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) how much money Government
have spent so far on the popularisa-
tion of Ambar Charkha; and

(b) the number of Ambar
Charkhas supplied and the amount of
money spent thereon in Andhra
Pradesh;

The Minister of Commerce and In-
dustry (Shri Morarji Desai): (a) An
expenditure of Rs. 119.76 lakhs as
grant and Rs. 196;73 lakhs as loan
has been incurred on the Ambar
Charkha project since 1956-57. In
addition a sum of Rs. 17,58,625 as
grant and Rs. 12,00,000as loan was
spent on a pilot project comprising
of 6,000 Charkhas during 1955-56.

(b) 5,184 Ambar Charkhas have
been supplied to Andhra Pradesh
and a loan amounting to Rs. 12,03,600
has been advanced so far.

strikes

583. Shri B. N. Kureel: Will the
MInister of Labour and EmploymeDt
be pleased to state:

(a) the number of strikes in the
public and private sectors in the
year 1956; and

(b) the total loss
and private sectors
strikes?

to Government
due to these

The Deputy Minister of Labour
(Shri Abid AU): (a) The total num-
ber of work-stoppages both in public
and private sectors in 1956was 1,149.

(b) 65,50,599man-days were lost.

Vinay Nagar

584. Shri Ganpati Ram: Will the
Minister of Works, Housing and
Supply be pleased to state:
(a) whether it is a fact that many

newly built quarters in Main Vinay
Nagar are lying unallotted;
(b) if so, the number of such

quarters;
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(c) since how long they w e lying 
vacant; and

(d) the reaaont thereof?
The Deputy Minister of Wocka, 

Booster and Supply (Shri Anil K. 
Chanda): (a) No.

(b ) to <d). Do not arise.

U  iHS.
PAPERS LAID ON THU TABLE

S econ d  A n n u a l R eport o r  H in du sta n
S i b l  P rivate L td.

The Minister of Steel, Mines and
Fnei (Bardar Swaran 8ingh): I beg to
]«y on the Table, under sub-section

i (1) ef section 630 at the Companies 
Act, 1058, a copy of the Second Annual 
Report of the Hindustan Steel Private
Ltd., for the year 1055*56. [Placed in 
Library. See No. S-171/57].

A m en d m en t  to  Registration  or
New spapers (C entral) R ules

The Minister of Information and 
Broadcasting (Dr. Keskar): I beg to
lay on the Table, under sub-section
(2) of section 20A of the Press and 
Registration of Books Act, 1867, a 
copy of the Notification No. S.R.O. 
1071, dated the 15th June, 1057, mak
ing certain further amendment to the 
Registration of Newspapers (Central)
Rules, 1056. [Placed in Library. See 
S-172|57).
M in isters ’  (A llow ances, M edical
Treatm en t and other P rivileges)

R ules

The Minister ef State la tike Minis
try at Heme Affairs (Shri Datar): I
beg to lay on the Table, under sub
section (2) of section 11 of the Salaries 
and Allowances of Ministers Act 1052, 
a copy, of the Ministers’ (Allowances, 
Medical Treatment and other Privil
eges) Rules, 1057, published in the 
Notification No. S.R.O. 1194, dated the
5th April, 1057. (Placed in Library. 
See 8-19S/57].
Amendment 10 M inisters’ (A llo w 
ances, M eucal Treatm ent and other 

pRXviLEcns) Rules 

Shri Datar: I beg to lay on the
Table, under sub-section (2) of sec

tion 11 o f the Salaries and Allowances 
of Ministers Act, 1052, a copy at the
Notification No. SJR.O. 1863, dated the 
1st June, 1057, making certain
amendment to the Ministers* (Allow
ances, Medical Treatment and other 
Privileges) Rules* 1067. [Placed in
Library. See No. S-173/57].

R epost at board or D irectors or
N ational S m a l l  Industries Corpora

tion  P rivate L id .

The Minister of Industry (Shri 
Mannbhnl Shah): I beg to lay on the 
Table, under sub-section (1) of sec
tion 630 of the Companies Act, 1056, 
a copy of the Report of the Board
of Directors of the National Snail
Industries Corporation Private Ltd,
for the period ended 31st March, 10S6. 
[Placed in Library. See No. 8-174/ 
57].
H alf- yearut Report or Con B oard-

The Minister ef Industry (Shri 
Manubhai Shah): I beg to lay on the 
Table, under sub-section (1) of section
10 of the Coir Industry Act, 1053, a
copy of the Half-yearly Report on the 
activities of the Coir Board lor the
period from 1st October 1056, to 81st 
March, 1057. [Placed in Library. See 
No. S -175/57].

BUSINESS OF THE HOUSE
The Minister ef Parliamentary

Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government business 
in this House for the week commenc
ing Monday, the 12th August, 1057,
will consist of:

(1) Further discussion and voting
of Demands for Grants in res
pect of the Ministry of Reha
bilitation;

(2) Discussion and voting of
Demands for Grants tor the 
Ministries at Steel, Mines and 
Fuel; Works Housing and 
Supply; and Home Affairs.

I would also like to announce one 
change in the order of discussion of
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[Shri Satya Narayan Sintaa] 
the remaining Demands far Giants. 
This will have the effect of the De
mands tor the Ministry of Commerce 
and Industry being brought forward 
before those for the Ministry of 
Labour and Employment.

APPROPRIATION (RAILWAYS)
NO. 2 BILL

The Minister of Railways (Shri 
Jagjtvan Ram): I beg to move*.

“That the Bill to authorise pay
ment and appropriation of certain 
sums from ahd out of the Con
solidated Fund of India for the 
service ot the financial year 1957- 
88 for the purposes of Railways, 
be taken into consideration."
Slut Naushir Bharueha (East 

Khandesh): I desire to touch on three 
points which were not touched dur
ing the discussions when the relevant * 
demands under the head Railways 
were taken up. The first point that I 
desire to make is with regard to the 
question of economy in repairs and 
maintenance. This House is aware 
that the actual amount for 1995-56 
was Rs. 80 crores and tor 1957-58, it 
is Rs. 93 crores. Throughout the dis
cussion on the railways the Railway 
Minister has not made it clear how 
the additional expenditure of Rs. IS, 
crores has been justified. If we take 
the explanation that has been given 
on page 41 of the Demands for Grants 
we find some effort is made to explain 
away this extraordinary rise in one 
item of expenditure to the tune of 
Rs 13 crores.

It may also be seen that this ex
penditure on repairs and maintenance 
so far as the requirements of 
the various railways are concerned, 
is not proper, and it is very difficult 
to see how it is that in certain cases 
the expenditure on repairs and main
tenance has increased by leaps and 
bounds. What is more, then Is no 
evidence to show at the time when

we are talking so much about economy 
by cutting down ten per cent of the 
salaries, there is no mention whatso
ever of the economies that will be 
effected in the matter of repairs and 
maintenance. Rationalisation and 
modernising of the workshops one 
direction by which economy can be 
effected. Fixing of norms for the 
workmen is another direction, bat we 
do not know whether anything has 
been done about it or in the matter of 
standardisation in respect of the 
manufacture of wagons and inter
changeability of parts which could 
save crores. But we have not been 
told even one word on the discussion 
of the railway budget if that has been 
done. What is more, the checking of 
over-indents is necessary. It still con
tinues. As this House is aware, the 
Railway Enquiry Committee actually 
stated that certain stores were in
dented to an extent that would last 
the railways for 100 to 200 years! I 
do not know whether over-indenting 
is in anyway now checked. No men
tion has been made, throughout the 
discussion of the railway budget, of 
this point

The second point to which I shall 
refer is the question of fuel consump
tion. It will be observed that the 
actuals for 1955-56 came to Rs. 39 
crores and this suddenly jumped up 
to more than Rs. 50 crores. On an 
average there is an increase of Rs. 2 
crores in every Railway. Some at
tempt is made to explain away this 
increase in cost of fuel, but I may 
point out that if we turn to page 68 
of the Demands for Grants, some very 
curious figures are shown there. We 
have been told that the increase in 
fuel expenditure is due to the fact 
that more locomotives are put on rail 
and there has been an increase in the 
number of trains. If that is so, may 
I ask the hon. Railway Minister why 
on page 68, the “cost of other fuel" 
has been put down as Rs. 588 lakhs 
for 1956-57 and that it has gone down 
in 1957-58 to Rs. 558 lakhs? I f n ally 
you put more locomotives—I have no

•Moved with the recommendation of the President.
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doubt we have put—and It more train* 
are running, how is it that there is 
lan fuel expenditure i& 1957*58 with 
more trains and locomotives in 
1958-67? That requires to be ex* 
plained. What I submit is, there is 
tremendous wastage in fueL Nobody 
has bothered to see whether there 
can be any economy effected in *«»i 
consumption. I am afraid we ore 
incurring a lot of expenditure not 
merely in the matter of fuel consump
tion, but also in freight and handing 
charges. This requires to be very 
carefully looked into.

The third and the last point with 
regard to this Appropriation Bill that 
I desire to bring to the notice of this 
House is the complete absence of any 
rational principles governing the set
ting aside of depreciation amounts 
from year to year. Two or three years 
back, we set aside a lump sum of Es. 
30 crores towards depreciation, and 
suddenly it has come to Rs. 45 crores. 
Today, this House does not know on 
what basis depreciation is calculated. 
We do not know whether separate 
rates of depreciation for different 
types of assets based upon the assets 
being either fast-wearing or slow- 
wearing are calculated. We also do 
not know whether on mileage basis 
these depreciation amounts are calcu
lated. We do not know whether the 
depreciation is calculated on replace
ment costs basis, and we have no idea 
whether this depreciation is a sort of 
lump sum amount from time to time, 
depending upon the fluctuations of 
the revenues of the railway. No com
mercial undertaking will for a 
moment tolerate this type at 
There must be some rational basis on 
which we must calculate depreciation, 
and I am sure the way depreciation 
has been calculated only goes to show 
that the so-called surpluses in the 
railways are largely illusory. If the 
proper amount of depreciation was set 
aside, probably it will be found that 
the so-called surplus does not exist, 
u d  there would consequently be a 
diminution in tin contribution to the 
general revenues.

These are the three points that were 
not touched in the course of the rail
way debojte, and I do hope that the 
hon. Minister of Railways, before 
asking the House to pass the appro
priation Bill, will give us some sort 
of satisfactory explanation.

Shri JagJIvan Bam: Mr. Bharucha 
has raised those points; he will find 
an explanation for them in the 
explanatory notes of the Demands 
themselves. There has been an 
increase in the working expenses; 
from Rs. 86 crores, it has gone up to 
Rs. 93 crores. But if he will look at 
the explanatory note, he will find that 
certain expenses which were shown 
under Demand No. 4 have been 
included in this Demand. I am read
ing from the explanatory note itself.

“Expenditure on dearness allow
ance paid to staff of all depart
ments which was being shown 
together under a separate detail
ed head in the annexure to this 
demand, has, from the budget for
1957-58, been merged in the de
tailed heads of each department 
under which the wages and other 
allowances of the staff are pro
vided for.

(ii) A portion of the mainte
nance expenditure on machinery, 
plant, etc., hitherto shown toge
ther for all the departments 
against the detailed head 'Other 
Expenses’ in the annexure to this 
demand has been distributed 
over the detailed heads of the 
concerned departments.”
I do not want to read the entire 

thing. If Mr. Bharucha will read 
the whole thing___

Shri Naushir Bharucha: I have 
read the whole thing.

Shri JagJIvan B oa: . . .  he will find 
the explanation to the points that he 
has raised. Of course, he has made 
some suggestions about rationalisa
tion and modernisation of the work
shops. On that point, I agree with 
him that there is scope for moderni
sation and rationalisation of many of
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{Shri Jagjivan Ram] 
the railway workshops. I have seen 
some of the workshops aad I myself 
feel that there is much scope for
modernisation of many of our work
shops. That will take some time. 
As at present we are faced with
shortage of foreign exchange, per
haps it will not be possible in the’ 
near future, until our foreign ex
change position improves, to go in 
tor large-scale modernisation of our 
workshops.

We have some sort of norm for
the workers. That cannot be said to
be very elaborate or perfect I will
try to go into that question in fur- 
her detail as to how we can scienti
fically fix the norm expected from
every employee in the workshops, 
what incentives we can provide for
them, and when they produce more 
than what is expected from them, 
more than the norm, what extra 
reward we can give them.

About the stores, we have to b»
very cautious at present especially
about imported stores, in view of the 
shortage of the foriegn exchange. I 
am not quite certain what type of
stores we have got to cover consump
tion for 400 or 300 years. In the past, 
out of our desire to have the neces
sary stores, some excess purchases 
might have been made. I will go 
into that question In greater detail

About fuel consumption 1
have myself been going into that 
question. Certain figures have been
given in the explanatory notes them
selves. But I may frankly admit 
that 1 am not myself fully satis
fied with the explanation that I have 
been giving for the increased cost 
of ftiel consumption and I propose to
set up a committee to go into that 
aspect in greater detail.

T. B. Vittal Rao (Khamamm): 
There was a committee previously; 
again another committee?

SM  Jagjhraa Ram: I think a small 
committee is necessary to go into
this question as to how much of the

increase is due to the quality of th* 
coal or whether there is any extra
expenditure to handling th* coal. 
All these questions require to be gone
into in greater detail. Though X have 
got certain figures, I do not want to
give them. 1 propose to have that 
question examined in greater detail.

About depreciation, from time to
time this question is being examined 
by the Railway Convention Com
mittee. At one time, in 1985-tt. it 
was calculated roughly that, that the 
contribution should be at a flat rate 
of one-sixtieth of the total capital 
at charge of the railways on a rough 
over-all computation arrived at from
previous years’ figures. The Com
mittee recommended a contribution
of Rs. 15 crores for five years from
1950-51 as a minimum.

Shri Naushlr Bharneha: That is 
hardly a scientific method of decid
ing the depredation amount to be set 
asMfc J U t )

Shri lagjtwaa mum: As the hon. 
Member is aware, it was increased 
to Rs. SO crores, double of the sugges
ted minimum of Rs. IS crons and it
has again been raised lately to 
Rs. 45 crores. There is some ration
ale behind it  It is not that it is with
out any scientific basis.

The capital in the railways origi
nally was Rs. 700 crores. That 
Rs. 700 crores at the present day
rate, at the lowest computation, 
would amount to something like
Rs. 2,000 crores or Rs. 2,100 crores. 
We have added Rs. 300 crores more. 
So, the capital at charge in the 
railways at the present day rate
will be something like Rs. 2,400 
crores and we have taken the average 
life of the assets. Some of the assets 
are meant for 100 yean; others may 
be only for 20 or 25 years. If the 
average life of the assets is taken to
be 60 years, on the basis of Rs. 2,400 
crores capital at charge, the mfarinmwi 
contribution to that fund be
Rs. 40 crores. At preaent we are con
tributing Rs. 48 cram . But X myself
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feel that at the present day pri
ces, for replacement of the old
assets, our contribution of Rs. 45 
crores is not adequate, and I am 
thinking whether we should not
increase it further As a matter of
fact, at the tune of the preparation
of the Budget. I was examining
whether we cannot increase this 
contribution from Rs 45 crores to
Rs 50 crores But whenever we
feel that it is necessary to increase 
the contribution to the depreciation
fund—in any prudent business 
management, it is necessary to have 
adequate and reasonable contribu
tion to the depreciation fund—we
]̂ ilJ approach the House for increasing
it. But I feel that at least in the last 
year of the Second Five Year Plan,
we may have to contribute Rs 60 
crores to tne depreciation lund

I have only this much to say, Sir
Mr. Speaker: I have received a 

letter from Dr Menon that he will
speak on the Railway Appropriation
Bill, on behalf of his party I am 
sorry I cannot permit him to speak,
as under Rule 218(5), no specific
points are raised in that letter The
intimation has been noted

I will put the consideration motion 
to the vote of the House

The question is:

That the Bill to authorise
payment and appropriation of
certain sums from and out of the 
Consolidated Fund of Tnrftn for
the service of the financial year
1957-58 for the purposes of Rail
ways, be taken into considera
tion ”

The mohon xoat adopted

Mr Speaker: Now clause-by-clause
consideration—

The question is*

"That clauses 1, 2 and 3, the 
Schedule, the Enacting Formula

and the Title stand part of the 
Bill"

The motion was adopted
Clauses 1, 2 and 3 the Schedule the

Enacting Formula and Long Title w en
added to the Bill.

Shri Jagjivan Ram: 1 move
“That the Bill be passed ”

Mr. Speaker: The question is.
“That the Bill be passed ”

The motion was adopted

1957 Demand* fo r Grants 7756

•DEMANDS FOR GRANTS—contd.
M in is t r y  o f  R bh aszu ta  t io s

Mr. Speaker: The House will now
take up discussion of the Demands for
Grants Nos 76, 77 and 125 relating to
the Ministry of Rehabilitation. As the
House is aware, 8 hours have been
allotted for the Demands of thia 
Ministry

There are a number of cut motions
to these Demands. Hon Members may
hand over at the Table within 15 
minutes the numbers of the selected
cut motions whieh they proposed to
move I shall treat them as moved, if
the Members m whose names those
cut motions stand are present m the 
House and the motions are otherwise
in order The time-limit for speeches
will, as usual, be 15 minutes for the 
Members including movers of cut
motions and 20 to 30 minutes if neces
sary, for Leaders of Groups.

D em and  No 76— M in istr y  or R ehabi
litation

Mr. Speaker: Motion moved.
•That a sum not exceeding

Rs 25,52,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of
payment during the year »nH»ng
the 31st day of March, 1958, in 
respect of 'Ministry of Rehabilita
tion’ "

"Moved with the recommendation of th» pryyi^nt



7757 Demands jar Grants 9 AUGUST 1197 Demands for Grants 773ft

D em an d  N o  77— E xpenditure o k
D isplaced  P ersons

Mr. Speaker: Motion moved
“That a sum not exceeding

Rs 13,12,65,000 De granted to the
President to complete the sum 
necessary to defray the charges
wtuch will come in course of
payment during the year ending
the 31st day of March, 1958, w
respect of ‘Expenditure on Dis
placed Persons’ "

Dem an d  No l^o—C a pita l  O u tla y  o f
T he M in istr y  o f R eh abilitatio n

Mr. Speaker. Motion moved
“That a sum not exceeding

Rs 14,00,00,000 be granted to the 
President to complete the sum 
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in 
respect of ‘Capital Outlay of the
Ministry of Rehabilitation”

Shri A. C. Guha (Barasat) Mr
Speaker, Sir, it is with a mixed feeling
that I am standing up to speak on this
subject The House is in a penculiar
position and also the Minister in charge
as regards the money to be allotted or
sanctioned by the House to this Minis
try Every year, this House has been
sanctioning Rs 25 or 30 or 40 crores,
huge amounts of money, and almost
the entire amount is passed over to
the State Governments on which the
hon Minister has hardly any control
He cannot account for or explain how
the expenses are being incurred and
what is being done I have every
sympathy for the hon Minister He
»  accountable to this House, but he
has no control over the funds that this
House is going to sanction for him
Ministry

During the last ten * years, this
National Government has done many
development works and has achieved
quite a considerable eucc«‘<n m many
departments In rehabilitation also
if we look at the west I thmk we can 
claim that this Government has done

something deserving, of praise and
credit But, when we look towards
the rehabilitation of East Bengal re
fugees, we find a sad story, a tale of
human suffering, unmitigated human
suffering and waste of huge amounts
of money If you will kindly allow
me to look into the past, a few yean
ago, m this House, up to 19S2 or 199S, 
I used to raise this question of East
Bengal refugees frequently On one
occasion, the then Minister of Rehabi
litation Shn A P Jam gavfc me a
reply that he would have to enquire
into these things to get the correct
state of affairs Then, the Fact Find
ing Enquiry Committee was set up by
the Government

It was not independent enquiry
committee It was composed of offi
cials, one belonging to the Rehabilita
tion Ministry of the State Government,
that is, the West Bengal Government,
one belonging to the Rehabilitation
Ministry of the Central Government
and one from the Statistical Institute
of India, simply to look into the statis
tical side If I ask the hon Minister
to refer to that report, I hope he will
not say that that would be digging
into the buned past No Because,
the past has its continuity even now
The mistakes and the defects pointed
out in that enquiry have not yet been
rectified They have been continuing
The Committee has categorically
stated m spite of the fact that the
Committee was composed of officials
who were m charge of

Shri Bimal Ghose (Barrackpore): 
Which Committee’

A. C. Guha: The Fact Finding Com
mittee

Shri Bimal Ghose: That is not a
published report

Shri A. C. Guha: It is a published
report

Shri Bimal Ghose: The Minister’s
report is published

Shri A. C. Guha: The Fact Finding
Committee’s report is published It
was pointed out that there was lade
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of planning. There was wrong plan* 
ning, there was mismanagement,
bungling and also, I should say, there
was corruption. Those colonies which
started with bad planning have been
carrying the legacy of the past and
these things have not been rectified.

I »hnil just refer to one colony which
will be typical. This is the colony
called Chumi near Ranaghat for betel
leaf growers. Betel leaf cultivation
is intensive cultivation. Each family
was given two bighas of land, that is,
less than two-thirds of an acre. That
was quite sufficient for a betel leaf- 
growing family. They are called baru- 
jibi families. The condition was that
for two years they would be given
water free of any charge. During
these two years, they are not given
the necessary loans or even the land
so that they could not start cultivation
of betel leaf. When the loan was
given in instalments, they ate it up
and the final instalment was given
some time after two years By the 
end of two years, water was withheld
from them Even now, after 5 or 7 
years from that date, there a pump is
lying idle and you can also see some
barrels of crude oil lying and rotting.
They cannot use the land and they
won’t be allowed to use the water.
These families have been starving or
doing day labourer’s work They
have not been able to grow even a
single betel leaf in the colony That
is the way they have developed the
colonies
/Then, it has been stated that some

colonies supposed to be urban colonies
were set up. These have been set up
in completely rural areas where there
cannot be any urban amenities. They
cannot develop any urban colony in
such environments. Nothing has been
done to rectify that aspect There waa 
complete lack of economic rehabilita
tion. Even for an agricultural family,
agricultural land has to be given. For
an urban family, some industry has to
be set up. To the artisan families,
there must be scope for development
of small-scale industries. Nothing
waa done.

In this annual report, you will find a 
long list of industrial schemes. These
are carrots kept dangling before the
eyes of these refugees for the last 2ft 
years I think I have something to do
with the initiation of these industrial
schemes But, I am sorry to admit
that nothing practical has been done.
Some of the schemes have materialis
ed,'but net in the rehabilitation
centres Some may have materialis
ed in Asansol or m some other
industrial areas But, none of the
schemes which were more important,
which were to start industrial units in 

■ the rehabilitation centres or in rehabi
litation colonies, nothing has yet been
done except one small industry in
Habra which is now employing about
60 or 70 people where the population
would be about 50,000 or more than
that That is the position Then, all
along, the loans or grants that were
given were given in instalments.
Even now, I think that though it is 
stated that that policy has been
changed, yet that is the practice even
now I shall come to that point later.

In reply to a question of mine in 
1952, Shn A P Jain said:

“So far as the Centre is con
cerned no conditions have been
laid down as to whether a loan
should be given all at once or in 
instalments If the State Govern
ment considers it proper to give
the loan in one lump sum, it gives
it in that manner. Whenever it
considers it necessary to give it in 
more than one instalment it gives
the loan m more than one instal
ment ".

' Then, I asked:
“Since when have these instruc

tions been issued to the State
Government?”

to which Shri A. P. Jain replied:

“From the very beginning” .
But yet the loans were %iven to the

refugees, spread in instalments paid
over two or three years. Can you.
Sir, coriceive of a rural people build-
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[Shn A. C Guha]
big a house with Rs 500—that is the
amount allotted for house-building
Ions—and getting the loan in
two or three years’ tune, that
is, Rs 50 now, Rs 50 after ano
ther six months, Rs 50 after vet
another six months, and so on’  In
this way, no house can be built, nor
can a refugee or anybody else set up
a profession or trade or industry or
anything like that when even this
small loan is given in instalments paid
over a period of two or three years, as 
was the case with the Barujivi colony
which I mentioned a little while ago
Even now, those things have not been
rectified

I want to know from the Minister
what he is going to do with those
colonies which have started with such 
a bad legacy, and that legacy is now
continuing with them I want to
know how the Minister is going to
remodel those colonies, review the 
whole scheme and almost start afresh

Hie Minister of Rehabilitation and 
Minority Allairs (Shri Mehr Chand
Khanna) Can the hon Member give
one or two instances where even now
loans are being given m instalments’

Shri A. C Gnha I 'shpll come to
them later
.Shrimatl Rena Chkravartty (Basir- 

hat) They are not given at all
Shri A C. Guha: Much has been

said in Government reports about
desertion I am sorry the Minister has 
published a book, at page 43 of which
it is stated

"The rural rehabilitation pro
blem was further complicated by
the marked reluctance of displac
ed agriculturists from East Pakis
tan to go to other parts of the
country where land might, per
haps, be made available It is 
this reluctance which explains
desertions which have taken place
from displaced agriculturists ”

With this*mental reservation, this
Government have been moving in the
matter of the rehabilitation of the
East Bengal refugees

Shri Mehr Chand Kfcatusa: Say, our
Government

Shri A. O. Guha: I emphatically
protest against this statment, which,
I think, should not have been pub
lished m a report like this, because
the refugees are not here to repu
diate it This kind of underserved
calumny should not haVe been in
dulged in at least by the Minister
in charge of the Rehabilitation Minis
try.

Desertions cannot prove that tbe
refugees do not want to be rehabili
tated outside Bengal or in a particu
lar area Desertions simply prove
the bad planning, the mismanage
ment and the total failure of Gov- 
emmment as regards administration
and rehabilitation measures in parti
culars area There have been deser
tions in Bengal also, in certain
schemes of Bengal there have been
desertions to the tune of 55 per cent
In one colony, there were desertions
of the order of 95 per cent, and that
was in Bengal That does not mean that
the refugees did not like to be reha
bilitated m that area or m West
Bengal It simply means that the
Government’s scheme for those areas
or for those colonies was completely
defective They had made no proper
provision for the rehabilitation of the
refugees, and so, the refugees ran
away from those areas

If desertion should be taken as a 
criterion for making this undeserved
statement about the East Bengal (Re
fugees, that they do not like to go
outside West Bengal, then may I ask
the Minister to say how many deser
tions have taken place from the Anda
mans rehabilitation colony? I think
there has practically been none; fhe
desertion may be just of the order of
two or three or four per cent Then,
there have been rehabilitation schemes
in Uttar Pradesh also in the Terai
area, which is far off from Bengal;
moreover, that area is not very simi
lar to the accustomed area of East 
Bengal Yet, I do not think there 
have been any large-scale desertions 
from tbe Terai area. Even lrom the
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now notorious Bettiab, there has n ot '
been any desertion; Sure has been
no desertion from the Bettiah rehabili
tation colony; whatever desertions
there have beenjhav# been only from
the Bettiah camp I shall presently
come to the question why desertions
have taken place in camps like the
Bettiah camp

So, it should not be stated that the
Kast Bengal refugees did not like to
go outside Bengal They have gone
to the Andamans, for instance. I
plead with the Minister that the
scheme to send East Bengal refugees
to the Andamans should be expedited,
and the number should be increased
But the Minuter has pleaded his in*
ability I think m this matter I should
■ale this House to take a somewhat
broader view It should not be allow
ed to leave an impression at least in
Bengal that there is some suspicion
in the nund of the Central Govern
ment about the Bengalis, so that they
do not want the Andamans to be in
habited by the Bengalis, if not ex
clusively, even predominantly I make
this statement with all the responsi
bility of being a Member of the Party
in power, and I plead that the Minis
ter of Rehabilitation may move the
Home Ministry to gee that the Anda
mans scheme is expedited, so that a
large number of the East Bengal refu
gees may be sent to the Andamans.
I do not want that the Andamans
should be an exclusive colony of the
East Bengal refugees, I do not nund if
the other States also send their people
there But let the scheme for sending
the East Bengal refugees be expedi
ted In this matter, there should not
be any mental reservation in the nund
of the Central Government as to the
future trouble that might grow if
the Andamans were to be inhabited
primarily or predominantly by the
East Bengal refugees

8hri B. S. Mvrthy (Kakinada—
Reserved—Sch. Castes): The Madrasis
t n  dmiad twStoes c l gotavg Re
habilitating themselves in the Anda
mans. Almost all the people who are
there now belong to Madras.

Shri A. C. Gaha: I do not " * |<| 
other States also sending their people
there They should also go there.
But my only point is that the East
Bengal refugees should be sent in lar
ger numbers; I am not putting a ban
on people from other States going
there

Shri Mehr Chand Khanju: My
Ministry has' nothing to do with the
colonisation scheme in the Andamans.
This is a scheme of the Ministry of
Home Affairs, and people are sen? 
from all parts at India to the Anda
mans, including the displaced per
sons from East Pakistan whfv have
come to Bengal. They are not being
sent as displaced persons There is
a quota which is allotted to the Gov
ernment of West Bengal, and that
quota, primarily, if not exclusively, is
being used for the rehabilitation of the
displaced persons there As I have
already explained to the hon Member
m private, the tune when the De
mands for Grants relating to the
Home Ministry are taken up would
be the proper occasion for raising this
point, because the Andamans colonisa
tion scheme is administratively not
under the control of my Ministry

Shri A. C Guha: I know that
That was why I stated that he should
take up this with the Home Ministry
and see that scheme far sending East 
Bengal refugees to the Andamans may
be expedited, and the number may
be increased When I am discussing 
the problem of rehabilitation, I think
I am quite m order in suggesting that
wherever there may be scope fo*r re
habilitation, avenues for rehabilitat
ing these people should be explored.
And the Andamans is one of the 
places where rehabilitation of East 
Bengal refugees has succeeded. So,
that experiment should be given fur
ther trial, and a greater number of re
fugees should be soit there for re
habilitation Moreover, since there is
joint responsibility of G o v e m m e it , if
anything is to be taken up with an
other Ministry it is for this Minister
to ‘taker A tsp

Last time I put so many unstamd
questions simply to elicit some infor-
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mation. The hon Minister has' re
plied for all of them that the informa
tion is being collected I know that if
I sit with him, all the information is
available with him and he can give
it in half a minute But technically
he is handicapped He cannot give it
unless he gets the necessary informa
tion from the State Governments But
I have been able to gather some of
these informations from the reports

You will be surprised to know that
out of Rs 83 crores spent in West
Bengal only Rs 38 crores have been
spent on rehabilitation and the remain
ing amount has been spent on relief
or some educational grants and other
things So you can see that just
about 45 per cent of the total amount
has been spent on rehabilitation and 
the remaining has gone into useless
expenditure Out of this amount,
about Rs 45 or Rs 46 crores have
been spent on relief or some other
grants I can say that every year
they have been purchasing about
Rs 1,20,00,000 worth of tent About
five years ago, I pleaded with them 
that the tent system should be abo
lished and whatever be the number,
they may put them in some hutments
which would be cheaper and more
comfortable But still they have been 
purchasing tents, last year, the value
of the purchase was about
Rs 1,20,00,000

Then in camps they give doles and
the per capita expenditure is about
Rs 22 or Rs 24 per month That
comes to about Rs. 8 crores annually
only in West Bengal These doles are
given sometimes in cash and some
times in dry dole—ration supply The
result is that a higher cost is involv
ed' in supplying rice and the refugees
are also not satisfied with the quality
of nee and other foodstuffs supplied
There-is always trouble about this

I do not know why the hon. Minis*
ter has been allowing this. In some
camps, he supplies cadi dole, and in
■w  dry dole This means greater

expenditure and also creates greater
troubles

Then I come to the draining scheme
I think the fact-finding committee also
made some adverse remarks on the
training scheme Only a few days
back, I got two letters from Habra,
one of the biggest refugee townships—
or m fact the biggest—in Bengal The
number of persons trained there from
1951 to 1957 was about 2000

Mr. Speaker: I would advise Mem
bers belonging to the same party who
wish to take part to divide the sub
jects among themselves If one hon
Member disposes of all subjects from
A to Z, that will consume all the time

Shri A. C. Gaha: From the Bengal
side from the Congress Benches, there
may not be many

Mr Speaker. Shri Batman is there,
Shrimati Ila Palchoudhuri is there

Shri A C. Guha: They will havo
their own subjects

Mr. Speaker The work may be dis
tributed amongst them so that each
may specialise in a particular subject
If each Member independently goes
on speaking on every aspect of i t  the
same thing will be said again and
there won't be time also If amongst
party Members there is not this co
operation how can I assist every
Member of a party9

Start A. C. Guha: For this training
Rs 25 per month is given to every
trainee In six years, they have train
ed about 2,000 persons After training,
each trainee would get a loan of
Rs 750 to start his own business or he
will secure some job Out of the 2,000 
who have been trained, only 128 have
been engaged in some job and only
200 have got Joans 121 have got loans
m instalments spread over a period of
two to three years.

The second letter says that the ins
talment may be spread over two
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years and in the meantime, the re
fugees eat up the money. They can
not start any business.

Shri Mehr Chan* Khaana: Is he 
talking of the past? I would only re
quest to give one or two instances 
relating to the present.

Shri A. C. Guha: This is the present.

Shri Mehr Chand Khanna: No, he
is talking of the past.

Shri A. C. Guha: This is not past. 
This is about the present.

I would like to refer to the position 
in Sealdah station. Only three days 
ago the Amrita Bazar Patrika pub ■ 
lished a vivid picture of Sealdah sta
tion. 4,000 refugees are lying there, 
some with forged migration certifi
cates and some with no certificates. 
Migration has been practically stop
ped. Government do not give any 
certificate. This is in violation of the 
pledge given by the Prime Minister 
in 1950. Then he categorically stat
ed: “We cannot say ‘no’ to them or 
refuse to give them help. They stand 
in need of help; if they are in trouble, 
they look to this friendship and rela
tionship between the people of the 
two sides”.

But that migration has now practi
cally been stopped. What do the peo
ple do? They purchase forged certi
ficates paying Rs. 100, Rs. 150 and 
Rs. 200, and when they come at the 
border, they are pushed back. They 
are not allowed to enter West Bengal. 
It is a question of human suffering. 
What does this mean? You should 
try to realise it. They have sold their 
houses and all their belongings and 
they have come upto the border. 
Then they are pushed b^ck. Where 
will they go? The Government there 
is not the Government of India. It is 
not likp Jftislims of India who jreot 
ajjay, hqve come back and have even 
been rehabilitated by the Government! 
But it is Pakistan. When they go 
back, there is no place for them, no 
rpliff {or them.

So I appeal to this .Ministry and 
the Minister. The Minister is also in 
charge of minority affairs. This push
ing back of migrants should be stop
ped. Whoever may come, Should, 
within our limited resources, be given 
succour and help. If West Bengal h*« 
reached saturation point, send them 
to some other places. I do not mind it.
I have never objected to the Danda
karanya or Andamans scheme or any 
other scheme But they should not 
be pushed back.

As regards the _ Dandakaranya 
scheme, the Minuter has said in the 
paper circulated that it will come i$to 
effect only two three years hence. In 
the meantime, he has stopped all re
lief and rehabilitation in West Bengal, 
Assam and Tripura. What will happen 
to those who are coming?

With these few words, I would ap
peal %  the Ministry to take humane 
considerations. I hope Governments 
will also consider the human suffer
ing involved in this matter and take 
adequate steps.

Shri M. Elias (Howrah): The re
fugee problem is one of the vital pro
blems of our country. It is one of 
the most important and complicated 
problems facing the State of West 
Bengal. Therefore, it needs more and 
more attention and effort to be solv
ed.

We are always agreed in co-operat
ing with the Government in solving 
this, one of the vital problems of the 
day. But we are sorry to mention 
that most of the plans which Govern
ment are taking are going to fail. 
Wherever refugees are being sent out
side West Bengal, they are deserting 
and returning back to West Bengal.

Recently, a very prominent citizen 
of Andamans, Shri Ratnam, said in a 
press conference in Calcutta that of 
the 8,000 refugees who have been sent 
to Andamans for rehabilitation, only
2,000 have been rehabilitated. If 
Andamans were Bettiah, by this 
the rest of the refugees would have
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rShri M. Ellas]
come back. We should not forget why
the refugees of Betti ah deserted Bet- 
tiah. The reason is the delay of re
habilitation there. It is true that some
people have misused this opportunity.
But we should not forget the main 
reason which is the delay in rehabili
tation.

The refugee problem is not being
tackled on the basis of a well- 
thought out plan. Now Government
is taking up the Dandakaranya
scheme. But what is the opinion of
different prominent citizens of our
country about this? Recently, the
Secretary e# fee Ortas* Cesagress 
Parliamentary party said that Rs. 5 
crores going to be spent to build
some of the colonies on the Orissa 
portion of the scheme are going to be
misused and it would be a failure.
In this way crores of rupees are going
to be misused and Government is not

^paying proper attention to this plan
ning.

My hon. friend Shri Guha just now
said that we are not objecting to send
the refugees from West Bengal out
side West Bengal. I also agree. But
without proper effort to build the
economy of West Bengal, no refugee
should be sent outside West Bengal.

Government is saying that West
Bengal has reached saturation point.
Prom what facts has Government
come to this conclusion? As far as 
I know there is no expert committtee
report on this matter and we do not
agree with the opinion of Govern
ment that West Bengal has reached
saturation point May we ask that if
West Bengal has reached saturation
point, then, what would be the fate
of the future population of West
Bengal? The population of West
Bengal at present is 212 l«Vh» and it
is increasing at the rate of 124 per
cent, for 10 years. That means, after
10 years, the population of West Beng
al would be 265 lakhs. How will Gov
ernment provide for the increase of
51 lakhs? The answer on behalf of

Government might be that by that
tttne they will finish 8 Five Tear
Plans. If they can finish three Five
Ytar Plans by that time, why do we
nftt concentrate that thing over a
shorter period? Why do we not spend
Rs. 100 crores, the money which is go
ing to be drained oft in the name of
the development of Dandakaranya, to
revive the economy of West Bengal?
West Bengal has got vast pomibilltiea
to absorb all these refugees.

I want to give some concrete exam
ples and suggestions for Government's
consideration. It is the long-standing
demand of the people of West Bengal
to develop the Sunderban area. Once
this Sunderban area was thickly po
pulated and prosperous. From the
accounts of Magasthanes even in
300 B.C and 150 A.D. this area 
wfes thickly populated. Due to
thfe drainage of the river, due to na
tural calamity, due to the attacks of
pirates and others, this area became
depopulated ani the people of those
arfeas came to the inner parts of West
Bongal. If proper bunds are huOt, 
if the dried up rivers and canals are
developed, and if other methods are
adopted, then, this area can be de
veloped. It is an area of 3,000 sq.
3iiJes and a large number of refugees

can be accommodated in this area.

t want to mention also the famous
names of Engineer Mr. Reynolds, the
historian Nalinikanta Bhattacharya
and also the well known geographer,
Mh Thomas, who also gave this opi
nion that this area can be developed
and can absorb many people.

rhe other suggestion that I have for
thfe consideration of Government is
th% reclamation of land from the sea. 
With science at our disposal, if we 
properly utilise it, we can reclaim
Iwkd from the tea. As many hon. 
Afembers of this House know, 06 per 
ceht of the land which is constitut
ing the State of Netherlands, has been 
conquered from the sea. We can 
utilise, science and reclaim the



Demand! for Grants 9 AUGUST 1987 Demands for Grants 7772

from Bay of Bengal near the Sunder- 
bans area There are many marshy
lands which stretch from West DinaJ- 
pur nght down to 24-Parganas distnct
According to the official version of the
West Bengal Government, there are
8,29,000 acres of fallow land in West
Bengal, particularly near Calcutta
The Government is doing nothing to
utilise this land which can provide
accommodation for many refugees
There are many dry and and lands
which we cannot use due to lack of
irrigational facilities and they are
becoming barren They are in Bir- 
bhum and Bankura districts and
also some parts of Midnapur and
Burdwan districts If proper irriga
tional system is developed there and
tubewells are sunk—it has become
more and more easy now due to the
D V C  power—over that4 area, the
lands can be developed and many
refusees can be rehabilitated.

In entire West Bengal there are
many sources of industry In his
Budget speech in 1955-56, Shrl B C
Roy, the Chief Minister of West
Bengal himself admitted that West
Bengal was once the land o f cottage
industry But, it is a matter of regret
that the Government is doing nothing
to develop and to revive these cottage
industries These cottage industries
are on the verge of ruin and we have
seen no plan from the Government
side to develop and revive these in
dustries

With regard to the Assam shoal and
the Rani gunj area, this area also pos
sesses vast potentialities for “heavy
Industry Mr D C Davar, Rotarian,
has spoken m the meeting of the
Rotanans last year at Asansol, that the,
Aaansol-Ranigunj area is the gateway
of the much-needed prosperity and
the source of employment of West
Bengal. Why oan’t we use all these
possibilities and rehabilitate as many
refugees as possible? In 1954, the
oActal journal of the West Bengal

Government has rightly characterised
this area as the Ruhr of West Bengal
But, our Government is doing nothing
over there to employ more and more
of the unemployed people and refugee*
in those areas.

If Government is sincere in solving
this problem, and if Government & 
sincere to take our co-operation, then,
my concrete suggestion would be to
set up a committee consisting of
representatives—MPs—of all the poli
tical parties to go through this matter
and to chalk out a plan and the neces
sary steps to solve this problem My
first request is that without properly
utilising all these resources of West
Bengal no refugee should be sent out
side for rehabilitation This should
be done here and now and if it is
done I can safely say that much of
the discontent which is now prevalent
among the refugees can be removed
and the full co-operation of the peo
ple of West Bengal can be achieved.
Do not compartmentalise the problems
of the refugees and non-refugees in 
West Bengal Take the whole pro
blem of West Bengal A proper solu
tion of this refugee problem natural
ly depends on the rebuilding of the
economy of West Bengal which la 
almost in a broken condition at pre
sent

I want to take this opportunity to
mention some of the problems of the 
Muslim refugees fhere arc about
50,000 refugees in West Bengal at pre
sent and 50 per cent of the Muslim 
refugees are in *ny constituency Every
day I am seeing their untold suffering
For the last seven years they are run
ning from door to door, to every gov
ernment official from the Prime
Minister Pandit Nehru down to the
thanedar, but they are not getting any
relief from Government They are not
getting back their property which they
have lost during the communal dis
turbances of 1950.
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TShri M. Elias ]
IX hrs.

I "know very well that it *is very
difficult for Government to remove all
these East Bengal refugees who are
occupying the houses of the Muslim 
refugees. Therefore, our concrete
suggestion is this. I had a talk with
the East Bengal refugees who are
occupying these houses. They would
be very glad to help their Muslim 
brethren, but their difficulty is this.
Government is not making any proper
arrangements for their settlement;
they are not giving them adequate
loans and enough land for building
their own houses. Therefore, they are
not in a position to leave the houses of

ttte iWUsilm people PKereiore, my
earnest request to Government is to
look into this matter I have already
drawn the attention of the hon Minis
ter of Rehabilitation and he has 
assured me that he would look into
the matter. But I do not know how
long it will take to settle this matter
In the meanwhile crores of rupees are
being wasted If a fraction of this 
money is spent for the rehabilitation
of the poor Muslim refugees, they will
be very much happy and bless Gov
ernment

In respect of the minority problem
I want to place certain broad facts
before Government. Though the
sacred policy of our Government is to
give equal rights and equal facilities
to all the people of India, irrespective
of the community to which they
belong and though it is incorporated
in our Constitution, I am sorry to say
that it is not satisfactorily implement
ed by the machinery of Government.
Everywhere there is discrimination
between minority and majority com
munities in the field of business, in
the field of employment, in the field
o f education. Everywhere there is
discrimination.

Shri C. K. Bhattacharyya (West 
Dinajpur): Discrimination is made in
favour of the minorities 

Shri M. Elias: Let me mention this 
for the information of my hon. friend. 
The West Bengal Government have

popped all the aid which were b€lng
£**en to the minority people for edu
ction  through Urdu and Arabic. For
thi8 reason the doors of education to
th  ̂ Muslim students have been closed

ever. Even a reactionary State
likg  ̂East Pakistan has not yet
sto)?ped the help which they are giv- 
in8 for education of Sanskrit. There-
*ore I would request Government in
thQ name of the secular State, in the
” a*be of humanfty, in the name of
iustice, to see that the problems of

minorities in our country are
solve'd There is no doubt that the
mihorities in our country are enjoy- 
in8 better facilities than are extend- 
ed to the minorities in East Pakistan.

we should see that we do not 
Sivfe any handle to the reactionary
°̂ einents in Pakistan to adopt a dif
ferent attitude to the minorities there.

s hri C. K. Bhattacharyya: They do
not do it so much as you do here

/
®4r. Speaker: Let the hon Member

Proceed; he should not be interrupted.
Shri C. K. Bhattacharyya: If you

W1M kindlv allow me to speak Sir, I 
<t̂ all keep quite

tyr. Speaker: If I do not allow him,
w^ t  will he do?

®hri C. K. Bhattacharyya: I submit,
S‘r> I am not interrupting Being an 
unsubstantiated statement it ought not
t0 ^o unchallenged.

^Ir. Speaker: Whether I am to
an opportunity to all the five

hundred Members here or not is a 
matter to be decided by me from time
t0 time.

M. Elias: I may mention one 
imPortant thing. Our Government 
an<* our Prime Minister have repeated- 

•ly s^ted that they do not intend to
folI<w ^ e  Pakistan Government. We
are more dignified than the Govern- 
ment of Pakistan. Hie statements of
^ e8e people who belong to the Cong* 
ress Party but do not follow the policy

Government give a handle to the 
reactionary people in Pakistan to dis-
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nipt the friendly attitude existing 
between the people of India and Pakis
tan They should see the other side 
uf the ̂ picture, what the people of 
Pakistan are wanting

Lastly, I want to mention for the 
information of my hon friends what 
Mr Tara Shankar Bhandopadhyaya 
ataid recently

Mr. Speaker: Then why his co
religionists, people who have gone 
there, are coming away9

Shrl M. Elias: It may be to create 
confusion Therefore I must clarify 
this point I want to say here please 
do not decide by seeing the reaction
ary elements m Pakistan, but by see
ing the attitude of the common people 
there

At a Conference held in East Bengal 
under the leadership of Bhasham gates 
were erected in the name of 
Mahatma Gandhi in the name of 
Netaji Boi>e and in the name of 
Rabindra Nath Tagore This only goes 
to show that though these people may 
have no regard for the people of India 
they have high regard for the leader
ship of India Shn Tarashankar 
Bandopadhyaya who belongs to the 
Congress Party after retunng from 
the Conference stated at a press con
ference that he had witnessed a 
wounderful spectacle of the people of 
Pakistan always willing to make 
friendship with India, they are always 
eager to settle disputes between India 
and Pakistan m a peaceful way 
When this is the actual state of affairs 
we should conduct ourselves in such 
a way that we do not give the reac
tionaries there any handle to disrupt 
this atmosphere This is for the in
formation of hon friend

8hri C. BL Bhattacharyya: Are you 
holding a brief for Pakistan or speak
ing for East Bengal refugees

Start M. EUas: Let me also assure 
my boa friend that a day will come, 
and it is not very far off, when the 

democratic minded people of Pakis

tan will liberate themselves from the 
reactionary rulers of Pakistan and 
establish a democratic Government, 
which will be friendly not only to 
India but to all countries of the world 
Therefore we should know how to 
respect the people of other countries 
and not follow the reactionary rulers 
of Pakistan

Shn C. K. Bhattacharyya. Mr 
Speaker, Sir, I am thankful to you for 
having allowed me to speak on this 
subject We are considering a scheme 
for the settlement of refugees in what 
is known as Dandkaranya area That 
scheme, I must say, has received the 
support of everyone m West Bengal, 
except those who are absolutely per
verted and those who are determined 
to see things in a perverted light

Shri Bimal Ghose Who are they? 
Who are objecting to it

Mr. Speaker. Order, order Let the 
hon Member proceed in his own way 
Hon Members may ask the Minister

Shrimati Renu Chakravartty The
Minister has not been able to supply 
us with the scheme If this gentle
man knows a little more we would 
like to know what it is

Mr Speaker* This kind of interrup
tion disturbs the atmosphere m the 
House I have been pulling up this 
hon Member that he should not inter
rupt an hon Member of the Opposi
tion I cannot carry on in this man
ner I have heard ad nauseum 
questions being asked on Dandakar- 
anya as if light is gomg to come only 
from this hon Member

Shn C. K. Bhattacharyya: T hooe 
cap has not fitted. In any case, the 
Dandakaranya scheme is sufficiently 
well known and has been adequately 
discussed in the Press. The Minister 
himself has circulated a note putting 
in a summary of that scheme I 
received one myself and I hope the 
other hon Members have received it  
That scheme is in short made 19  like 
this Parts of three States have been 
put together to loan one settlement 
under the control of the Central Gov-
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[Shri C. K. Bhattacharyya]
eminent to accommodate the Sait
Bengal refugees. We have supported
it; we do support it now. I do not
think there is anything wrong in the
Central Government taking up the
whole question. I feel that it will do
good to the refugees if they are set
tled in one block together instead of
being dispersed in the whole of India—
partly in Assam, partly in Bihar and so
on. That will preserve their social
life and culture and language. This
i»> a thing which my hon. friends in 
their so-called enthusiasm for refugees
ought not to overlook. If we are real
ly to be guided , by our sincere inten
tions for doing good to the refugees,
we should have these points in view.

So far as the Central Government is 
concerned, I should say that in form
ing a committee or commission for
controlling and regulating the affairs
there, care ought to be taken that the
refugees do not feel that they are
abandoned. That is the main point.
Desertions have taken place in diffe
rent camps because, after having tyeen 
taken to certain places, they have
been left in a condition in which they
felt that they were abandoned both by
the State Government and the Central
Government. That situation ought not
to develop so far as this scheme is 
concerned. The whole thing is in an 
incipient stage and lots of things will
have to be done to develop and make
it fit for accommodation so that people
may earn a livelihood in that area and
also have facilities for education, social
life and other things. I hope that the
Central Government will take suffi
cient care and see that these things
are done and if they are done I believe
they will have no objection to go and
settle there. The idea that comes out
at times in the reports of the Central
Government and the utterances of
different Governmental authorities
that the refugees are not inclined to
go out of West Bengal should be
knocked out of the head. They are
quite prepared but the atmosphere and
necessary accommodation must be pro
vided to allow them to live a life
which they have been used to so long
in their places.

/ The community now rooted out
fsom East Bengal has played the moat
glorious part in the entire social struc
ture of India. That is the community
which is coming to India; it has given
some of her most
to India: P. C. Roy, J. C. Bose, C. R.
Das and there are lots of other
may be mentioned. Some of these
scholars like Pandit Madhusudhan
Saraswati are revered not only in
Bengal but in all the philosophical
schools of India and some of the
scholars of modem India came from
East Bengal. That is a community
which has enriched the different as
pects of Indian life by its contribution
to politics, culture and learning. It is
this community that has to be reset
tled and their traditions, habits, cul
ture and language which they have
been used to till now, ought to be res
pected and preserved. We ought to
devote our attention more to these
things than to other questions which
would rather distract the whole issue
and put the whole scheme in a wrong
way and ultimately defeat the entire
purpose of their being resettled in an 
area where they could live their social
life and cultural life in a way they
were used to so long. That is the
whole thing that I want to put before
you.

5TVT TTW (f̂ STTT) .
aRW ht̂ st, srrc *  *r*ft

<ct fawrr »prr 1 4

f^H T  w n  g fsrr vfr wtot
m  w ra £  fa  3*r * t *rr*rar 
»wr 1

fa re  w  fa  3 «r*rr % 
w  fa * ^rt firaww

Wf ?nT TC WWfAT *ln WTC*W
TO ♦<«{T "HltMT j , $

%  aw fam Sflrcr %
$ 5* FIT at s*rirT*!r vsrorarr w  fa
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n *5 «forarftfcTft> *r?*w Tffl
Tt<J|T<T I

«ftr y <ra#*fe vm R
I $  fjffTJPT W l - SW «T¥ T̂SfT

*iirerr g f r  foa w r ite  h «ftT 
T?r Htffgr lr *  fsr^ rr^%-

sftr vr^iN *  z *  % 
ht«t *ptt '^ r r a r r r  xr*&j f a w  1 

wt fa'st f W ^
* , w  g r f  % % aiTRf «twh*s
fjp^apTr^i ?ft5T?frT^rar ^
^r^rsft $  f̂ tT T̂ ar *rq; *frr ^
tit* suffr fcr vr t o t  ftwr *wr 1 
3i?r *r <r*ra «it,
«pfrr *TT*r*r tit f*n g*T ^w r fw r
n*rr i ^  'trwrra f^rrt % s fs t  t,
^ w t ’ n ^ T f t ’ Tr’nn 1 w w < j n
% TW ?o 3T** w  5*? *tt, ^ f w  
3*f zpz spt t^r fa r  *ft ^  ^ rr  1 ?* 
spT vfnprfs ^nr *ft ^ r  *tst «rr 1 

^  ?n-n^m rfr
j r w  *t 3*r tit m  ft*  faro w

*qm w  I
f t  *nt % *rft ^  tftr wwem* tr^m r
jj^ r  *  «rre *t% 1 1  5*f fat* #  tf*
vrstt f t  fsR tit ^  wnr ;*tct spr 
^  feF 5 >  « t»t % v r  faiT  »r* w r r  
*pf ft*rr, 3ft f t  w  w  ^  ^  w

iR 'w ff-
**?fr *ftr «Pi%3fr vt r r  jnc*
vt 3R ^  ^ arst* 1 w i? r  t̂ R *n$ra 
^fTW «F5T *faj< faff TT *nft

wr '-*; t , *% *rro % *»*? ^  i*n
| \ ^tf?a 1

ffOTT VT?ra ^  ffBTT %t w w i  |
* *  Vt Tft 5T ̂ tfttr'l ^TT «rar

p*c* v w »ro Ht |, w t  #  tpr m

tv  « w

t t t  <tf?srrr 1 «rrr tit i& vr
tit ^  it $  *r  ̂« w  v c  ^rr 1

ihV ?r^[ ’ffrr vt
wnw $ 1 $ ir i  ^wvt %  %mf w
7fe=np $&  % nt*r %, «r? ^ir «Ft»^a%
?, v ?  % fa  % %?rr-

t fw r  5t r̂ #  x^rvtt % «ft,
<ffr ^ 7  ^ ir# f qft TFSft %*TT *TT f¥

CO srra FR  3TTOT 5?T OT5T W
5TTO, I ^5fr

mfsRT fam, I'+i'^'t THR’ %
?rm % ^  ^ r mRTr <tt «Tnft * 1

VH A tit 5TTS VHTT

r  •

Shri Barman (Cooch Behar—Re
served—Sch Castes): May I request
the hon Member to speak in English 
so that we may also understand7

f w  s i r *  i m  n m  • ^  ^

JTFTT «TT ^  t ^ f3R TT
?TFHT «̂TFT ^ ^  t  I 4  3ft 
^  T? Tf>T g TT tTP^
'TTf^TR % f̂PTt *lr > I 5ft ’TW flWT 
^?r «ftrr t  1 t  ar?5t t  W'Ht 
m *  TCTT W T  g 1 ^
??hV gr?^ ^ r  ^  ^ n  1
ippft z tt <sft *pr**ft ^ # ^lf
q^Rnr ^ *rw «iw ^

| 1

Shri Barman: I am requesting him 
to speak in English so that we also
may understand.

Mr. Speaker: He says that the next
part, which he is going to deal with,
does not relate to East Bengal
Refugees or the refugee problem there 
at all.
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Shri Barman: Are we not interest* 
ed in other problems?

Pandit Thakur Das Bhargava: Get
(he time extended, otherwise it will 
be difficult for me to finish all my 
points.

Mr. Speaker; Why does the hon. 
Member think that he will be more 
fluent in Hindi and Urdu?

Pandit Thakur Das Bhargava: 1
am not fluent at all in any lanuage.
11 I speak in Hindi or Urdu at least 
I will have the satisfaction that I men
tioned all the points that I wanted to

• say. I am not used to speaking in 
English as my Madrasi or Bengali 
friends. Moreover, who will speak in 
Hindi other than myself, because I 
come from a Hindi-speaking area. 
Anyway, my friend’s request is in 
order and I will speak in English.

I want to speak about refugees 
about whom it has been said that they 
have been fully rehabilitated. I want 
to relate a story of some of these per
sons. First of all I will take up the 
case of Alwar and Bharatpur people. 
There are about 30,000 families who 
have been sent 'to the old State of 
Alwar. You know in Rajasthan it is 
all arid land and nothing else. There 
is no water available. Each family 
was allotted ten acres of land. As a 
matter of fact, these people were liv
ing in Kurukshetra. They were not 
willing to leave that place. I and 
other people were requested *by this 
Ministry to ask these people to leave 
for Alwar and other places. It is at 
our request that these people left for 
Alwar and other places.

The Government was pleased to 
give them ten acres of land each. So 
far, so good. The Government said 
that they will be responsible for their 
food etc. for some time and will give 
them every help by way of taccavi 
etc. They said for some time they 
would only charge land revenue and 
nothing more. In one of the letters 
which I produced before the Advisory 
Board it was also stated that after two 
years they will get occupancy right in 
those lands.

One thing that I would very res
pectfully submit to the hon. Minister 
is that, at the time they w en  allotted 
these lands there were no rules for
compensation made, but at the same 
time Government issued a notification 
that all those persons to whom lands 
were allotted should not prefer any 
claims. All the other refugees were 
allowed to put in their claims whereas 
these persons were not allowed to put 
in their claims about rural houses, be
cause they were allotted about ten 
acres. According to rules, because 
they were allotted more than four 
acres, their houses, if they are worth 
less than Rs. 20,000 they were not to 
be taken into consideration at all. At 
the same time, if a person had four 
or five houses and each one o f  them 
was less than Rs. 20,000 he would not 
be entitled to a single pie. If he had 
four houses worth Rs. 80,000, even 
then only if there was one house 
worth more them Rs. 20,000 that would 
be taken into consideration and all the 
others disregarded.

What happened at Alwar? Out of 
these 30,000 families I think only 5 
per cent people were there who pre
ferred their claims. The other people 
were debarred from making their 
claims. This is a question of first- 
class importance which has not been 
considered by the Ministry at all. A  
notification was issued that those per
sons should not make any claims. In 
obedience to that notification the peo
ple did not make any claims, because 
they were allowed ten acres. There 
were some people, some two or three 
per cent people, who did make their 
claims in spite of the notification. 
Their claims were rejected on the 
plea that there Was already a notifica
tion; oniy in the pase of such people 
who had urban claims their claims 
were verified.

What happened after some time? 
As I told you ten acres of land was 
given and out of these ten acres one 
acre of chahi cultivable land was also 
given, and that was the principal 
means of their livelihood, because the 
other land will not yield anything
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tnless there w u  good rain. These
people were also given taccavi. They
were not given say houses. Shri A.
P. Jain, when he propounded his in
terim scheme, said in the House that
every man in Punjab to wham land
was allotted had a house .and there
fore his claim to a house could be
disregarded. But, these people were
not given any houses. They were only
given some money for making chhap- 
par*.

So far as that money is concerned,
something like Rs. 1162 per family on
an average, it is said that that was
giVen by way of taccavi, by way of
food etc. etc. Now, I must thank the
hbn. Minister for his having remitted
the amount which was spent on their
alimony, their food. I am not very
thankful in this sense that he has not
shown any sort of concession to them.
Originally, when they were asked to
go there it was said in the notification
that the Government will be responsi
ble for their food, but the Ministry
added this item also to their account
When thiq<- was brought to the notice
of the hon. Minister he was pleased
to make it a rule that no money will
be charged from them tor their food.
In this way each family got a conces
sion of Rs. 250.

But, what about the rest—Rs. 800 
or more which has been/given to these
people. Do you propose to recover
this amount from them? I must say
it is impossible to recover that amount
from them unless you send them 
somewhere else. So far as these lands
are concerned, you want them to pay
the price of these lands, whereas in
lieu of that price you have already
asked them not to make any
for their houses etc. They had pro
perty worth crores of rupees and they
did not make'any claims in accordance
with your notification. Whatever
claims they made you rejected thmn. 
With what face can you ask them now
to pay the price of these land. And,
what is the price of these lands? In
Rajasthan the people themselves are 
charging only Rs. 100 per higha from

jagirdarB, and you propose to charge
something between Rs. 200 to Rs. 900 
per bigha. Is it fair? Is it just? I
am submitting this for your considera
tion.

Last time, when the rules were be
fore the House, in 1955, I requested
Shri Khanna to go over there. That
was my only request then. 1 rein
forced that request by requesting other
respectable officers of this Ministry.
I requested Shri Srivatsava, Shri Jhon- 
son and others to go there personally
and look at the conditions there, and
if they were not satisfied 1 will not
say a word. But, unfortunately, Shri
Khanna went there during the elec
tions. He went only to Alwar and
returned. I would again repeat my
request. Such is the deplorable con
dition of these refugees that you can
not imagine how they are living. It is
but fair that at least the hon. Minister
does visit that place and see these
people. They are just like the children
of the hon. Minister. He must realise
that he is a Rehabilitation Minister.
He must look to his own children.

I am going to bring some more com
plaints to his notice. If he does not
go there they would not get any satis
faction. If he goeB and looks to their
conditions they will be amply com
pensated. They are people who do
not want to complain. They are not
urban people, they are not vociferous
people, they are simple unsophisticat
ed peasants, they only want that their
conditions may be seen.
1S£9 hra.
[M r . D eputy-S peaker in  th e C hair.J

I am submitting for your conside
ration another matter. The hon.
Minister said: all right, pay this money
tin 15 instalments just as the Ganga- 
nagar people are doing. The Ganga- 
nagar people are rich, they can pay> 
These people cannot pay when you
are charging them this amount. More
over, what has the Ministry done?
They say that the rejected
may be revived, regarded as food.
But, those persona who did not pre
fer any claims because you asked them
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not to prefer any claims are not set
ting any benefit I 'would respectfully
ask Shri Khanna to kindly consider
this case irom the standpoint at those
who did not prefer any claims be
cause they were not allowed to do so.
First of all you make a rule that no
claims should be preferred and then
you say that such of the rejected
claims may be regarded as good It
is not fair, it is not jutet

I am telling something more Your
proteges are today being, I should say,
pursued like animals You gave lands
to them in Rajasthan Those lands
are oemg taken back from them I
do not know whether there is any
good Government in Rajasthan which
is capable of doing just ce to these
refugees Shame heard too many
stones in nopotism, partiality and un- 
jusUc«» the refugees

Mr Deputy-Speaker: 'The hon
Member would become harsher if he
addresses the Minister directly

Pandit Thakur Das Bhargava: The
Minister is too good to react on me
Therefore, whatever 1 say he will take
in a sportsman like way But I accept
your advice and I will address you
1 hope you would not be harsher than 
the Minister on me so far as time is 
concerned

I was submitting that so far as these
people are concerned the position is 
this The Collector of Alwar issued 
secret orders, secret circulars to the
Tahsildars and other people that the
lands are not to be given to the re
fugees There were secret orders to
that effect Those lands have been
given on patta to the local people
There is conspiracy among the
local people and the local officers
and I am sorry to say this
I have been informed like that
People have come and told me that
the Collector and other people in Raj
asthan are simply tyrannical towards
them Their lands are not being
restored The people are living and
yet some of them are reported to be
dead by some patwari The lands are
made over to the local people and the

local people get t&  potto. The lands
are not returned. There arc secret
orders to the effect that after jffth
May, though there might have beta 
orders that the lands should be re
turned, those orders will not be la
force I have a copy of the secret let*
ter with me and if the hon. Minister
wants it, Z will place it before him tar 
his consideration so that he may look
into the matter This thing is tho
roughly objectionable, namely, the
right of the ordinary citizen being
regarded as non-existent There
should not be such tyranny exerdseo
over those people I request the
Minister to look into this matter The
matter could be decided this way,
namely, either you appoint a fact-find
ing committee and send the committee
or your officers to the place—whom
yoU want—or, you appoint your ad
visory committee to go into the mat
ter I request him to go there or let
him send some of his officers to go
there for two days so that they could
look into the affairs I shall be satis
fied if he looks into the matter In
1955, the hon Minister said that he
would look into the matter, but
according to me. he has not looked
into it in the way in which I wanted
him to look into He has done some
thing but that is not sufficient They
are very poor people, as I have said, 
and their case demands the greatest
amount of attention from the hon
Minister Without repeating, I would
request the Minister to go to the place
himself for two days, or, he might
send somebody or appoint a commit
tee I will be satisfied if a committee
is appointed .and the matter settled I
do not think this is fair, that is, the
persons neither being given their
claims nor the value payable being
reduced They are now asked to
give three times the value which they
cannot possibly give Their case is
deplorable I hope that my request
in this matter will go home

Now I come to another point That
is about the Lehna Singh market Dr
Lehna Singh was the last great man
to come to India from Pakistan. Be
was our Minister also After him 
this market is named When I say
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this market is named When I 117 
that the market is named after him,
2 can also say that nobody living there
should feel that he is not living under
the protecting wings of their own
patriotic, 8ympathic and brave Dr
Lehna Singh What happens now’’
Compare the Khan market with this
market In the Khan market, there u
the upper flat and the shops beneath
There are two shops beneath each
upper storey The hon Minister, when
he was speaking on the rules in con
nection with the Rehabilitation Bill,
told us that if there are marginal
cases, he would look into them sympa
thetically Though he did so out of his
kindness, I should say that even for
that we had to agitate In the case of
the Khan market, the Minister has
agreed that the upper flat can be given
to one person and the shops can be
given to other persons He has accepted
such a rule in regard to that market I 
have no complaint there Now, what
is the position* The Lehna Singh
market is 117 yards, whereas the Khan
market is 119 yards It so happens
that the pnce which has been calcu
lated, so far as the Lehna Singh mar
ket is concerned, is Rs 10,759 'Hie
rule is that houses which are more
than Rs 10,000 should be sold m auc
tion If the basis on which the Khan
market rate is accepted is good, then 
there will be no difficulty whatsoever
in paying It is not that they are not
willing to pay Rs 759 more We will
certainly pay it But we want that as 
in the Khan market, where the price
of land is divided into three portions,
one for the flat and two for the shops,
a similar thing should be done for the
Lehna Singh market Please do this
If you kmdly accept this suggestion on
this basis, as you have accepted it In 
the Khan market, all those who live
in that markfet will get the advantage

I only want that this may be divid
ed into three portions as in the Khan
market, and the rest may be distri
buted. Hie three portions constitute
firstly two persons who own the
shops and the third to the person who
owns the flat I asked those people
who came to me as to whether they

were prepared to say that they would
not go to (adversely affected) the hon
Minister and say, "Why have you
increased our share9” They were
agreeable, they yrill certainly make
them agree, and either pay the amount
to them or see that the amount is 
not lowered But, at the same time,
my humble submission is, so far as 
this case is concerned, there is diffe
rence in cost as between the Lehna
Singh market and the Khan market
In the Lehna Singh market, the cost
is Rs 8,729, whereas in the Khan
market, it is Rs 7,268 In Khan
market it should have been more,
because it is located in a much more
prosperous place But the other mar*
ket is situated in a far-off place, Subzi
Mandi

Shri Mehr Chand Khanna: I might
make the position clear by making one
observation That will save the time
of the House and of the hon Member
This case has been brought to my
notice very recently and I will see
that there is a uniform basis, and that
there is no discrimination against any
market That is my policy, and I am 
having that case examined

Pandit Thakur Das Bhargava: I
am very much satisfied with the ans
wer I do not proceed further with
that point The other facts which are
connected with this should also be
kmdly gone into by the hon Minister
He knows them I shall come to the 
next item and that is about Purana
Quila I will not go into the history
of it Judging from the attitude the
hon Minister is adopting today I
think there will be some announce
ment from him so far as this question
is concerned But this will not be
the first time that he makes an an
nouncement in regard to these people
living in Purana Quila These people
came m here m 1947-48 Then there
were persons who wanted to be sent
to the Kingsway Camp They were
respectable people who said that they
wanted protection only not gratis re
lief They were sent to the Purana
Quila and were housed m small alco
ves there Then tents were fixed but
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they caught fire. Shri Mohanlal Sak- 
sens was then the Minister in charge.
He told those people out of sympathy
towards them that tfhe Government
had got materials and they would
build houses for them. “But we have
got no money to pay the labourers.”
Hie people were asked to contribute
something and they contributed Rs. 160 
each. Something to the tune of
Rs. 60,000, as the people said, was
contributed, though the hon. Minister,
in reply to a question, said that it was
Rs. 45,000. I have got those receipts
with me. Anyway, it was said that
this amount was received towards the
construction of huts. This is a case
of self-help. After the amount was
collected and the huts were built, what
happened? After one year, the Minis
try asked the people to pay Rs. 12-8-0
per hut by way of rent, whereas the
idea was that ‘it was a temporary
structure and that after sometime,
other arrangements would be made,
so that they would have to pay noth
ing. But some people paid Rs. 12-8-0
each and some did not pay at all. I 
have got the receipt with me. Noth
ing more upto this time has been
done. But there are those who had
to pay, much more and who paid
what Government demanded.

People went to Panditji and told
him: “We are being asked to pay."
Panditji, who was going somewhere
then, said that he would surely go to
their places and settle the matter.
But up to this time, nothing has been
done. Panditji has not gone. Though
usually, when Panditji promises to
visit, he does come, but he has not
come to this place yet. I do not know
how far this story is correct.

But then, what happened? In 1952-
53, they all made many applications.
I have got full copies of those appli
cations in which the people asked the
Minister to kindly come to their help
and give them some place to live in.
The people who came to Delhi subse
quently were given ihata in Lajpat
Nagar and other places. The people of
Purana Quila hoped to be treated very
handsomely, and they were also pro

mised that they would be treated well
and accommodation provided for them
near their present place of occupation
and custom.

But in 1954, the reply came “you
have been handed over to the Delhi
State” and Delhi State came to be In 
charge of those people. In the Delhi
State, the hon. Minister, Shri Yudhvir
Singh, promised to them that they will
get a site just near their own place,
two miles from their place, and that
they will not be sent away to far off
sites. I have got those papers with
me and all the correspondence with
me. I have got cutting of the pro
nouncement which appeared in the
papers also. When Shri Yudhvir
Singh promised to help them, they
were satisfied and then, our hon.
Minister also gave them assurance that
whatever Shri Yudhvir Singh said was
all right. I understand the Ministry
has been making full attempts to find
out some place where these people
could be located. They did not want
to move to some other place four or
five miles away. The Purana Quila
people did not want to go there. The
Ministry also accepted that situation,
and the people’s stand. After accept
ing that situation, the Ministry began
to search for some place which could
be found. The Secretary of the
Ministry also made good efforts so far
as I understand, and finally they found
out a place near Jungpura.

I have got copies of the speech
made by the Minister at dtSereiit
places regarding this subject and I
also know that the Minister said that
“we are considering the place near
Jangpura” . But nothing has been
done so far. The people were not
given any place. I do not know why.
I know that the hon. Minister would
do his very best to see that they are
properly rehabilitated. What is the
use of sending these people 8 miles
away and troubling them again? In
that place, there are 500 families and
they have got accustomed and habitu
ated to that place. They do not want
to go to any far off plae. They do
not want to go to Malaviya Nagar, Laj
pat Nagar or Kalka Colony, As a mat*
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ter of fact, they should not be forc
ed to go there. I would very
humbly suggest to the hon. Minister
to give them accommodation in 
Jangpura, as promised.

It is said that the Defence Minis
try has got sane two or three poles
there. I made enquiries. Tint of
all the difficulty was, the Rehabili
tation Ministry said, "it does not
belong to us'*. But after searching
the records and after contacting
various people, we found out that
as a matter of fact, this place be
longs to the Rehabilitation Minis
try. So, I would request Shri
Khannaji to give a healing balm to
these people. Their hearts are injur
ed, their feelings are lacorated. They
have been relying on the promises
of this Ministry. I know it may be
difficult for the Ministry perhaps to
perform this promise if there is any
other Ministry intervening. But

* when I know that it is within the
power of this Ministry to perform
this promise, I very respectfully
and very insistently do submit tor
their consideration that they ought to
honour the promise which they have
given.

I do not think Shri Khannaji will
ever say that he did not perhaps give
a sort of promise. I do not say it is 
an unalterable assurance; I do not say
it is binding and it is something
which can be taken to a court of
law. Anyhow, the promises made
by the Delhi Minister are as good as 
the promise made by this Minister,
because he was in charge then. At
the same time, this Member has
affirmed that promise and said he
would look into it. He has not given
the last word. Many questions were
asked In the House and he gave
favourable replies. Nothing will be
lost; if the land belongs to you, I
only want that you should give them
a plot each and a model of a house,
•0 that they may build- their own
house*. This wQl be the best course

to adopt today. If you kindly agree
to this, they will forget all the diffi
culties and troubles that they have
undergone in the last 8 or 9 years.
After all, that place is to be utilised
or a zoological garden. Human
wings are entitled to more conside-
'ation than animals.

Mr. Depnty-Speaker: The hon.
Member has always been pleading for
tnimals much more.

Pandit Thakor Das Bhargava: Hon.
Member or hon. Minister?

Mr. Depnty-Speaker: The hon.
Member has always been pleading
tor animals also.

Pandit Thakur Das Bhargava:
Quite right; but I regard man as 
the best animal.

So far as this matter is concerned,
[ expect that the hon. Minister will
cindly make a pronouncement and
give an assurance to those thousands
of persons who are waiting for it

I come to another market, the
Kamala Market, named after a noble
lady. What do the people living in
this market want? I remember those
days when these people, who are now
living in this market, occupied some
parts of the Queen’s Garden and other
places on Burn Behan Road. They
were not allowed to live in those
places. Many years ago, our humble
services were utilised for asking them
to vacate those places. We went and
told them, “you vacate those places” . 
For two years they lived at their
houses without doing any business;
they ate up what they had got They
left those places, because those places
were being disfigured by thatched huts
and for two years they did no busi
ness. Then they came to the Kamala
Market.

I should like to remind this Minis
try that not once, but hundred times,
the Ministry said that all built pro
perties and all other evacuee proper
ties which have come to the pool will
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be given over to those persons who
are in possession. These persons are
in possession of these shops. Why are
you not giving theser shops to them?
What is the rub? They are only worth
Rs. 4,000. Any person who has got
a claim for Rs. 10,000 or more can be
given these shops or he can pay the
amount. If you kindly look at the
rules which the Government them
selves framed, rule 86 says:

“Classes of Government-built
properties which may be allotted:
The following classes of Gov
ernment-built properties shall
ordinarily be allottable:—

(i) Every Government-built re
sidential property valued at 
Rs. 10,000 or less,

(ii) every Government-built
shop valued at Rs. 10,000 or
less.”

May I humbly ask, in the face of
thin rule 36, can anybody say that
the shops in the Kamala Market
will not be given to these people
who are in possession? How can you
get out of your rule? You are bound
by this rule. There is no reason why
you should get out of this rule. Even
if you have power to get out of this 
rule, I would submit that justice,
morality, I should say, and the rule3 
of evidence—and the section dealing
with estoppel; I forget the number—
probably 115 requires that you
should give them these shops. All
those persons who have got a claim
of Rs. 10,000 or more can take pos
session of the property and keep it. 
You will only charge him the price
or recover it from his claim. When
you have given out these shops to
this person and by his conduct he
has not bid against any other pro
perty, he had a right to say, “Since
I vacated that place on the basis of
your assurance. I did not make a bid
for the property, you are estopped
from saying that you will not give
flic shop to me.”  It is unfair to say
that these shops will not be given
to these persons.

What is the reason why these
shops are not being given to them?
I am rather surprised at the reason
given by the hem. Minister. Qq 13th 
April, 1957, after these people have
been in possession of the shops for
a very long time and when they have
not hit against any other property,
the hon. Minister wrote a letter to
Shri Radha Raman, saying that
these shops will not be allotted. The
reason given is, at the time when
this land was taken, an assurance
was taken, an assurance was given
by the Government that these Ram- 
lila Grounds will ever remain the
property of the Government. These
people interested in it made en
quiries from the Ramlila people and
asked them if they had made any
such condition I have got their
reply. So far as the Ramlila people
are concerned, they say, “W>e have
got absolutely no objection to those
shops being given to those allottees'*.
The reply is there from the Presi
dent of the Ramlila Committee.

But what has Ramlila to do with
this? I do not know. Ramlila was
never celebrated on this piece of
land. Ramlila Society has got no
right of possession or title over this
property. It belongs to the land
development section of the Rehabili
tation Department now. From 1937, 
the land belonged to the Rehabilita
tion Department. Do I understand
that when the Rehabilitation Depart
ment built these big shops, spent
some Rs. 10 or Rs. 15 lakhs over this
property, they knew that the pro
perty belonged to another and yet
spent the money? If the property
belongs to them, who made this con
dition? Not the Ramlila Committee;
not “any other person.

You know better than myself, Sir,
that according to the Transfer of
Property Act, supposing a thing is
transferred and a condition is attach
ed to it, the condition is void. So
far as this excuse of the Government
that some condition was made whea
the land was transferred to them is
concerned, I will not say that there
is no substance behind it, because
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' the hon. Minister has written a 
letter to Shri Radha Raman that 
there is something like that. There* 
lore, I will not go to the extent of 
saying that this is absolutely illu- 
waty. But at the same time, even il 
there was some promise given by the 
hon. Minister to somebody, the pro
mise is not binding. The condition 
is absolutely void. I leave it here. X 
have to say much about this Kamala 
market matter. I will not rub it fur
ther. I will leave it to my hon. friend 
to consider whether ha could not go 
into this question and do* what is right.

I Shall take up two other matters 
and finish then within two minutes 
that you have been pleased to give 
me.

Mr. Deputy-Speaker: This was
the second ring.

Pandit Thakur Das Bhargava: I
am very sorry I did not hear the 
first It ought to be waived. Other
wise, I would have taken two minu
tes from then

Mr. Depnty-Speaker: I did not only 
ring the bell the first time but really 
spoke out that the first ring is gone.

Pandit Thakur Das Bhargava: I
am very sorry, I did not hear, I am 
rather hard-pressed lor time. I have 
two other matters and I have done

The first thing that I want to sub
mit is, I will only repeat that the 
hon. Minister gave an assurance to 
every person who took a loan from 
the R.F.A. that the interest shall 
cease from 1955. I know it is not 
within his powers to see that the in
terest ceases But, the promise is 
his, not a promise of the Finance 
Minister But, he is a part of the 
Government I would request him 
to use all his endeavours in favour 
of those to whom he has extended 
this promise. Even if the promise is 
gratuitous, you know under section 70 
« f  the Contract A ct be is bound by

his word, his Ministry is bound by 
it  His word, X taka tit, is goocL X
would ask him to request the Finance 
Minister to fulfil his word. Other
wise, I would say, there is no jorat- 
ness of responsibility in the Ministries. 
I would request him to keep his word 
to these people After all, it is not 
a great amount. In the R.F.A, what 
is happening? Thousands of loans 
have been given to people, which 
will never be recovered. Out of 
these people, who are entitled to 
claims, you will get everything. What 
would happen if the Government 
kindly agrees to give up this part of 
interest. The hon. Minister’s word 
is worth more than that I would 
submit that he must see that this 
word is fulfilled

The second point that I would like 
to bring to his notice is a very strange 
thing, which I have not seen in my 
life This Ministry has, by an uni
lateral act, asked the people to pay 
much more than they could possibly 
be asked to pay under any terms 
of contract or under principles of 
morality or justice A person was 
occupying a house shop from 1901. 
Now, they have revised the rent and 
the person who was paymg Rs. 15 is 
asked to pay arrears to the tune of 
Rs 30 a month I have got notices 
in my possession in which a person 
who paid Rs 13-8-0 \s now being 
asked to pay so big an amount that 
he could not pay. By an unilateral 
act the Ministry has raised the rent 
and they are demanding it for the 
last several years, from the date of 
occupation till now.

Shri Mehr Chand Khanna: May
I clarify the position, Sir? That
would save his time and the time of 
the House.

Mr. Depnty-Speaker: 1 do not
know whether it would save time or 
not. But, the clarification has to be 
made

Shri Mehr Chand Khanna: Any
way, that would save the time at 
the House The position is this, la 
Delhi, we have built a large number
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[Shri Mehr Chand Khanna]
o f markets We have rationalised
the rent according to some agreed
formula In some cases the rents
have been revised and they have
gone down The reduction comes to
round about Rs 14 or 15 lakhs
In i>ome cases, unfortunately, the
rents had to be increased though the
increase will not be material Since
1955 September, all those persons
who purchased shops under the
compensation scheme will not be re
quired to pay anything in addition
There has been a mistake These
notices had been issued retrospec
tively which is wrong I am with
drawing those notices I shall see
that if any increase is to take place,
that shall take .Diace .DrogDective}v 
and not retrospectively

Pandit Thaknr Das Bhargava: I
understand that these notices will
be re-called from what has fallen from
the hon Minister I am very happy
I do not want to rub it further I
wanted to say some bad things
about these notices

Mr Depnty-Speaker: Now, the
hon Member should end here When 
this concession is given, he should
end

Pandit Thaknr Das Bhargava: I
am ending Lastly, I would submit
for the consideration of the hon
Minister that in all these matters,
he ought to behave with sympathy
and consideration towards these
people who have been put to a lot
of suffering m charging inflated mar
ket prices Me is charging the 1857 
pnees and not the 1951 prices, when
the houses were built I request the
hon Minister to consider these points
sympathetically and thank you for
having given me so much time

Shri Blmal Ghoae: Sir, it is
unfortunate that one participates in 
this discussion on the Demands for
the Rehabilitation Ministry with
some feeling of frustration This
frustration stems from the fact that
although years roll by, the fate and

*ortune of the refugees slid the rep
ly of the Minister concerned hardly
ev%r changes I hope the hon.
Minister will not repeat'that this is
a very difficult problem so far as
tb* East Bengal refugees are con- 
cerhed, that this differs essentially
*r<>m the problem that we had to
fac% ^  the west, that there is a
continuous stream coming along from
East Pakistan This is an old story.
We have heard it from year to year

My point is,‘ we knew that the East 
Bengal refugees will be coming along.
Government would have to prepare
toevnselves for it It is not sufficient
for Government to say that since
the refugees continue to come alonjg, 
the^ are faced with a difficult pro
blem The problem is difficult But,
it is for the Government to solve
the difficult problem and not repeat
that excuse from year to year

l!icidentally, what Government have
doqe recently is a fact—my hon friend
Shrt a  C Guha also referred to this
which violates the pledges that were

by the leaders of India to the 
E®st Bengal refugees They have
maqe u difficult for the migrants from
the^e to come over to India I had
t&bied a question which was not ans
wered but I was referred to an un
stated or a starred question, 934 of
September 1956 about restriction on 
mirations That answer, I found,
wa% this The answer stated that there
we,,e no restrictions, but that admini
strative instructions were issued ear- 
lier m March and also m July 1956 
to the Deputy High Commissioner
m Cecca to ensure that migration
certificates would have to be issued
only m deserving cases, and that
these instructions referred mainly to
the information to be obtained from
applicants and the process at issuing
m11 gration certificates

£>hri Mehr Chand Khanna: Who
8*Ve this reply?

5hrl Blmal Ghoae: This reply was
6lven by, I should think, the Sxter- 
nal Affairs Ministry
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But in the West Bengal Assembly,
the Belie! and Rehabilitation Minister
stated only recently that “we have
said in September 1956 that we shall
not issue migration certificates except
lOr very serious and weighty reasons.
Our Deputy High Commissioner in
Dacca has been instructed to that
effect” . I understand that the pro
cedure has been changed. As a matter
of fact, migration certificates are now
very stringently issued. I understand
that from January to May, 1957, a
little over 5000 certificates have been
issued. Very many hard cases occur
as a result of these restrictions. 1 am
told that a rule has been made now
that if a person’s parents are in East
Bengal, he will not be allowed to
come over. He may fame refrtonff
here who would be able to educate
him. But, the young man is not allo
wed to come over.

Apart from that, I would like to
raise the morality of the question.
What right have we to debar these
people, to whom we -have given a
pledge on the Partition of the coun
try, from coming over? They do not
come over for nothing. One does not
leave his homeland for nothing. One
does not leave his home and come
here for living in the conditions in
which refugees are living in
Sealdah, for nothing. The hon.. Minis
ter should realise that if they come to
live in these conditions, it is because
compelling circumstances force them
to come over and they could not
stay on. As a matter of fact, the
hon. Minister himself had admitted
that oh many occasions.

I should also like to know as to
whether before issuing migration
certificates, Government are laying it
down as a condition that they will not
be entitled to any rehabilitation in
West Bengal and only an that condi
tion, if af all, migration certificates
should be issued. Because, I find in
the six-monthly review it is stated
that the Bast Bengal refugees will not
be given any further rehabilitation
assistance in West Bengal

Secondly, I hope that the hoa.
Minister will not repeat that the
Problem is difficult because West
Bengal has attained a stage of satura
tion and that no refugees can be taken 
over. That is also a very old story.
As the hon. Minister knows, that is
also a very controversial debatle
Pt>int, controversial not between

and ouwelves only, but
controversial as between Government
spokesmen themselves. I wonder if
the hon. Minister knows what the
Chief Minister of West Bengal said on
as late as the 19th of April this year
when some Bettiah refugees intervie
wed him that if we had a policy of
rehabilitation through industrialisa
tion, through the setting up of indus-
&&S-, then, all the refugees that haw
come over and those that have
yet to come over can be
settled in West Bengal
He might refer to the Chief Minister
° f West Bengal and find out whether
that is true or not. Even in his 
budget statement, the Chief Minister
of West Bengal had stated that we
should not be dogmatic about this 
qiiestion as to whether the East 
Bengal refugees who are coming over
can or cannot be settled in West
Bengal. I am sure that if we had a
plan, we could have settled them in
West Bengal. But I am not against
sending them over to any other part
of India.

14 hrs.

1 do not agree with what my bon.
friend Shri C. K. Bhattacharyya has
said, namely that other parties are
opposing it. I am sure, being an 
editor of a newspaper, he knows the
resolution that was passed by the
Bengal Assembly; it was passed un
animously by all the parties, whether
it was the Communist or the Socialist
or the Congress Party; it was a un
animous resolution that was passed on
the Dandakaranya scheme.

Shri C. K. Bhattaeharyya: I referred
to what I found here.
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Hurl W n»l Ghoae: We are all
members of the parties Dorn the hon.
Member mean to say that the Com
munist Party m Bengal is going in
one way, and in another way here9 
It that his appreciation of allairs as to
how members conduct themselves?

I am sorry I was interrupted, and,
therefore, I was replying to my hon
friend I know tha* you, Sir, would
pull me up

Shri C. EL Bhattacharyya: I am un
fortunate, because I was referred to

Mr. Depaty-Speaker: I waited till
the hon Member himself pulled him
self up.

Shri Binul Ghoae: As I said, we
are not opposed to East Bengal refu
gees being sent out What we are
opposed to is a lack of knowledge of
the conditions under which East
Bengal refugees who will be sent out
side will have to live If we know
what the scheme is, and if we know
that they will be looked after proper
ly why on earth shall we object, parti
cularly when the scheme is good9

The main problem of East Bengal
refugees, as of any other refugees, as 
you will understand, is that of rehabi
litation What have we done, since
the Partition of the country, for the
rehabilitation of the East Bengal re
fugees'* Some 32 lakhs of refugees
have come over to West Bengal I am 
confining myself to West Bengal, for
the moment, and not taking into ac
count the East Bengal refugees in 
either the eastern region or outside
Government claim that they have
given rehabilitation benefit to some 19 
lakhs out of these 32 lakhs of people
I do not know if the camp population
is included in these 19 lakhs, but I
believe it is not Of the remainder of
13 lakhs, about 3 lakhs are accounted
for by the camp people who are not,
I must say, in a very bad way It is
bad in the sense that the money is
being wasted, but they are looked
after to a certain extent They are
being looked after, but money is being
wated. That is not rehabilitation
That is relief You are demoralising
the people That is what you are
doing at a huge cost

But the balance of 10 lakhs of peo
ple have rehabilitated themselves, and
they have not received any rehabilita
tion assistance from Government, ex
cepting probably tear-gassing, lathi
charges, and sometimes even bullets.
I refer to the people who were in the
squatters’ colonies They have re
habilitated themselves, and I only
hope that Government will not dis
place them again, either the West Ben* 
Bengal Government or this Govern*
ment

The paradox of the whole situation
is this The House should realise that
the 19 lakhs of people whom Govern
ment claim to have given rehabilita
tion benefit are the people who have
not at all been rehabilitated This is
the problem of these 19 lakhs of peo
ple for whom Government have spent
by way of rehabilitation benefit about
Rs 50 to 52 crores, I believe' They
have not been rehabilitated

Now, what is this rehabilitation
that Govenment talk about7 It is
that they have given a house-building
loan of Rs 500 or Rs 1,250

Shri Mehr Chand Khanna: The hon
Member is a very responsible Member,
and he used the word ‘now’ He said
the refugees have been shot at and
given bullets May I ask him to give
me one or two instances where bullets
have been fired’

Shri Blmal Ghose: That was long
ago There have been many cam
paigns about squatters’ colonies years
back, years gone by, whfere there has
been sometimes, also shooting If the
Minister wants one or two Instances,
I shall give them later on But that
was not my main point I said, ana
I stand by what I said, that they have
not got any rehabilitation benefit ex
cepting, let u£ say, if not shooting—
there were one or two cases of shoot
ing—at least lathi charges and tear- 
gassing

Mr. Depnty-Speaker: That may not
be the main poiqt, but if the hon.
Member does not give instances, that
may be very hard on the Minister.. . .
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Shri MrnU Ghoee: I shall give the
instances later There has been shoot* 
tag when refugees have gone on huge
demonstrations My hon friend Shri
C K Bhattacharyya who is a news* 
paper editor will be able to tell him
where there has been shooting

Shri Mehr Chand Khanna: I shall
rather go by the hon Member’s words.

Shri Bimal Ghose* The main pro*
blem is the rehabilitation of these 
people And it is these people whom
Government claim to have rehabilita
ted or given rehabilitation benefit to,
who really need rehabilitation today
That is the tragedy of the whole
situation As I was saying, what they
call rehabilitation is just giving
Rs 500 or Rs 1,250 of housebuilding
loan, or Rs 500 or Rs 750 by way of
business loan That is all the rehabi
litation benefit that they have given

For eight or nine years since then,
what has happened7 If they had
built a house, they had broken down
their house, sold their tin, and sold
their wood and everything else to eke
out a living The main question is 
that Government have really not
down any plan—the plan might be
there on paper but they have not im
plemented any plan for the rehabilita
tion of these people

What have Government done* Take,
for mstanct the things they say they
have done Take, for example, the
rehabilitation on land The Minister,
about two years go, that is, in 1955) 
stated that Bengal had been saturated
We have been hearing it for m any
years All right if Bengal is saturat
ed, do something about it We are
taking up land in other States, other
States have been generous to offer us, 
land In the Second Five Year Plan
you will find that it is stated that
other States have offered 3 of
acres of land, and this is, without
taking into account about 14,000 acres
in Tripura and 6,000 acres m Cachar
Since 1955, these lands were
ottered And the Second Five Year
PlaA has made a provision of nearly
Rs 4 crores for acquiring and de

veloping one lakh acres of i»nrfr 
If you take the six-monthly reviews,
you will find references to this land in 
other States But in the return for
the latest half-year, there is no refe
rence to the land in other States And
there is the Dandakaranya scheme
now I want to know what has hap
pened to the schemes for the develop
ment of the land in other States7 Have
Government given them up7 Or are
they going with them side by side?
What is happening7 How many
people have they taken m these two
years’ time to other States and reha- 
bilated them there7

The trouble about the Dandakaranya
scheme of rehabilitation is this We
have been talking about Dandakar
anya But even in the note circulated
by the Minister, he has said that even
within two or three years’ time it will
not start maturing, probably, we shall
be getting the fruit of it some five
years hence But where will the re
fugees be till then7 As it is happen
ing, the problem will solve itself.
They are slowly dying out of starva
tion That is the only solution that
Government are looking forward to, 
because after five years only, people
would be rehabilitated, if at all, in 
the Dandakaranya. I want to know
what is going to happen during these 
five years' time

Then take the case of industries. It
was from 1955 that at the informal
consultative committee the
Minister was pleased to give us a list
of the industrial schemes which te
was going to help to establish. T w
years have since gone by, and what
has happened7 There are about fif
teen or sixteen schemes, and out at 
these fifteen or sixteen schemes, about
half of them date from 1955 and the
other half from 1956 So, two years
or one year have gone by But how
many oeople have been rehabilitated7 
Even here, as my hon fnend Shn A C
Guha has pointed out moat oi these 
industrial units that are to be estab
lished are in places which are not
heavily concentrated refugee areas. 
But if we take some of the heavily
concentrated refugee areas, I shall tell 
you what is happening
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[Shri Bimal Ghoie]
For example, the Minister knows

that the heavily concentrated refugee
areas are Gayeshpur, Taherpur, Habra
and Khosbasmahalla. in Taherpur,
there was a proposal for starting a new
spinning mill. The proposal came in 
1855. In the previous sessions, it was
being said that some progress was be
ing made; but now. the observation in
this latest report i» that no progress
has been made, and it is likely that
the scheme may have to be cancelled.

Now this is the way that rehabili
tation is being done. And this is a 
heavily concentrated refugee area.
What have the Government done?
They set up many government
colonies. They took the people there.
They gave them house-building loans,
probably accommodation. But nothing
to earn their living. Five, six and
seven years have passed since. Gov
ernment gave us hopes that they
would start industries, they would
give them a living. That is quite
understandable. We were quite happy
when we heard that. I was in that
meeting which was held two years
ago. I felt enthused then but today
I must say that I am greatly * dis
appointed, about what is happening.
Let the Hon’ble Minister come with
me to Chakdaha and even beyond and
all along that belt right up to Calcutta.
He will find that refugees are dying
out slowly.

Take Gayeshpur. There was a pro
posal for a new spinning mill in 1955. 
What has happened? The site has
been allotted. Two years have pas
sed. Some buildings, stores, godown
etc. have been brought up to roof
level. Foundation of factory shed un
der construction, and so on. This is 
after two years. Do you think that
this is the way to rehabilitate
refugees? Do you think that when
the refugees get excited and worried
and agitated and bring out proces
sions and demonstrations, they are
not in the right? How long will
human patience hold out, I want to
n«k, under such conditions?

You have spent only in Bengal
about Rs. 85 crores at our money, the
poor taxpayers' money, and this has

been largely wasted. Rs. 52 crores or
so were utilised to rehabilitate.
Where is the rehabilitation? . You
have given relief. I do not say that
that i»  all wasted. But here it is a 
process of slow starvation.

That is the picture in West Bengal
We have tried to bring that to the
notice off Government and to tell them
about the conditions, but conditions do
not improve. I therefore ant to
bring it to the notice of the House
today and appeal to the Members of
this House that they must bestir
themselves, they must try to bring
their influence to bear upon the Gov
ernment and force it to do something;
otherwise money is being wasted.

Two years ago when Shri Mehr
Chand Khanna was posted to Calcutta,
we had great hopes. But 1 must say
now that those hopes have certainly
not been fulfilled. We are greatly
disappointed.

Therefore, I would like to appeal to
this House to see that something is 
done about it.

There are one or two other points,
apart from rehabilitation, which I 
wanted to refer to. One is an old mat
ter to which I have often referred.
That is about regularisation of pro
perties exchanged between the
refugees going from one country to the
other. It has not been a legal ex
change because no legal documents
were transacted. But as the Hon’ble
Minister knows, properties were ex
changed fairly and squarely. The
difficulties that the refugees are in now
arise from the fact that some Muslims
who have come back are selling their
properties and those who are in pos
session of the land are finding it diffi
cult, because in certain cases there
have even been court executions.

I have been bringing this matter to
the notice of the hon. Minister. He
has been saying that it is not within
his jurisdiction, and he is trying his
best to do something. I hope he would
be able to do something and not Just 
say that he has tried his best and has
failed.
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I would end by saying that the prob
lem, bo  far as the refugees from Bast
Bengal are concerned, is really very
grim. This House should realise that
merely by voting money, its duty is
not finished. Moneys have been voted
year after year. But I want every
Member of this House to try and find
out as to how many people have been
actually rehabilitated, not merely re
ports which say that when some
scheme will be completed, so many
people will be rehabilitated, so many
people will be rehabilitated on land, , 
so many will be absorbed in industry
and so on. That story has been going,
on for too long to carry any convic
tion any more. We want results now.

There is ope matter about refugees
from West Pakistan I would like to
refer to. Though I do not know much
about it, I have been given a point
by a friend, and that is about allot- 
able houses to be sold. The instal
ment that has been arranged is spread
over 8 years. The first instalment has
to be 20 per cent. The refugees want
that it should be 8 equal yearly ins
talments, and the first instalment
should also be 12J per cent

Another point is that the price at
which these properties are being sold
is the present market price, while the
Advisory Committee had recommended
that it should be cost plus 10 per cent
Considering that these people are
refugees, that appears to be reasonable.
Although the hon. Minister may say
that that will affect his pool even
then while Government is not incurr
ing a loss and while the parties con
cerned are refugees, I think that that 
is a reasonable proposition and hope
that the hon. Minister will give his due
consideration to that matter.

Shri Barman: At the outset, I would
mention a particular matter regarding
my constituency. During question it
was asked by my hon. friend. Shri S.
C. Samanta. whether some grant was
proposed to be given to the T.B. hos
pital in Cooch Behar and it had not
been given.

Shri Mehr Khanna: Is he
referring to the segregation hospital?

Shri Barman: That was a hospital
built during the war. Later on. it is
being used as a T.B. hospital and in 
that district now there is no other
arrangement anywhere else.

I am glad to learn that the hon.
Minister during his tour of North
Bengal, that is, my constituency,—I 
am very grateful to him for that; I
met him also—said that he had him
self visited the hospital about six
months ago. Therefore, I need not re
late to him the condition of that hospi
tal. It is most deplorable that in that
State such a horrible condition should
exist in a T.B. hospital. The hospital
is situated some three or four miles
away from the town of Cooch Behar
where every little house gets electri
city. But that hospital, which was not
a creation or construction of the West
Bengal Government or the Govern
ment of India but was a legacy from
the Maharaja of Cooch Behar, has not
been given that facility. I have visit
ed that hospital. Poisonous snakes are
wandering here and there. Some of
thtem have been killed and kept as in 
a museum. That place is still without
electricity. In that hospital, the accom
modation is limited. I think more than 
double the number are being accom
modated there. Why? When people
contract T.B. their relations simply
take these patients and leave
them there. The doctor says, 
“what shall I do? I cannot
turn him out’. So perforce he has 
to find accommodation in the veran
dah or in the open. As the Govern
ment in spite of requests, did not in
crease the money given for diet, in
stead ofRs. 3 per diem which, I under
stand, is provided for a T.B. patient
only Re. 1 per day is , being paid.
They are given to such straits by
compulsion of events. As I have
stated in the beginning, there is no
other place not only in that district
but even in the neighbouring district
of Jalpaiguri wfifere the T.B. patients
could be kept. That is the condition.
And, I am pained to learn today that 
the hon. Minister can give such a
reply.
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[Shri Barman]
My reason is this. He is the Minister

of Rehabilitation and he ig also a 
Member of the Cabinet. Not only the
refugees but the people of that Def
lected land can expect justice from
the Cabinet. In North Bengal, Cooch-
Behar is the most concentrated place
so far as the refugees are concerned.
I leave alone the question of other
people. It is his first duty to see that
the people who are under his direct
charge, namely, the refugees, when
they are attacked with T.B. must have
some place. Has he managed to give
any accommodation for them? If he
has not done that, is it not his res
ponsibility to see that things are
done?

I recognise that the Central Minis* 
try here cannot take up the job and 
the rehabilitation works will hBve
to be undertaken by the State Gov
ernments there, and by the people
who know the place. If any agricul
turist has to be rehabilitated, the
land belongs to the State and so he
cannot but depend on the State
Ministry. But where the question of
policy or principle ig concerned, he
has certainly, the uppermost voice
and he can just ask the State
Ministry to do a thing. He can say:
I have just visited the hospital; I
have seen the conditions there; there
is no other place where those un
fortunate people attached witk TB
can go; so, why do you refuse to give
more accommodation there? Would
it benefit him simply to say that 
because the State Ministry had not
sponsored or accorded their approval
to any grant to that hospital, he
could not do anything. I charge him
with this and not with others.

I have visited the place. I really
forgot to bring the matter to his
notice. I was pained to hear him
washing away his responsibility by
saying that the State Government did
not give their blessings to the
scheme. I hope he will think over
the matter again.

Shri Mehr Chand Khanaa: I shall
assure the hon. Member that I shall
again take up the question with the
State Government.

Shri Barman: 1 shall be grateful to
him, Sir.

Many things have been said. 1 am 
fully in accord with my friends who
have criticised the Government that
though large sums of money have
been spent, yet rehabilitation has not
been effected. At the same time, we
should also realise that it requires
efforts from both sides. The Govern
ment can after all give help with
money and make all sorts of arrange
ments that are possible. It is for
us, the evacuees and refugees also, to
put up the best of efforts so that wa
can rehabilitate ourselves.

I would have been rather glad—if
any of the hon. Members had sug
gested that the MiniAry or the
Administration would have done thia 
or that instead of acting in the way 
they are doing.

Shri Bimal Ohoae: Establish
industries.

Shri Barman: I am glad that my
friend Shri Ghose has mentioned the
question of industrialisation within
West Bengal.

Shri Bimal Ghose: Five spinning
mills, 2 crores each; ten crores.

Mr. Deputy - Speaker: I am sorry
the hon. Member had not enough
time; but I was helpless.

Shri Barman: He has mentioned the
question of industrialisation within
West Bengal. I do not know what is
the per capita cost of rehabilitation If 
wc take to big industries. How many
refugees have we got? He has said 
that 19 lakhs of people who have
sought to be rehabilitated have not
been rehabilitated. I shall simply
ask him how much money will be re
quired so that we can get 19 lafehs at 
people in industry within West
Bengal. Even at present, I think,
compared area to area, perhaps, West
Bengal is a little better industrialised
than other parts. My friends from
other parts and underdeveloped areta 
are complaining. Therefore, X say 
this is not a practical proposition.
We cannot have all the industries of
India in West Bengal. Apart from
that, there is the financial limit <also.
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As regards agriculture, another 
friend from the opposite side has 
suggested that they are not opposed 
to seeding the refugees to 
other parts like Dandakaranya. In 
the same breath he says there is 
'enough scope and possibility of 
rehabilitating these refugees in West 
Bengal itself

Shri Bimal Ghose: No. no.

Shri Barman: I did not mean the 
hpn. Member

Shri Mehr Chand Khanna: He is
referring to Shn Elias.

Shri Barman: I am referring to M. 
Elias He says that he does not object 
to Bengalis beufg settled elsewhere. 
At the same time, he says that there 
is enough scope within Bengal. He 
quotes some statistics which we have 
been hearing here ad nauseum. I do 
not want to name the hon Member 
who always quotes statistics regard
ing areas in Bengal, so much of 
cultivated area and so much of un
cultivated area and so on

Shri Mehr Chand Khanna: He
referred to the time of Alexander the 
Great, 300 BC

Shri Barman: My friend, Elias says 
that beginning from Dmajpur up to 
24 Paraganas there are marshy lands. 
Hien, he says Sunderbans He quotes 
some historians—I do not know of 
which century—as saying that if 
Sunderbans is developed and re
claimed, lakhs and lakhs of people 
may be settled there. I also know the 
Sunderbans though I live in the 
northernmost corner of Bengal, that is 
at the foot of the Himalayas. But, I 
had the good fortune of travelling 
through the Sunderbans for 7 conti
nuous days in steamer. I know the 
conditions there Now, practically 
more than half has gone over <0 
Pakistan

An Hon. Member: Only one-fourth 
remains.

Wirt Barman: My friend says, one 
fourth. Maybe half, maybe one-fourth.

That is not material. That is a forest 
area where Bengal tigers live.

I have lived there in the Sunder
bans for 7 nights and days. I have 
*een tigers crossing from one place to 
another. Everybody knows the condi
tion of the Sunderbans. Now 
there are a few zamindars who 
have reclaimed lands which are con
tiguous to the mainland of West 
Bengal. The remaining parts are 
dense forest. They have reclaimed it 
by raising bunds and every year 
thousands of lakhs are Bpent in main
taining the bunds. Sometimes they 
give way and the crops are washed 
away.

Now when he says that we can 
resettle and rehabilitate people there 
by reclamation, I do not know how 
many acres of deep forest he wants 
to reclaim When he was mentioning 
about Holland, I was thinking that 
the next point he was going to refer 
was about the reclaimation of the 
area covered by the Bay of Bengal.

Shri Bimal Ghose: That is what he 
said.

Shrt Barman: I do not know how 
the Hollanders have done it. If it be 
within the possibility of the Ministry 
and if my hon. friends in this Houae 
think so they may try to do it.

But may I ask one question? If in 
same breath we say that there is 
enough scope for rehabilitating re
fugees within Bengal and that they 
should go elsewhere, is there any 
Bengali who would like to go out
side? I ask one question of Mr. 
Elias He has been very eloquent 
when he was saying that 50,000 
Muslims are still not rehabilitated. 
They went to Pakistan and they have 
come back. But they have not been 
rehabilitated.

Aa Hon. Member: They did not
go to Pakistan?
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Shri Barman: Then how were they 
oustead from their homes?

According to the statistics of West''
Bengal Government 7 lakhs of people
had left West Bengal for Bast Bengal
Almost all of them have come back
and it is in the report of the Minis
try itself that everyone has been re
habilitated except a few thousand
and all attempts are being made to
rehabilitate them also He says that
they are mostly in his constituency.
I do not think there is any necessity
now of propagating something on the
floor of the House after he has been
elected I shall ask him, is he ready
to go and tell these Muslim refugees
to go outside Bengal for the purpose
of rehabilitation7 No one would like
it I will not like it  If there a
any scope of being rehabilitated in a
neighbouring area, I may not perhaps
mind it The refugees would not
mind gomg to Assam or Bihar, if they
are kept in one block But we would
not like to be partitioned again As
between Assam and Bihar and Tra- 
vancore- Cochin, I shall certainly not
prefer Travancore-Cochin, but either
Assam or Bihar, because of the psy
chology that there I will find some
thing with which I am more or less
familiar That is the natural psycho
logy of every person And if you go
on repeating ad nauseum that there
is enough scope for rehabilitation
within our State not a single refugee
would like to go, not because he wants
to create some trouble, or disobey
orders, but because he thinks that his
own State is trying to drive him out

Mr. Depnty-Speaker: The hon
Member’s time is up

Shri Barman: I may tell my hon
friends from my own experience—I
do not know the experience of other
Members elsewhere—that there is
already friction between refugees and
the permanent residents of West
Bengal, because their own livelihood,
their own economic condition is now
being strained. West Bengal has
adopted a principle that educated re
fugees should be given preference in
the matter of employment and Em
ployment Exchanges have instructions

to that effect. That means a share of
the original inhabitants of West
Bengal is being taken away.

So far as the rural areas are con
cerned you give a refugee a house to
live He lives there But how is he
to subsist9 When he finds no other
employment he takes to all unlawful
means He forcibly enters his neigh
bour’s gardens and picks away the
fruits of his tree When he is pre
vented, he asks: "Only you shall eat
}t, shall we not?” I do not know who
is nght and who is wrong But this
is what is happening

Very recently in my constituency
some refugees attacked the house of a
householder, looted his property, beat
that man and his wife and it was
reported the man is lying in hospital.
The whole locality is against the
refugees All are not bad people, but
there is a strange feeling now created
between the refugees and the original
inhabitants Do you want to strain 
further the economy of West Bengal
That will be only creating much more
muddy and trouble the waters of
West Bengal That alone could be
the only objective of the people who
give this advice

Can’t you say, *You have been living
in East Bengal for so many years
You were not in good condition After
ten years you have come here Instead
of West Bengal, if you go to Dhanda- 
karanya, it is not gomg to matter
much You go there in a body’ We
have always been saying Rehabili
tate us in a mass, so that we can
maintain our culture, gradually we
will mix with the people there
Instead of that if we say in a double- 
faced manner that they are ready to
go, but there is scope here for reha
bilitation that does not help anybody.
That only creates misery and agony
to the West Bengal State and to the
people too

Mr, Depnty-Speaker: The follow*
ing are the selected cut motions re
lating to various demands tinder the
Ministry of Rehabilitation which have
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been indicated by the Members to be
moved subject to their admissibility:
Demand No. of Cut Motions
No.

76 1342, 1843, 319, 948, 1854, 
1355, 1356, 1357, 1358, 1359, 
1360, 1361, 1362, 1363, 1364, 
1365, 1370, 1371, 1372, 1373.

77 948, 949, 950, 951, 958, 955, 
956, 957, 962, 1148, 1374.

Failure to concede the demands of the
displaced persons in Alwar in
Rajasthan
\
Shri Pmfulekar (Thana): I beg to

move:
“That the demand under the

head ‘Ministry of Rehabilitation’
be reduced to Re 1.”

Failure to redress the grievances of
the displaced persons in Kalvon
Camp in Bombay State

Shri Parulekar: I beg to move:

“That the demand under the
head *Ministry of Rehabilitation’
be reduced to He 1 ”

Need for legalising immediately the
transfer of properties effected bet
ween emigrants from East Pakistan
and West Bengal

Shri Bimal Ghose: I beg to move:
“That the demand under the

head *Ministry of Rehabilitation*
be reduced by Rs. 100.**

Failure to develop Rama Serma for
the purpose of Rehabilitation

Shri Dasratha Deb (Tripura): I beg
to move:

"That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100."

Declaration of Kanpur City as a
"Dispersal area" for EJ.DP.s.

Shri S. M. Banerjee (Kanpur): I

beg to move:

“That the demand under the
head ’Ministry of Rehabilitation*
be reduced by Rs. 100.”

Need for development of urban colo
nies for displaced persons

Shri S. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.”

Need for setting up Industries and 
Trainmg-cum-production centres for
displaced persons

Shri S. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.”

Influx of displaced persons from East 
Pakistan

Shri S. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.”

Vocational and technical training
Schemes

Shri S. M. Banerjee: 1 beg to move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.'*

Payment of claims through the central 
claims organisation

Shri S. M. Banerjee: I beg to move:

“That the demand under the
head Ministry o f Rehabilitation’
be reduced by Rs. 100.”
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Failure to remove the discrimination _ 
between the urban and rural
refugees tn the matter of compen
sation

Shri S. M. Banerjee: I beg to move:
"Riat the demand under the 

head ‘Ministry of Rehabilitation’
be reduced by Rs 100"

Compensation claims of the refugees
both from East and West Pakistan

Shri S. M. Banerjee: I beg to move*

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs 100”

Question of recovery of loans from
those refugees whose claims have 
been rejected

Shri S. M. Banerjee: I beg to move'

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs 100”

Failure to rehabilitate the refugees
from East Pakistan property

Shri S. M. Banerjee: I beg to move

“That the demand under the 
head ‘Ministry of Rehabilitation’
be reduced by Rs 100”

Need to provide better housing facili- 
ties to refugees both from East and 
West Pakistan

Shri S. M. Banerjee: I beg to move.

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs 100"

Need for industrial scheme for pro
viding employment to displaced
persons

Shri S. M. Banerjee: I beg tq move-

"That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100."

Non-restoration of the property of
Indian nationals under illegal
possession at the time of partition
Shri BamJI Vknu (Deona): I beg

to move.
"That the demand under the

hpnrf 'Ministry of Rehabilitation’
be reduced by Rs 100”

Failure to extend the period from two
to five years for the tenants who are 
occupying the houses auctioned by
the Department
Shri Ramji Vermm: I beg to mo/e.

“That the demand under the 
head ‘Ministry at Rehabilitation'
be reduced by Rs 100 ”

Failure to remove the discrimination 
between the urban and rural refu
gees in the matters of compensa
tion
Shri Ramji Verma: 1 beg to move

“That the demand under the 
head ‘Ministry of Rehabilitation’
be reduced by Rs 100"

Failure in providing facilities and 
amenities to displaced persons from
the territory of Jammu and Kash
mir State now under Pakistan’s 
occupation
Shri ltemji Verma: I beg to move:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 100.”

Need for giving of aid to the affected
families of displaced persons to
Tnpura whose homes collapsed due
to storm
Shri Dasarafha Deb: 1 beg to move:

“That the demand under the
head ‘Expenditure on Displaced
Persons' be reduced by Rs. 100."

Need for providing aid or loans to
displaced persons in Tripura for
the reclamation of TMa land
Shri Dasaratha Deb: I beg to move:

“H ut the demand under the
head ‘Expenditure on Displaoed 
Persons' be reduced by Rs. 100."
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Need to give loan* to difplaeed
persons in Tripura for purchasing 
tattle.

Shri Dasaratha Deb: I beg to more:
"That the demand under the

head 'Expenditure on Displaced
Persons’ be reduced by Rs. 100."

Failure to open adequate number of
test relief work centres for provid
ing works to the unemployed
refugee labourers
Shri Dasaratha Deb: I beg to move:

“That the demand under the
head ‘Expenditure on Displaced
Persons’ be reduced by Rs 100"

Need for conferring ownership of land 
allotted to refugees by the Rehabi
litation Department

Shri Dasaratha Deb* I beg to move
“That the demand under the

head ‘Expenditure on Displaced
Persons’ be reduced by Rs 100"

Need for decreasing intervention in 
the cooperatives of the displaced
persons
Shri Dasaratha Deb: I beg to move:

“That the demand under the
head ‘Expenditure on Displaced
Persons’ be reduced by Rs 100”

Need for immediate stoppage of
evictton of displaced persons

Shri Dasaratha Deb: I beg to move:
“That the demand under the

head 'Expenditure on Displaced
Persons’ be reduced by Rs 100"

Postponement of realisation of loan 
from poor refugees for the time
beinfl
Shri Dasaratha Deb: I beg to move:

“That the demand under the
head ‘Expenditure on Displaced
Persons’ be reduced by Rs 100”

Provision for more allocation of sums
for displaced persons tn Tnpura
Shri Dasaratha Deb: I beg t? move:

133 LSD

“That the demand under the
head ‘Expenditure on Displaced
Persons’ be reduced by Rs. 100.”

Need to advance loans to refugees to
clear jungles for cultivation

Shri Dasaratha Deb: I beg to move:

“That the demand under the
head ‘Expenditure on Displaced
Persons’ be reduced by Rs. 100”

Need to extend the period for the pay
ment of instalments m respect of
property and loans

Shri Ramji Verma: I beg to move:
“That the demand under the

head ‘Expenditure on Displaced
Persons' be reduced by Rs 100.”

Mr. Depnty-Speaker: These cut
motions are before the House

Shrimati Ila Palchondhuri (Naba- 
dwip) Mr Deputy-Speaker Sir, I
am thankful that I am able to speak
on this Demand, because it is a burn
ing question m Bengal and yet the
problem has not been solved My
hon friend Pandit Thakur Das Bhar
gava said that we look to the Minis
ter in the Centre for the balm that
we need, I also look to the Minister
for the balm for West Bengal I
realise that the container of that balm
is the Finance Ministry The Hon.
Minister for Rehabilitation has often
told us, even in this House, that
whenever money has been required
for rehabilitation, the Finance Minis
ter has not stood in his way, and
that he is able to get whatever money
is needed for the work that has to
be done

We have always felt very happy
when he has said this, and 1 hope this
will be the case henceforth also. Sir,
it is an admitted fact that we have
realised that it is not possible to
rehabilitate the refugees in West
Bengal altogether, and that some other
way has to be found. I would bnng
to the Minister’s notice that there
are three things that can really help
the rehabilitation of refugees quickly.



7821 Demands /or Grants 9 AUGUST 1957 Demands for Grants 78*3

which, if he will kindly look Into will 
render this process much quicker

One is, reorienting the set up of
cdmps and colonies Secondly, there
are the educational institutions that
need help, and thirdly the industrial
development Industries sponsored by
individuals, do rehabilitate the
refugees Of course, this may be a 
State subject, but when it comes to
a matter of policy, the Central Minis
try must deride it After all, it is
the responsibility of the Centre Here,
I will bring to your notice, that there
are certain things which need greater
expedition I will give the example
of a particular case in Nadia, because
it is my constituency, in the Women’s 
Camp at Champta The building
scheme there must go forward much
quicker The women there are in
camps, and you cannot give them
protection when they live in tents
There are 605 students or more, but
there is no school building at all The
material and equipment—needed for
teaching come at very tardy intervals
and the enthusiasm dies out I appeal
to the Minister to rectify these things
There is a school at Kanmpur, The
Jagannath Junior High School which
caters to practically 85% or more
refugees students It will have to be
converted into a full fledged High
School by 1958 Otherwise, the
students will have to go elsewhere,
for their School Final examinations
It is a great hardship for displaced
parents to send their sons somewhere
else I am Mire the Minister will
realise this point and look into the
matter Although it is a State
Subject I stress the point that the
minister can always issue a directive

There is a refugee colony where the
refugees have rehabilitated them
selves I spsak of the colony of Sak- 
tinagar, in Nadia It has never ask
ed for any help from the Govern
ment, and it has set an example These
people came away from Pakistan
with the “mantra” of “Sakti" m their
hearts They came away to guard,
that which is dearer than life itself—
honour They have rehabilitated
themselves without any help from

Government, and they have not asked
for any help so far Now, they ask
a little help—a production centre—
which would cost a paltry sum of
Rs 11,000]- It would train about a
hundred women There is no ques
tion of their not being able to market
what they produce I have sent
letters about it, and for years this
correspondence has been going on.
You will be surprised to hear, that the
last letter I sent by Regd post, has
been returned to me with an endorse
ment—“Refused—sent to sender ”
Why has this been sent back to me7 
I do not know I sent it to the
Regional Director for Refugee Reha
bilitation

Shri Mehr Chand Khanna: State
Government’

Shrimati Ila Palchondhurl: Yes
However it has been returned to me,
and I am sorry, it has been returned
to me It is a legitimate case

Shri Mehr Chand Khanaa. Would
the hon Member kindly write to me’
I will have this case looked into

Shrimati Ila Palchoudhun. I am
very grateful for this assurance and I
am sure the people of Saktmagar—
their hearts—will swell with hope
again They really deserve it They
have donated sixty bighas of land,
Sir, to the Government from their
resources for a hospital You can see
from this, the progressiveness and the
determination of these people

Sir, a word about loans, Loans that
are given have to be expedited
People receive loans of Rs 5001- or
Rs 700|- in two or three instalments.
Their houses are being built Some
times, half if put up, but the rams
come and destroy it That is really
what happens If I could put before
you the picture of a person when he
goes to the Relief Offices in the rural
districts, it would make any one act
play which is too long to stage in 
Parliament, and I hope I can put it
to the Hon Minister sometime when
I meet him

You have taken up the Dandaka- 
ranya Scheme We are all for it  No

Bengalee who xs interested in the
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[Shrimati Ila Palchoudhun]
welfare of the refugees can possibly be 
against that scheme But, it seems it 
would take two or three years to 
gather momentum What is going to 
happen in the meantime7 1 hope he 
will do something for these refugees 
in Bengal, so that they do not starve 
Of the Rs 83 crores spent in Bengal 
43 crores has been spent in tempo
rary relief It is impossible not to 
have done it People were dying in 
the streets like flies What is the use 
of any rehabilitation, if you have not 
given them relief9 So, some amount 
was spent on temporary relief and it 
has to be given When the Danda- 
karanya Schcme becomes full-fledged 
it has to be taken into account that 
Bengalis, when they are sent out 
somewhere, must be given their own 
environment, language and culture
A London Cockncy wishes to live 
within the shadow and sight of St 
Pauls and the sound of Big Ben, it is 
always the treasured pride of the 
London Cockney that he “lives with
in tne sight of St Pauls and the 
sound of Big Ben ” So Bengalis also 
desire that their language and en
vironment should be around them 
To teach their children they want 
Bengali tcaihers, Bengali Social 
workers to work with them, and 
Bengalee Doctors to look after them 
They must live within the sight and 
sound of the Bengali language, en
vironment and culture Without that, 
there cannot but be desertions It is 
not because they want to put a spoke 
m the wheel of the Government It 
is because they want a certain envi
ronment They have crane away and 
left their ancestral homes, the sweet 
smiling fields of East Bengal are no 
longer for them They have come to 
We t̂ Bengal and want to make a 
second home That is why they must 
have their own environment—by 
which they can exist The Dandaka- 
ranya scheme will be a vast scheme 
and will find the support of all the 
people of Bengal unless there be a 
few who have not got the good of 
the refugees m their mmds I am 
sure all parties will support this idea 
I hope that this will be looked into

and that the Minister with his warmth 
and vision will see that this thing 
is implemented, when the Dandaka- 
ranya scheme comes mto being

Mr. Deputy Speaker: The hon
Lady Member should not wait for the 
reaction of the hon Minister

Shrimati Ha Palchoudhuri: India
has always stood by the spirit as 
expressed by Panditji, that we have 
no enmity with any country Muslims 
who went to Pakistan, have come 
back, and have been rehabilitated in 
West Bengal They have been given 
minority grants and other help There 
is one small point A grant was given 
to Nadia for the minority community, 
which I think was 2 5 lakhs After 
that, I heard that it was 2 lakhs out 
of which only Rs 14,800|- has been 
used, and the rest was surrendered 
back to the Government It is a 
very sad affair, because the minority 
community has come back from Pakis
tan Some of them are in dire need 
and I hope Government will see that _ 
the sum that has been surrendered is 
re-allotted to them, so that the work 
can go on, and their distress may be 
relieved The Centre has come to the 
aid of Bengal and I hope that it will 
continue to do so I do not want to 
say that more has been given to West 
Pakistan and less to East Pakistan 
refugees Wherever the refugees are, 
the misery is there Now that the 
misery of Bengal is greater, I hope 
the allocation from the Centra will be 
more, so that the work in the State 
will not be hampered The Hon. 
Minister has said that Finance is not 
a stumbling block I hope the Hon 
Minister will see, that Bengal gets 
rather more, when needed, because 
the problem of Bengal is an acute 
problem, and it has now spread, so 
that it is a problem of India

To-day unless we can solve the 
refugee problem, we can.iol solve 
the problem of Bengal or

Sbr« A. S. Sarhadl (Ludhiana)- 
Mr Oeputy-Speaker, Sir, I rise to 
draw the attention of the Minister
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tor Rehabilitation to certain out* 
standing problems pertaining to dis
placed persons from West Pakistan.
1 may submit at the outset that
while limiting my submissions to
the western zone, I am equally alive
to the magnitude and colossal nature
of the problem that confronts him
in the Eastern zone. The entire India 
is in sympathy with these refugees
who are being squeezed out of their
hearths and homes m Eastern Pakis
tan, and on behalf of the refugees
from West Pakistan I would urge
upon the hon. Minister for Rehabili
tation that no effort should be spared 
to adequately rehabilitate those that
are coming from East Pakistan. But,
it would, however, be conceded
that the problems of the two zones
are different in nature Whereas the 
conditions m West Bengal are fluid,
the Government and the rehabilita
tion authorities do not know how
many refugees are coming, what 15 
the nature of their requirements, how
they are to be met and all that, the 
problem of western zone is absolute
ly definite They know very well
the number of refugees they have on 
hand, their conditions of living, their
needs and their necessities can de
cide how they are to be met m the 
light of experience that we had in 
the last ten years

Therefore, I submit that the im
pression in certain quarters that the 
refugee problem, or the rehabilitation
problem of western zone has been
solved is wrong It is still as alive as 
ever I concede that it was also a 
very stupendous problem and needed 
all the herculean effort of the Minis
try of Rehabilitation. They have tried
to do their best, and they have met
the situation boldly. But, still the 
problem stands there The require
ments of the Stricken displaced per
sons from West Pakistan are still
there, and they need all the attention 
and care that the Ministry of Re
habilitation can give. If any proof
is needed for this, that the refugees
from West Pakistan also call for all
the attention, I would not take the

Minister of Rehabilitation to Alwar
as Pandit Thakur Das Bhargava did,
but would aak him to go and see the
conditions at the Land Rehabilitation
Secretariat, Jullundur. I would re
quest him to go and see the crowd
that daily collects there to voice their
grievances. I would also request him
to go and see the office of the
Regional Settlement Commissioner,
Jullundur. Then he will see how
many people are still stranded for
want of rehabilitation. The very fact
that people are being forced to sell
their very high claims, about which
they know very well that the Gov
ernment stands committed to a cer
tain payment, in the blackmarket for
eight annas and ten annas a ruppee,
indicates that they have not been
rehabilitated as yet Again, I would
request the hon. Minister to have a 
census taken of those people who
are pulling cycle rickshaws in differ
ent reeion-. of the Punjab 1 would
request him to see the poverty- 
stricken conditions in which they are 
living Then he will find that the 
problem of rehabilitation of the 
refugees from West Pakistan is still
alive and exists. For the purpose I
would rot take him to any great dis
tance It ii no rehabilitation where
hundieds of people from Fandabad,
people who were one day very well
off, who were once landlords and busi
nessmen, should be brought to Delhi
to do labour at Rs 1-12-0 and then 
taken back in the evening This is no
rehabilitation

Therefore, I submit that the impres- 
sion that the problem of rehabilita
tion so far as western zone is con
cerned has been solved is absolutely
wrong, and it would need all the
care and sympathy and also support
from the rest of the country, parti
cularly from the Ministry of Re
habilitation.

In this connection, I concede that
ten years have passed. The Ministry
of Rehabilitation has made a prono
uncement about the quantum oi com-
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{Shri A. S. Sarhadi] 
p^M tton that' is to be <lve,l  on 
claim* Of the refugees. They have 
fixed it. They have definitely said 
that the evacuee property is to the 
tune of Rs. 100 crores and the Gov
ernment of India have spent Rs. 85 
crores on rehabilitation. They have 
said that these two together would 
constitute the evacuee pool which 
would be distributed on the claims. 
We know the position and difficulties 
of the Minister for Rehabilitation. We 
are grateful to him for what he has 
done. We are grateful to the country 
bIso for what they are giving us. But 
I would submit, is that sufficient? Is 
it not a unilateral act on the part of 
the Government, on the part of the 
authorities to which refugees are not 
a party to it?

Then, the commitment was given 
as far back as 1949 by Shri Gopala- 
swamy Ayyangar. It was taken as 
a commitment that full compensation 
would be given. I need not draw the 
attention of the Minister for Re
habilitation to the actual wording of 
that commitment. His words were 
unequivocal. 1 might read them for 
the information of the House. He 
said:

“What 1 want to say on the 
question of compensation is this.
I think nobody in the Govern
ment denies this. Compensation 
will be paid—may not be paid in 
the shape of cash, may not be 
paid in the form the refugees 
might desire to have. It may be 
partly in land, partly in house 
property, partly perhaps in cash 
and also partly in the shape of 
some kind of bonds.”

What does this convey in the con
text of things? Lands were there at 
that time. Houses left by Muslims 
were there. The evacuee pool of all 
immovable property was there. That 
was not to be expropriated by the 
Government of India, that was natu
rally to go to those who were coming 
from West Pakistan. Yet, he said:

“partly perhaps in cash and also part
ly in the shape of some kind of 
bonds”. Had he in his mind at that 
time that, there would he such a 
heavy cut? Had he in his mind at 
that time that Rs. 89 crores will be 
spent on rehabilitation expenditure, 
including administration charges, 
Public Works Department charges 
and all that, and that they would 
also be considered as part of the 
pool? 1 think that was not in his 
mind at all. When he referred to 
the question of compensation, though 
the word “full" was not used, I Ifttnk 
his words clearly conveyed that com
pensation would be given to the ex
tent of the losses, because at that 
time the losses of the displaced per
sons from West Pakistan was taken 
as liability of the rest of India. They 
had suffered for the sake of the 
country and, therefore, this liability 
should have been discharged.

It might be said now that the ques
tion may be shelved now. But the 
question still remains. As I have al
ready said, we are grateful to the 
hon. Minister for whatever he has 
done. But while making the prono
uncement that this should be con
sidered as a final payment so far as 
Government of India is concerned, he 
said, for the rest we should look to 
Pakistan out of the Rs. 400 crores of 
property that still remains there. 
That is his pronouncement, and he 
said at that time that efforts would 
be made to get out of Pakistan the 
properties that the refugees have left 
there. I am most grateful to him 
for the efforts that he has been put
ting in to bring Pakistan to reason 
and give us the properties that are 
there. He has been there more than 
once.

IS hrs.

Mr. Depnty-Speaker: Would the 
hon. Member finish within the next 
five minutes, or, would he like to 
continue on Monday?
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Shri A. S. Sarhadl: I would like to 
continue

Mr. Deputy'Speaker: Then, we will 
take up non-official business

BEEDI AND CIGAR LABOUR BILL*

Shri A. K. Gopalan (Kasergod): I 
beg to move lor leave to introduce a 
Bill to provide for regulating em
ployment and work in the factories 
manufacturing Beedi and Cigar in 
India

Mr. Deputy-Speaker: The question
is

“That leave be granted to intro
duce a Bill to provide for regulat
ing employment and work in the 
factories manufacturing Beedi 
and Cigar in India”

The motion was adopted
Shri A. K. Gopalan* I introduce the 

Bill

OLD AND *INFIRM PERSONS’ 
HOMES BILL*

Shri Raghunath Singh (Varanasi)
I beg to move for leave to introduce 
a Bill to provide for the protection 
and maintenance of old and infirm 
persons under the Directive Principles 
of State Policy

Mr Deputy-Speaker. The question
is

“That leave be granted to 
introduce a Bill to provide for 
the protection and maintenance 
of old and infirm persons under 
the Directive Principles of State 
Policy"

The motion ions adopted

Shri Raghunath Singh: I introduce 
the Bill

INDIAN PENAL CODE (AMEND
MENT) BILL*

(Omission of section 497)
Shri Raghnnath Singh (Varanasi): 

I beg to move for leave to introduce 
a Bill further to amex^ the Indian 
Penal Code, 1860.

Mr. Deputy-Speaker: The question
is

"That leave be granted to 
introduce a Bill further to amend 
the Indian Penal Code, 1880”

The motion was adopted

Shri Raghunath Singh: I introduoe
the Bill

INDIAN PENAL CODE (AMEND
MENT) BILL*

(Insertion of new section 124B)

Shri Raghunath Singh (Varanasi)
I beg to move for leave to introduce 
a Bill further to amend the Ind«n 
Penal Code, 1860

Mr. Deputy-Speaker: The question
is

* That leave be granted to 
introduce a Bill further to amend 
the Indian Penal Code, 1860”

The mot on was adopted

Shri Raghunath Singh: I introduce 
the Bill

ARBITRATION (AMENDMENT) 
BILL*

(Amendvum of sections 2 and 39 
and imertion of new Chapter IVA)

Shri Raghnnath Singh (Varanasi): 
I beg to move for leave to introduce 
a Bill further to amend the Arbitra
tion Act, 1M0

•Published in the Gazette of India Extraordinary Part II-Section 2. dated 
9-8-57 pp 407-414, 415-419, 420-421, 422-423, 424-427



7831: Companies (Amend* V AUGUST 1957 Central Government 783a
m ent) BiU Servants (Option for

Mr. Depnty-Speaker: The question
is:

‘“ISiat leave be granted to
introduce a Bill further to amend
the Arbitration Act, 1940".

The motion was adopted.
Shri Raghunath Singh: I introduce

the BiU.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 53).

Shri Raghunath Singh (Varanasi):
I beg to move for leave to introduce
«  Bill further to amend the Constitu
tion of India.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to
introduce a Bill further to amend
the Constitution of India” .

The motton was adopted

Shri Raghnnath Singh: I introduce
the BUI.

COMPANIES (AMENDMENT) BILL*

(Amendment of section 293)

Shri Mahanty (Dhenkanal): I beg
to move for leave to introduce a Bill
further to amend the Companies Act,
1956

Mr. Depnty-Speaker: The question
is:

“That leave be granted to
introduce a Bill further to amend
the Companies Act, 1956".

The motion wai adopted

Shri Mahanty: I introduce the Bill.

Joining Contributory Health
Service Scheme) Bill

CANTONMENTS (AMENDMENT)
BILL*

(Amendment of sections 13 and 60 
and omission of section 14)

Shri Jhulan Sinha (Siwan): I beg
to move for leave to introduce a Bill
further to amend the Cantonments
Act, 1924.

Mr. Deputy-Speaker: The question
is:

‘That leave be granted to
introduce a Bill further to amend
the Cantonments Act, 1924” .

The motion was adopted

Shri Jhulaa Sinha: I introduce the
Bill

CENTRAL GOVERNMENT SER
VANTS (OPTION FOR JOINING 
CONTRIBUTORY HEALTH SER
VICE SCHEME) B ILL- Contd.
Mr. Deputy-Speaker: The House

will now resume further discussion
of the motion moved by Shri Jhulan
Sinha on the 26th July, 1957;

“That the Bill to provide option
for the Central Government Ser
vants joining the Contributory
Health Service Scheme of the
Government of India, be taken
into consideration” .
Out of three hours allotted for dis

cussion of the Bill, 53 minutes were
taken up on the 26th July, 1957, and
two hours and seven minutes are still
available. Shri D. C. Sharma may
now continue his speech.

Shri D. C. Sharma (Gurdaspur): I
was making the point last tune that
ihe gradation of fees was there for
those who join the scheme and it is
such that it does not spread the
benefits of the scheme evenly over
all sections of the people who join it
I was saying that if you pay eight
annas a month for the scheme, you

get eight annas worth of attention.

•Published in the Gazette of India Extraordinary Part II-Section 2, dated
9-8-87 pp. 428-429, 430-431, 482-433.
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and if yo- pay Hs. 10 a month, you
get Rs. 10 worth of attention. X 
thought thi; was a simple proposition,
but an exception was taken. Take
the ease of the railway train. There
are three classes in the railway train.
We find that the person who pays
the third class fare gets those ameni
ties which are available to the
third class passengers. The person
who pays second class fare gets the
amenities which are higher than
those accorded to the third class pas
senger and so on. In the same way,
I think that this scheme which is
meant primarily to help the low in
come groups has been devised in such 
a way that most of its benefits are
taken over by what are called VIPs.
I may submit with some amount of
inside knowledge, that the time and
attention that the VIPs get and the
treatment which the VIPs get are
out of proportion to what they pay
for it. At the same time, I find that
those persons who belong to the
category which cannot be described
as VIP, are not given that kind of
treatment which should be due to
them in a welfare State. At the same
time, I say that this contributory
health scheme suffers from a great
deal of inadequacy. I again speak
from inside knowledge—

Mr. Depnty-Speaker: There are
very strong voices in my front. I
request the hon. Members not to
exercise their voice so much.

Shri D. C. Shanna: I was saying
that the number of persons who are
designated as junior doctors or as 
doctors who are not high-ups is very
limited, and they do not have any
time to devote to the rank and file
of those persons who join the scheme.
I would like to ask the hon. Minister
as to the number of patients per
doctor, and the number of patients
each doctor examines. I find that
there is room for a big increase so
far as those non-specialist doctors are
concerned. As far as the specialists
are concerned, there may not be
room  for increase at this *frwA So

Service Scheme) Bill
far as the treatment of common
maladies is concerned, the common
ailments are concerned, I think thia
scheme suffers from the lack o f ade
quate number of medical personnel.
At the same time, I may tell the- 
House that in the hospitals. I do not
name the hospitals, no arrangements- 
are made for facilitating the way of
patients or would be patients to the
places where they Bhould go. In one
hospital I saw some sign boards
being put up, saying this leads to the
surgical ward, that leads to another
ward and so on. This was done by
somebody, but afterwards, all those
sign boards were removed. The rea
son given was, “Why do you have
these signs? You will be only add
ing to the number of patients. Let
them spend some time in finding out
the place where they have to go.”
This is the attitude of the persons
who administer the Contributory
Health Service Scheme.

At the same time, I may tell you
that a Member of Parliament wanted
to get in touch with one of the hospi
tals under the scheme; he was on the
’phone for l i  hours and he could not
get the connection, because the num
ber of telephones installed is not ade
quate. So, this C.H.S. Scheme, good
and valuable as it is, suffers from
lack of adequacy of personnel and
telephones and other things which go
with proper medical treatment. It
will take a long time to make good
these deficiencies. Therefore, you
should give the people the option to
be treated according to the indigenous
systems of medicine—unani, ayurvedic
or homoeopathic.

When I go through this report of
the Health Ministry for 1956-57, I
find that they have accorded very
good treatment to these systems of
medicine. A provision of Rs. 100 
lakhs has been made in the second
Five Year Plan for assisting the deve
lopment of indigenous systems of
medicine. I find that there is a pro
vision for about Rs. 1,79,000 and odd
for the development of the ayurvedic
system. I find that even the homoeo-
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pathic system of medicine haa been
recognised and there is a compara
tively big provision. I find that unam
and nature cure systems of medicine
are also there. They are doing some
thing for all these medicines. They
have an advisory board and they are
doing some research work in the
indigenous systems of medicine.
(Interruption)

Mr. Depnty-Speaker: This House is
meant for debates and not for private
conversation The hon Member may
continue

Shri D. C. Sharma: I was saying
that a Central Institute of Research
in indigenous medicine is there, but
the number of research assistants is
not adequate What I mean to say
is that these systems have been
accorded recognition by the Govern
ment, but it does not go far enough
It does not take these systems any
where I would not say that a 
stepmotherly treatment is being given
to them, but I must say that the
treatment given to them is that they
get something with the nght hand
and something is taken away with
the left hand If you want to deve
lop all these systems, you should also
allow the people to be treated accord
ing to these systems That is not
being done m the CH S scheme

I would also say that the indigenous
system of medicine is the system for
the masses, whereas allopathic sys
tem is a system for the few Any
one who goes about the country will
And that whereas there are very few
dispensaries where the treatment is 
according to the allopathic system, he
will find the ayurvedic and unaiu sys
tems everywhere I pray for the
day when the allopathic system will
become the system for the maanes, 
when we will have health centres and
dispensaries in every village of India
"But we have to wait for a long time
for that Therefore, I would urge
the Health Minister that he should
make a beginning here His good

example will be followed all over
India Here is a scheme which is* 
run entirely by the Government for
the people and if he gives proper
recognition to ayurvedic and unam 
and other systems by throwing open
the dispensaries unde* the CHS.
scheme to those systems,11 think he
will be putting his stamp of approval
on the efficacy of these systems of
medicine These systems will then 
receive the recognition at the hands
of the Government of India, so far
as the treatment side is concerned If
that is done, I am sure the people
will be happy and these systems will
also get a big fillip so far as develop
ment is concerned The multitudes
of unam practitioners, ayurvedic
practitioners, homoeopathic practi
tioners and even nature cure pratcti- 
tioners, who are serving the masses
in the remote villages of India, will
also receive some kind of encourage
ment

I think it is time that the Health
Minister sets a good example I can
assure him that this good example
will yield very good results which
will be beneficial to the masses of
the people

Mr. Deputy-Speaker: I think I
have to call the hon Minister There
is no Member who wants to speak

Shri Mulchand Dube (Farrukha-
bad) rose—

Shri V. P. Nayar (Quilon). Before
the hon Minister replies, he should
have the benefit of hon Members* 
speeches

Mr, Deputy-Speaker: The Members
want to be benefited Mr Mulchand
Dube

Shri Mulchand Dube: Ayurveda
has been prevalent in this country
for thousands of years and it is
admitted that it cures many diseases
of a critical nature, which are not
readily cured by allopathic treat
ment Under those circumstances, to
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■compel anybody to resort only to
allopathic system does not seem to
be desirable. My submission, there
fore, is that this should be an optional
matter. A person who wants to go
in for the allopathic system may be 
compelled to join the C.HS.S., but
those who dp not want to undergo
the allopathic system of treatment, 
should not be compelled to join the 
scheme.

The difficulty is that the Govern
ment does not have ayurvedic dis
pensaries; I am told there are none.
There seems to be some difficulty in 
having it In case a person is com
pelled to join the Contributory
Health Service Scheme, it should be
provided that he will have the option 
to undergo treatment based on either
the ayurvedic system or the allopa
thic system or the homoeopathic
system

I have personal experience of the 
homeopoathic system also There
also I find that ^nany diseases which
are not curable by the allopathic
system or curable with difficulty, are
■curable easily by the homoeopathic
system Therefore, to compel any
person to undergo any particular sys
tem of treatment and to pay for it, 
even though he may not like to avail
himself of the advantages, is rather
harsh and should not be done. There
fore, my submission is that it should
be left to the option of the person
concerned whether or not to join the
C.HSS If there is any compulsion
to join the scheme, he should be able
to avail himself of ayurvedic, unani
or homoeopathic system of treat
ment He should have the option as 
to the system of treatment, because
treatment depends more on the desire
of the patient than anybody else You
cannot compel a person to undertake
or to go m for a treatment in which
he has no faith That would be
going contrary to his wishes and it
would not be good to him. If he
has faith in a particular system or in 
a particular doctor whether he is 
-an Ayurvedic physician or the Unani 
physician or a homoeopathic physician

or an allopath, ti*e chances are he
will get relief from him. It all de- 
pends on the faith of the particular
man. I think much depends on this.
Therefore, any kind of compulsion
that may be imposed upon any per
son to undergo treatment under a 
certain system of medicine so that 
he may join the Contributory Health
scheme, does not seem to be proper.

qfVs srwr tnr (ffsnr) : 
Ffiis* flTf*, fa*r %

srfsr m j  1

Shri V. P. Nayar: May I point out, 
Sir, that there 19 no quorum in the
House?

Mr. Deputy-Speaker: The bell is
being rung—Now there is quorum.
The hon Member, Pandit Thakur
Das Bhargava, may continue.

5rc>T«rr*r in if  ^ ^
'  ’ A *i> %,-r q- 7-jf <f

%s,-5T «r 77t ?̂ if>'r W T-nre
Snf f  fa  sssfn  fr a *  *rr 
?vT ar? srefi qrf T«?; txprc 1

stttt afr ^
g 55 £ fa qfesjr
% ^  TT IT̂  ?TT -jff
I  1

W * TT W ft  Fffa apt ITI5
fcsiHT T̂gsTT g! I

Some Hon. Members: Karmarkar.
Mr. Deputy-Speaker: It may be

pronounced in any way
The Minister of Health (Shri Kar

markar): ‘Karmar’ means do and 
die. There is another ‘kar’ at the
end

<ffiw swjt Hnhr : n*ritt
f f t i «fr VCTmR %
*rm *V soft XHRTT 1
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#  % fropft v ix  w rit s ft*  3
«rr ft; fu rt

% 3 m t v t t t  jtp p  ^ n r « ft  
a im  1 1 A ^ r r
ft? ^ ft? art &r *5t frc*tr

^  tft, 3  <E*HT*IT
WT f*P f a #  w  v r  ?ret
* v n ft? «r? tjtrtffof? ft^sr
% « J V i $ t fl^ H I iJH N  « t » J J T
j f k  ftrc<r*r ^  ^ rrc , wz *rrc*fr * t

^  *nff wk. f .
^ *r < rv^ tr v r  ? *t ft? r * t t  h t^  
Pp* î v n r, eft *p r s p ? r ip l ^  ft? 3^r <Ft 
in  <n?ihfr fsn=r t i  *n^c mvn *rrfg * 1

tnp (jTW  ^'T W «W K ^ T T  ^rrf?^ 
ft?  ?r  ̂ ftrfjJT  % ^nrt, w r r  s*nar 
■Ti<>t<i 1 <iH[ ?rc % *m
*JSl ,»i«(,;l*-ri‘4l I JT? VTT S' fa?

vfr w z n r  ^ r  t  %  i z  ^
*ft? fa v* #  rnfiH r fr
|[KTT I 3% 3 TT XT^T T̂TOFTT jj
ft? lfP  «TTCr*fr «PT f w  5TR,
srn  ^  irsiftl Hifar^r afr% t̂
^FT ? T l ^ c f r ^ T ^ ^ % M
| fa  «ft?t ^ ^  ?TT? W
m  rrrZT̂ ZF? eft Wim % f a  5TI ?<=TT3T 

T*T *?T ^ f t  & 31? ^ *t I
^*n% *r % wf^rrfi *1̂ 1 g,
*T^R TOT g fa  fTO
?rof &  ^ t?  t o t  s^rra srer *t ?̂ i 
*rrsr a rfT  *t ?fnr ? f t ^ t  ^ s ? ^ r
T#r ^  ffrr «fk ^  ^
•FTTVT t cIT f t 1!!,

^  f ’Trar VTRPT ^ft ̂  5 ^  9 T |
% V T l# fr f% ftp r <R ^T ’frT 
| 1 ?frErtt ^  *r? | ft? ^  finCT k

?ft ?fsrrtf t  ^ wfsr ^r 
♦f ftntwa «nvfr wr?n ^ | 1
m\*\ R fzh  % <«ll4 h  wjv
^  w rqf TW!ft ^  f̂ TT «Ft Jft»T

W B T q^f?T 5 (^t I ^ M l f t?
w ^ r r  ^  ^ r a -  ^ ? t  t ,  « r k  ? f t jf f  
^T 'TWT f̂t HSt T p r I  ft? <55TT eran 
^ vtt «m  fen  %f^R ftrc
^  «TTg3r ^  5 | %piT ^  ^
T̂3T I  f ^  5TPT ^  5TPTT 'SfTpt spnft?

^ r ' p r ^ ^ l f t r - ^ ^ f w ' T f i t
« r lT  ^  TT STRT 'TSrdT I  ? ft ^ T  W7 
'R I ^ T  v t  5PT 5ZTRT fT?t ^ 1 T  I 

^ r  3f t  A *nr m m  ’srrfciT 5

^ t  ft? ^ r m r  v  ?tf ^ ^  ?re|

^ ^  ^ «fk  «iT3r fo r  fc'fte
^ t  îffTT f  1 vh «rr w  | spr
ft? w r  qsrtfftrc? in «flx ftr̂ ft 
^ r  % m n  f r t  f g f i r ^ '̂ n  ? ^ r
T̂»Tr 1

%rr% w  jfcr #  + <t?i «i?t
^ r q f  f t r ^ r t  % « rp ft % a fr fs a w w u T
«*g<1 flfrfl' f  5lftvT % Pw
^TTTT <!T*T ^  I W  % HFSX f3PT*ft
■<4*~̂  3|T5it '3W ^FT* >|ft$ fe V R T  'T ^ t
% e ? m  fJT f *̂rra m >r msr
?R? 5*TTT ^ ^d»fl <;<̂ W HT ^
ft? f*T KX31 *iH 9X5Tf Ĵ5W
*FT 5 ^  t  I ^T «m% i( ?T3f «R!1T 
*n̂ TT f  ft? ^T TT ?1T
h #Pft vr ^anm^t % w&m wk 
1 % vfsk *15 <ar ft? aft *ft
5TW ftRT % ^ t |  m % TOT
?STT3r aFT̂ T TOT |  I

% w w n  % ajTTOT | ft? «(^r 
»RtW V l< * f l  T T  | ,  W T  f t ^ f T

^  r̂pjjT VTT fiFT
^  1 f t ?  n r t v

^ft ar t̂ «?pr f t  aftft? «wk % HUT 
5 tm  t  1 w r  i t r  w » n  % m  
w i w  ^ r r  v n r 4 t
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«rerfa vfcrr 3*  #  inftr irfNr *
ip ftar ^  T ^ ft 1 ^  *rr*T u t o

*!$■ 1 1 *m<h jf ft> *rrr
fa tft  «TW2T *  tfcfr ftrar f t  s f t f t

j f , a t  v f t  fip tft *r(l¥  *ns*fr
v t •nft ^W t 1 v t f * tw <

3*  w i5t*R T v t  «r ft*  v w ft  %

^  ^  S»it 1 *rpranr g fa
^ ft s ft  ift  % r * w t  *  ^  a n ^ ,

n fta - w r it  ¥ t, artftr s  «tt«

ŜT t . ^  f t  'T T ^  ?nft 
V^Tff I 3ft ^  ST# VTS*ft S  3*T *fY 1RT

^nr^s^t 1 41134 m #  «f>f ̂ iftw i
*3*tt?  ^  flr ft ^rr& ^ iP im  § v r i

t  1 %fiPH < m  * t f  in fa - m  # cr %
q m  5TTW  ?ft ^  ^ it c t  %

?TT*T 4«lM V7T *ftr ^T T3T
*ft ^ k t  ’sptct «rpT5qnfr v f t fv

% f ^ » r  % mf»j+ | xftK *% a*-
qr twta ift tsrtt | 1 ^rr^ n^r % 
?fr*r T hn trd Hfaft

am %  & *ft s ^ t  g r c t  «nrm t sfT

msrc sthctt $ 1 sw ift  ^  *srr# $
rrfiR - ^5T %  « m sfta  3TR »R  $! I

fc r % 5 T t? s * r T $ 3 5 T * n r  t ^ n n
p n  Tfr % 1 m *  % qm ^
ifrpi I , Jf? «TfsRT *FT̂  «FT fa

5TOTFT W 7 7  t_ vfa  TOTO
f i r e *  3ft v r^ ffe rv  « i k  f* r a t  %  f

g«T % arfawfi 5̂  lfoW«R> % TOT
#  Jfifr 2PT?ft f  I STPT
f^ftTt % 'snran: «;o 
* n ^  ^ ^rnr >̂tf% ^

^o «15^ ?rtt% *r aro^ % 1

y r?  «ft ^=ft fir? ?  wrefrvt
W ronc Hnw % z fz  %̂ r
fpjT t  1 5*r ftr #
f*n^ m ^ rsr ^ t g v
^ f ^ 3 f t p i ^ 5^

| fa  ^  r r  ^ t
^  W  ’ ftw ^  »Tf^r ftr «w
?w iN> flT| % ^  tn #  firRW vt
?n*?r *r$ «ft^ ?nr ?w ^  ^>r

^ «rf 5f t  5nft j M  1 » m  w$ 
■»TT̂  ^ f T ^ r ^ t l f fT T 'j f t ^ ( ? ft^ r

TJV f t  UT̂ tw I  ft? *BT %■ 
«n**ft «st f t  *mr

ft? ^  fiw  ?rft% ^  ^  *pttt
t o  1 «ft ^  q»r*reT *r? ^»tt ftr

% ?pf ^ vfpi spjfy *nr»fr
«rk 5^ itt* fcft fwrar «rt^
#  **r*fr % *rtN tt tft ^ f r
^ r  m3 ^ t t  1 ctt$ ft xm . %wr

?ft 9Tt ^RT TOT |  *? ^
^  ^ farcr f r  KR«rr Pn$nm 

w ifo4  $ 1 * $  | Frit vR tm r
f^fntei tii^^, 3ft <ĝ T ♦il^'i ?rft%
?r^r5F T5»!F r^TT |t( ?^  ^  ^r
%  3ft ar̂  «R*rr?t | ^  % f^r
^  ’ ft | 1 5T«ft % % <ftr,
*ffc % ift* ^ 1

Shri Karauurkar: Mr Deputy-
Speaker, I am grateful to the hon
Members who have participated in 
this debate Though I regret that it
will be my duty to oppose the Bill
brought before this House by my
esteemed colleague, Shn Jhulan
Sinha, still, I believe, a very useful
purpose has been served by this
debate

Firstly, it has given the Govern
ment an opportunity ol explaining to
this House the precise nature of tne
scheme as also the utility of it Just
by way of information to the hon
House, I think I should take this
opportunity of supplying a few cru
cial figures I am giving these figures,
on the background of July 1954 as 
compared or contracted with the
figures for July 1957 To start with*
we had only 16 static dispensaries,
but now we have 21 static and $
mobile dispensaries. Hie number at
beneficiaries, to start with, that is, in
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the month in which we started this
scheme, namely July, 2854, was
2,23,000 as against 4,03,765 m July,
1957, which speaks of the populari
ty of the scheme The number of
units which had joined this scheme,
that is, which were participants in
the scheme then was 53,000, but now
it is 88,000 The average daily atten
dance then was 2,630 as against 11,564 
now The number of doctors then
was 41, but now it is 111

I am giving these figures m order
to enable the House to have an idea
of how the work is increasing Com
ing now to the financial aspect, as 
against an expenditure of Rs 15,87,805 
incurred during 1954-55, when the
receipt from the contributories totall
ed to Rs 7,61,472, for the current year
what is estimated as the expenditure
is Rs 35 lakhs and what is estimated
as the probable receipts is Rs 21 lakhs
As against a Central Government’s 
share in 1954-55 of the order of
Rs 8 26 333 this year, it is estimated
to be Rs 14 lakhs in 1957-58 So, you
will see that the number of benefici
aries has increased as also the Gov
ernment's contribution towards this
«chemt

Two principal points were sought to
be made in the course of the discus
sions One is that this Bill should
enable a contributory to have an 
option about joining or not joining the
scheme That would land us into
many difficulties One of the features
of this system is the extremely modest
contribution that a beneficiary is ex
pected to make It ranges from As 8 
for the lowest category, such as the
class IV employees, for instance, to
about Rs 12 for the highest cate
gories *

I am grateful for the lme of reason
ing which my hon fnend Shri V P
Nayar adopted In fact, from the
opposite side, I think, he was rather
strengthening, our point of view He
was quite right, and I entirely agree
with him, when he referred to the
high fees being charged outside this

Service Scheme) BiU

scheme, in a sense, the fees are so high
that a man of modest means may not
be able to afford the visiting fees or
the treatment fees, for instance In
fact, that is the reason that must have
implelied my hon friend Shn V P
Nayar to ask us not to scrap the
scheme but to improve the scheme.
I appreciate that lme of argument

In a place like Delhi, the existing
circumstances make out a very strong
case for having a contributory health
service scheme, wherein we are able
to pool the resources and try our best
to render such service as can possibly
be rendered under the circumstances.

If we introduce an option about it,
will it be the first option in the sense
that a man who opts ousidc the scheme
opts out once and for all7 That would
be injustice A man who sees that the
scheme is not doing weU may opt- 
out today, but he might like to opt
inside the scheme tomorrow, and
maybe, it may suit his fancy to opt
out again after a month or two Where
are we to draw the line’  What would
be the justifiable lme to draw m a
matter like this*

Justice requires that if you are going
to give option to the beneficiaries,
they should be free to opt m and opt
out whenever they like, just as m this
House every Member has the option,
and there is no compulsion about it,
except the rule of sixty days’ absence,
otherwise, a Member can go out and
come m any number of times he
pleases, and we do not draw any lme
there We do not want to fetter
their liberties, but the scneme would
be unworkable

Secondly, if hon Members would
like Government to contribute more
towards the success ot this scheme,
and enable us to have more doctors,
more of resources, more of equipment
and more of medicines and things like
that, I am quite sure that this House
would pardon us if we were to make
the scheme compulsory, especially
because its incidence is so small.



7845 Central Government 9 AUGUST 1957 Servants { Option for join- 7845
ing Contributory Health

Service Scheme) Bill
There was one observation made by

my hon. friend Shri D. C. Sharma,
which was also supported by some
other hon. Members, namely that it 
was impossible in the nature of things
that there could be the same treat
ment to all. He said that a man pay
ing As. 8 would not get the treatment
that a man paying Rs. 12 would have.
Unhappily for this world, there is
something like what you might call a 
human discrimination. We do not
Justify that. Under the scheme, we
would like every contributory, whoso
ever it may be, whether he is a class
IV servant or the head of an adminis
tration, to be given the same treat
ment, so far as the treatment is con
cerned. But since we have based the 
contribution on their resources, we
take from a man who is drawing
Rs. 80 only As. 8 whereas from a man 
who is drawing Rs. 4,000 we take
Rs. 12 a month. But that is no argu
ment to pardon any single case of
discrimination in the matter of treat
ment.

As I was having a look at the rules,
I found that there was only one rule,
where it might be said that there is 
some difference, and that is the rule
that a contributory or a beneficiary
drawing more than Rs. 800 a month
can have the facility of consulting the 
staff surgeon direct by appointment.
Apart from that, I do not find any 
discrimination, so far as we mean it, 
between a low-paid servant and a 
high-paid servant. It is the same for
all. I would really be grateful if hon.
Members could bring to my personal
notice any case of discrimination bet
ween a servatit and a servant, and I
can assure this House that we shall
not allow any such discrimination to
b? made by any person whatsoever,
because such discrimination does cut
at the root of any beneficial system 
which we want to take up, especially
a social welfare system like this. I 
look forward to hon. Members of this
House, especially like my hon. friend
Shri V. P. Nayar, who is very active
about such matters, to bring to my
personal notice—not merely a ques

tion of representations—any case of
discrimination, and I can assure them 
that 1 shall struggle my best to see
that if there is any delinquency that
is properly looked into and set right* 
and safeguards taken for the future.

There was another line of argument
which was started by Shri V. P.
Nayar. Looking at' the thing con
structively, I find that it was a very,
useful observation. In the very
nature of things, this scheme is till
this moment what we call a tempo
rary scheme; we have yet to receive
the blessings of the Finance Ministry 
for making this scheme permanent.
We hope that it will be made perma
nent.

Shri Sinhasan Singh (Gorakhpur):
May I know whether the contributory
scheme is applicable to the I.C.S. 
officers and also to the Ministers?

Shri Karmarkar: Yes, entirely.
Why should there be any discrimina
tion against I.C.S. officers and Minis
ters? I cannot understand.

Shri Sinhasan Singh: I wanted to
know whether it is applicable.

Shri Karmarkar: Yes, entirely.
Mr. Deputy-Speaker: The hon.

Member meant no discrimination
against, but rather in favour.

Shri Karmarkar: No discrimination.
I just tried to be a little wicked at 
his expense, but you, Sir, were alert
and caught me.

Pandit Thakur Das Bhargava: Can
a contributory have the Ayurvedic
system also, if he likes to have it?

Shri Karmarkar: I shall come to
that with a little less of passion. I 
would like to make this clarification
that medical treatment of Ministers- 
has been provided for in the Salaries
and Allowances of Ministers Act, but
the Ministers also have fallen in line
with the rest, and have agreed to con
tribute, though they need not.
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Shri Sinhasan Singh: From the
Salaries and Allowances of Ministers 
Act and the rules thereunder, I find 
that there is a clause for medical 
assistance, to the effect that the Minis
ters will get the same medical assis
tance as the IC S  officers That is 
to say, we find the Ministers bracket
ed with the IC S  officers as regards 
the privileges and other things I 
would like to know whether the privi
leges they have got are the same as 
on the contributory basis or there is 
some difference

Shri Karmarkar: Now, we have 
made the whole thing uniform, though 
according to the rules- that have been 
laid down, that need not be so For 
instance, I as a Minister may have 
choson to have myself treated under 
that statute, differently from a member 
of the scheme, still, on the advice of 
the Prime Minister, and I think, at the 
request of the then Health Minister, 
which request was perfectly legiti
mate, all of us I think almost all of 
us, excepting perhaps one colleague 
about whom I am not •'uro, have join
ed as membt rs of the CH S scheme 
And wc arc subject to the same 
advantages, and the same liabilities 
and the same limitations as any other 
man contributing at the present 
moment That is the present position

The other point that was sought to 
be made was that this scheme was a 
little infructuous, because there was a 
huge crowd at the C H S dispensaries 
I have myself had occasion to visit 
these dispensaries In fact, one of the 
first things that I did after taking over, 
was to visit these dispensaries, partly 
because such visits do mean good to 
me personally, and perhaps, they 
might also result m the dispensary 
people doing the work a little better.
I went in the company of some senior 
officers of my Ministry, including the 
Joint Secretary who is in charge of 
this scheme We went round end we 
saw that there -.were a few physical 
inconveniences We sought to have 
them remedied. Apart .from that, I 
wanted to see for myself how the 
scheme was working, and I had found
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the condition which my hon friend 
Shri V P Nayar pointed out—I agree 
with him in what he said—namely 
that the dispensaries were crowded

Now, there are two aspects to this 
question The first is this What is 
th' told} benefit that is rendered’  I 
could easily see that there was a 
crowd which the doctors found diffi
cult to cope with The proper solu
tion for it, as has been lightly sug
gested, is that we should give more 
attention to intrtase the number of 
doctois That is precisely what we 
want I am greatful to hon Members 
because what they have suggested will 
strengthen us vtr> much in oar re- 
qu< t̂ for d large number of doctors. 
But the fact that therr* i-. not a larger 
number of doctors is not to condemn 
the scheme outright

I made many informal attempts to 
have a cro ,"-section of opin or* regard
ing the utility of the scheme This is 
not the reaction of the highly paid 
beneficiaries but that of the lower 
grade low salaried people Their 
view 16 that so far a ' serious ailments 
aie concerned, the benefit of this 
scheme is far far greater and more 
thn  whjt little contribution they are 
making

Suppose there is a TB patient A 
man drawing Rs 200 or Rs 300 even 
in D'lhi cannot afford to have proper 
treatment for T B or for proper 
hospitalisation on his own What is 
promised him under the scheme is 
tint if it is a case of sufficient serious
ness ht will ha\e hospitalisation We 
have alwiys been able to have a 
larger number of beds than necessary 
for the purpose of giving hospitalisa
tion I should welcome any com
plaints on this score

PeoDle who are not so seriously ill, 
but are affected by T B , are given out
patient treatment But where hospi
talisation is required, it is given Take 
serious cases of surgery, for instance, 
or things like that

I wish hon Members to appreciate 
the fact that what we would like to-
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have is what one might call informed

• observations about the matter because
we might be sitting in a sort of nest
and many a time we do require fresh
•air, fresh criticism, in order to streng
then our hands. But we want that

criticism to be well informed.

My information is that so far as 
serious ailments are concerned, the

'beneficiaries are getting far far more
than they are paying. That is natural,
because there are all these doctors
looking after them. There are also
staff surgeons and consultants for
serious cases. We have two nicely
equipped hospitals to take care of
hospitalisation and the rest.

The real trouble is with minor ail
ments ana out-patient areatment. Here
I should like to make a personal,

•observation. The common tendency is 
perhaps—x say, ‘perhaps’ because I 
am not quite sure; I could not be sure
about this—the moment anything little
happens to us, if there is an advan
tage, we run up to the doctor and
have some treatment I have set a 
rule for myself and my family. If my
children or somebody suffer from
fever, on the first day I do not go to
the doctor. Everyone knows the re
medy for such small ailments. We
Tiave homely remedies for them.
Sometimes it may be harmful to go
“to a doctor in such cases, in case there
is a casual fever. We should wait
for a day or two, till it becomes seri-
"OUS.

Dr. Soshila Nayar (Jhansi): It is a 
•dangerous doctrine.

Shri V. P. Nayar: That is the differ
ence between a doctor and a Health
Minister.

Shri Karmarkar: My hon. friend
may be better informed. She is an 
■expert. But in this case I can tell her
that I have never seen people suffer
on account of this. If it is a little
serious, they can always approach the
-nearest doctor.

In any case, what X was saying was
this that even for the moat common
ailments they go Immediately to the
doctor. There is ailment brought
•bout by transition climate. I i »  hon.
Member who is a doctor herosolf
knows the seasons for cold- It will
start in November. It was there early
in the rainy season. Do we immedia
tely run to the doctor, the moment a
person’s nose begins to sneeze? Would
my hon. colleague, who is an expert,
advise me to run to a doctor in such
a case? We know what to do for a 
common cold. If it is something
serious, of course we should go to the
doctor.

So one of the difficulties encounter*
ed is that for the commonest ailments
people go there. Naturally they are
bound to be treated there. We have
no complaints to make. We are bound
to treat the patient. In an epidemic
like influenza, at the first sign we
advise people to run to the dispen
sary

But the fact remains that so far aa 
the outpatients with lighter ailments
are concerned, there is a larger num
ber than we can cope with. Hie only
solution for it is to increase the num
ber of medical personnel. We are
trying to do that and our proposals
for the immediately coming period is
that we should have a larger number
of doctors. For instance, our proposal
for expansion of our present strength
is as follows: We would like to have
14 new dispensaries; we want to have
a consluting staff surgeon, then 4 staff
surgeons who are specialists; then we
would like to increase the strength at 
junior staff surgeons by 10; and at the
lowest end, we would like to increase
the strength—of assistant surgeon*
(grade I) by 82. We do feel that to
cope with the increase of work, we do
require this additional strength of 97 
personnel. We do hope that we might
be able to gfct the finance necessary
for this and in course of time we
might be able to render totter ser
vice.
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1 would come to the other point, 

namely, the question of option of 
treatment I should not like to take 
the time of the House on this occasion 
to enter into details about our policy. 
The House will pardon me if I say 
that I would like to keep patriotism 
outside the picture when medical 
treatment is concerned. If I were ill, 
as I said on an earlier occasion, I 
would not mind which line of treat
ment it was—whether it was allop
athy, ayurveda, naturopathy or the 
fasting method or mud treatment or 
it was the nice treatment ot massage 
from Kerala or things like that I 
know that one of our colleagues has 
profited very much by disappearing 
into Kerala for a fortnight and coming 
back hale and hearty, getting proper 
type of treatment. It is a very prec
ious method. (Interruptions) which 
my hon. friends will do very ill to 
joke at. I wish we, the Government 
of India, were able to go there and 
get a little knowledge about this 
method. The only difficulty is that 
people with the knowledge do not part 
with it

Apart from that here it is not a 
question of evolving a national medi
cal policy as In the case of national 
economic policy or national foreign 
policy. We would like to give to our 
people the best treatment possible and 
available. But for historical rea
sons—to repeat a little of what I said 
on an earlier occasion—for the last 150 
years Government have been used to 
the allopathic system of treatment the 
modem system of medicine. But we 
do consider neglect of the indigenous 
system to be wrong. It is our con
sidered opinion that our attempt 
should be to take out the best from 
all systems of medicine.

1 do not say this as a platitude. 
Day before yesterday, I hul a little 
discussion with a very erudite ayur
vedic Pandit. I put to him this pro

position. I asked: Because ayurvedic 
research was stopped 400 years back, 
do you like us to forget what we have 
learnt during these 400 years in 
modem surgery, for instance, in 
matters of new inventions, in whatever 
field it may be, finding out of new 
drugs and so on? Then he agreed 
with me. He is one of the principal 
persons in an institution devoted to 
research. Then I told him that for 
malaria, one of the common ailments 
rampant throughout the country,
D.D.T. is used against mosquito. Blood 
samples have been tested and It is 
found that there is a particular type 
of organism which is conveyed by 
the mosquito from one person to an
other. Is it wrong for us to use DJD.T. 
to exterminate that type of mosquito 
which is the carrier of this organism? 
He said there was nothing wrong in 
it  If quinine is proved to be a speci
fic against malaria, would it be wrong 
for us to use it in preference to some 
other ayurvedic drug which might 
not be as efficacious? If it is equally 

t efficacious let us put to the people 
both the drugs. But if one is mors 
efficacious and proved results are like 
that have you any objection to adopt 
any modem system of medicine re
cently found or discovered in prefe
rence to old medicine? He said, none 
whatever and he offered his own sug
gestions. For instance, he said that 
he would not object to the use ol 
antibiotics wherever it is good and 
wherever it is called for; simply be
cause the antibiotics are a discovery 
of the 20th century, they should not 
be rejected by people who practised 
medicine of the 19th century. That 
is the point of view Government are 
taking because the traditions of Ayur
veda—excepting lor the personality 
of a few persons—have not been alive 
for centuries together. Therefore, 
what Government are trying to do is 
to give the best possible trial for re
searches in Ayurveda.

i

At Jamnagar, for instance, they 
have the Research institute and ta



Bomba*, the Bombay Government has 
a good scheme for researches In indi
genous medicine. We are helping
them. What is being done there is
that they take up patients and beds
are being allotted. We also give
grants, in our scheme of assistance,
per bed, to a certain extent in institu
tions which are conducting researches
in Ayurveda. But, we do not want to
run the risk of plunging into the un
known. U we are quite sure of the
efficacy of a certain drug or a line or
method of treatment for a particular
ailment, we shall not hesitate to adopt
it in government dispensaries also
whoever it oomes from.

Shri V. P. Naymr: May I ask the
hon. Minister one thing? He said just
now that he was convinced about the
efficacy of Ayurveda, especially the
massage system of Kerala. Supposing
a government servant gets afflicted by
rheumatism, would he have the option
to resort to that kind of treatment the
efficacy of which is known to the hon.
Minister and his Cabinet colleagues?

Shri Kannarkar: I cannot speak for
my colleagues. But, I myself have a 
feeling that massage under proper
circumstances can do good to a person
ailing from certain types of diseases.
Personally, I would feel myself that
a good massage would do me good. I
am quite sure that a good system of
massage would make my young friend
more younger. I have no doubt about
it

But, apart from this question, we
have now under our rules permitted
for T. B., Polio and for Cancer, treat
ment outside Delhi if some such treat
ment is not available in Delhi. I think
it is a matter for consideration.

Shri Pattabhi Raman (Kumba- 
konam): But oil therapy of Kerala in 
very good and there is no dobut about
it.

8hri Kannarkar: I do not need the
certificate of my hon. friend from this
side to accept a proposition from the
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other aide. 1 am sum that oil therapy 
is good ana X am giving expression to
my feeling that some persons stand
to benefit by it including my friend
Pandit Thakur Das Bhargava. That la 
a tried thing.

Pandit Thakor Das Bhargava: Allo
pathic medicine even if it is a tried
thing is it therefore a panacea, a cure
for everything?

Mr. Depnty-Speaker: I find thkee
hon. Members standing at the —1 
time.

Shri Kannarkar: That shows their
enthusiasm in the subject

But regarding my esteemed col
league who has been blessing me in
this House for the last 10 or 11 yean,
I would not like to prescribe any
treatment until he declares his full
faith in me as a medical *n*n which
I am not.

Apart from that, I do really think
that all these matters require serious
consideration, for Instance, oil
therapy or the massage system. The 
other day we found a hard case; we
could not help it. There was a eOM 
requiring some surgery. A public
servant had to go to Vellore but we
found ourselves fettered by rules. I
shall reconsider these matters day by
day and as more and more finances
permit us to do.

I will not take more time of the
House. With regard to the indigenous
system, whether it is Ayurveda or
any other system, we are giving them
a serjous trial. Recently, when I had
a talk with our top Director for re
searches, I suggested to him that it
is now time in respect of ailments
which are not of a serious nature to
try indigenous drugs also in the case
of a certain number of patients. We
should like to proceed slow because,
in any case, we should not be res
ponsible for any uncalculated mishap
to any one in our zeal for research
into the indigenous system. There
fore, we are trying to go slowly and
steadily. %And, as, one by one the re
sults of our researches come oat
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proved, I have no doubt that the
Government of India will in the good- 
nesstof time take to these remedies
because ultimately we as Government
or the people as a whole can have no
predilection for a system as a system,
the whole idea ultimately being that
the best possible system should be
given to the patients.

Having said that, I think, I have said
all that need be necessary to be said
in this matter. I need hardly dilate
on the point about discrimination
made by my esteemed colleague and
elder, Pandit Thakur Das Bhargava,
because there is no sense of discrimi
nation either regarding a person or
regarding any system.

There was one suggestion that a 
Committee might be appointed. It is 
not only a Committee that can go
through these matters. Ultimately,

f  the members of the Committee could
go round the dispensaries and see
crowds and tell us that there are
crowds. But, what I would say is
this. Since hon. Members of this
House have an occasion to be here
for 6 months or 8 months in the
year and have greater sources of in
formation than we, perhaps, who are
closeted inside our rooms could have, I
shall be very grateful—and I am
not formal when I say this—to have
any suggestions from them. If they
come across any instance where some
thing proper has not been done, they
can bring it to my notice. This is an
experimental measure and on the
success or failure of this depends
largely any scheme for a national
health insurance. What > is that we
are doing here? We are taking a
token contribution from people and
assure them of treatment for any ail
ment that they may be suffering from.
I think, if we are able to evolve a 
system here, which is as free from
mistakes as possible, this may prove
as a really good example for the
other places also.

Actually what has happened is, and
that might show to this House with
greater emphasis than I could com

mand, that as many as about 18 or
ganisations, members of those organi
sations, like the Sahitya Akadami,
have offered to come into the scheme.
In fact, we are considering the matter.
We would like to have as many more
members as possible. But, if it brings
any sense of satisfaction to this
House, I am in a position to tell the
House that there is a greater anxiety
to come into the scheme rather than 
to get out of it. Unless people read
these debates in detail and find there
is something wrong with the CJEL8. 
the normal experience is that there is 
no complaint except that at the out
door they have to wait a little. That
is a complaint and it is also a fact.
To some extent, we are trying to cure
that defect by increasing the number
of doctors. Apart from that fact, l
can tell this House that the scheme
so far as is being worked has given
satisfaction to a larger number of
people than some of my friends
appear to be thinking about

I would like to disabuse my hon.
friend Shri V. P. Nayar. He asked
whether there is any committee
looking after. What we have done
is a thing which was necessary and
which has worked well We have a
committee consisting of the Joint
Secretary of the Ministry, the Direc
tor General of Health Services, the
Financial Adviser, and the Adviser of
the Planning Commission and then
follow the representatives of the
various organisations. For instance;
there is the representative o f women
government employees; there is a re*
presentative of the CP.W.D. and
Central Secretariat Association, of the
Class I Officers Association, the
Stenographers Association, the P. &T.
Employees Union and the Air Force
Association etc. I need not tire the
House with the names of all these.
So, we have got one representative
each from all these important orga
nisations who cone there, give their
suggestions. They meet regularly,
once in a quarter, subject to correc
tion, and give us the benefit of their
suggestion. I am giving this informa
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the hon Minuter that there w u  abso-tion to.the House so that In any 

ease if any Member is feeling that 
there is no proper representation of 
any organisation, that Association 
concerned may be enabled to send a 
proper representative. The real 
justification for this scheme is not 
that the members of this Advisory 
Committee should say ‘Yes’ to what* 
ever we say but should come forward 
with their suggestions 
1C hrs.

I am afraid I have taken a little 
longer than what I actually wanted 
to, but since this was a matter impor
tant in itself and important because 
it has attracted so much attention in 
this House I thought I might take the 
liberty of inflicting a tew observa
tions on this House In view of what 
has been said, may I hope that the 
hon. Member who has been good 
enough to bnng forward this measure 
and who, as I said has done not 
only a service to his point of view, 
but also enabled us to tell this House 
a few tacts which it was worthwhile 
that the House should know and also 
invite not only the fullest coopera
tion but also fullest possible advice 
from this House, will be good enough 
to withdraw this Bill in this form? 
Under these circumstances I beg to 
oppose it

Shri 8. M. Banerjee (Kanpur): 
The Defence Employees Union of 
Delhi, those who are working in 
COD, army workshops, etc, had 
requested the Defence Ministry to 
aee that the scheme was made appli
cable to them The Defence Ministry 
has replied that it has forwarded the 
application to the Health Ministry 
May I now whether they are going to 
be included in the scheme?

Shri Karmarkar: I shall have that 
matter attended to within half-an- 
hour from now, at any rate if the 
hon. Member is here by 8*30 I shall 
tell him what the position is

Shri Jhnlan Binha (Siwan) I am 
grateful for the support which hon 
Members of this House have given to 
my Bill. It must have been clear to

lutely no opposition from' any quarter 
to the provisions of this Bill, The only 
opposition to it has « « " »  tram the 
hon Minister himself I am really 
surprised at that

Mr. Deputy-Speaker: He is behind 
the hon Minister, I suppose

Shri Jhnlan Slnha: That I am 
always Since I took up legislative 
work I have always been behind the 
hon Minister

I was only surprised and felt a 
little sorry that the hon. Minister 
has not grasped the intents and pur
pose of the Bill When I introduced 
the Bill and made a brief speech in 
support of it I never intended to 
inflict a homily on the utility or anti
quity of the ayurvedic or to denounce 
the allopathic system. What I wanted 
was that the individual should have 
the freedom to choose the system of 
treatment This is a democratic coun
try and we are moving in the direc
tion of establishing democracy in all 
spheres of life

Thu Bill to me appears to be a 
clear step towards regimentation, 
regimentation m a sphere where it is 
the least needed, the sphere o f per' 
sonal welfare, welfare of the family 
and the individual

Mr. Deputy-Speaker: He should
come to his end

The hon Member may give his 
reactions to the suggestion of the 
Minister

Shri Jhnlan Slnha: As for those who 
have supported the Bill, I have 
nothing to say

The hon. Minister has pointed out 
the difficulties of giving the option to 
the government servants to join the 
scheme and the nutshell of his argu
ment appears to be that if an option 
is given the scheme will probably not 
work, because if a man joins «nd opto 
out the next day to rejoin it the day
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after, it will be a wild goose chase to pay something for it; as for the
and the scheme as a whole will not lower classes, they go as uncared for
work. now as they were before.
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When I moved the motion for consi
deration of this Bill I made it quite
clear that the option could \ be
exercised only once and a person Who
has opted for a particular system of
treatment will not be eligible to go
back upon it and choose another
system.

As for the difficulties of having an
ayurvedic system of treatment, as 
pointed out by an hon. Member of
this House.............

Mr. Deputy-Speaker: Would that
also not involve some compulsion?

Shri Jhulan Sinha: It is only meant
for those who opt for it.

Shri Kannarkar: I would like to
ask one question of my hon. friend.
For instance a man opts for allopathic
system. We are assuming for the
moment that there is no sure ayur
vedic remedy. Because he has opted
for this should we not give him ayur
vedic medicine and save him.

Shri Jhulan Sinha: If there Is a 
known medicine in a particular sys
tem he will opt for that system.

As for the difficulties of starting
ayurvedic dispensaries they can have
ayurvedic dispensaries as they are
having allopathic dispensaries. In re
gard to the expenditure I want to
point out that the hon. Minister was
very happy about the number of
persons joining it and the amount of
expenditure that the Government is
incurring on it, The latest report
about the expenditure on this scheme
says that they are incurring about
Rs. 10 lakhs from the Government
coffers beyond the contribution
received from the employees. I want
to put another question to the
Minister. Whom does this extra
money benefit? I think it benefits
none. Those who were getting all
treatment free they have been made

There was an instance only the
other day in North Avenue. A
gentleman employed in the Parlia
ment Secretariat living in the North
Avenue went to the Contributory
Health Scheme centre. He was
suffering from malaria or influenza.
The doctor was very busy and gave
him a prescription. When he took
the medicine he vomitted and was
about to collapse. The patient was
taken to the Wellingdon hospital
where the doctor found the prescrip
tion to be wrong. The patient was
luckily saved. If this is the benefit
of the scheme I have nothing to say.

The success of the scheme was due
only and solely to regimentation and
compulsion that is involved in the
scheme. I pointed out that the Mem
bers of Parliament were invited to
join the scheme, but an option was
given to them and you have seen the
result. None has joined it  The
scheme has no inherent merits of Its 
own. It is only through compulsion
that it is flourishing.

Members of this House who are re
presentatives of the whole nation
were given an option to join the sche
me. I do not think anybody has join
ed the scheme. That shows that the
scheme has absolutely no merit of
its own, because it lacks in the free
dom of the individual.

In view of this I would appeal to
the hon. Minister to reconsider his
decision and to save the sum of
Rs. 19 lakhs per year. This money has 
to be spared for the success of the
Plan for which we are economising
all spheres of our activities. So, if
the hon. Minister thinks that the
scheme will fall down if the element
of compulsion is withdrawn, I say
that it will go unsung and unwept

However, X find that the hon. Minis
ter has not been able to grasp the
spirit of the Bill end is not in favour
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of accepting it. As a Member of
Parliament and especially belonging
to this side of the House, I do not
want to embarrass the Government
and embarrass myself and I would,
therefore, seek the leave of the House
to withdraw the Bill.
Mr. Deputy-Speaker: I have been

waiting for it since long. Has the
bon. Member leave of the House to
withdraw the Bill?
The Bill was, by leave, withdrawn.

lNDIAN PENAL CODE (AMEND-
MENT) BILL

(Insertion of New Section 427A)
Mr. Deputy-Speaker: We will now

take up the next Bill. Shri Keshava
is not here and he has not also got
the recommendation that was requir-
ed from the President. So, that
cannot be moved. Shri Raghunath
Singh will move his Bill.
Shri D. C. Sharma (Gurdaspur):

What is the time allotted for this
Bill?
Mr. Deputy-Speaker: -One and a

half hours.

~T~~~~
Sir, I beg to move:
"That the Bill further to amend

the Indian Penal Code, 1860, be
taken into consideration."

~f~ CfA~ 'fi~ 'fir ~ ¥~ ~ ~

"f+rnf'T:f9'j" 'fir-f"ffl 'fii '3';f W!,CfR
"~~" ~--crfD1m crT g{ ~ I ~r
¥~~m<:¥~\9~r # ~~er ~rr ~I \3"if

if ~rEA' 1fi<:oT~ f<1~ If;f '.q"FlT~ fCftT-
tl'f. '3":rf~;r fCfilff ~ I ~ CfCfi ~q;r¥~ ~

CfiT~ ~, \nl' ~ WfT'f m;f cn~T
~T CfT'V'C W m<: 'filll'1I4101ii\ ~
~ I ~ 1{' GIlT rn crA' ~ f~~ aA
~R 'fiT ~T ~T 'Ii ~ I ~ ¥~\9 if
T ~ 'fiT ~'1IT~T 'Ii ~I m'fi'f ~;:e

~cnrm~~1
~ ~+Gf;:erif l!~ 'lf~ f~~<f <n:<rr~

fCfi ~"' ~ ~ iT ~~ifiT ~ ~ti';jf~ I

W a-~ ~ ~ \ifTm ~ f'fi ;;:r;r 'fii

;rcqR'f ~ 'fi11 ~1m~ I ttlJT ~T if
w;;r ~<r 'fi~ crA' <fiffif'fii<: ~lln
'fiT 'WT 'fii +rT <fl~ ~ ~ffi 'ifTf~Q; I

~ ¥~\9 ~ Wiffi<: wn: Cf"ffiT ~~ ('ffi

'fii i~ gW ~r,m~ \nl' ~ if W

~ ~ I crT ~ <:l'1fi<tiT~~r ~
~ I mCfiii wn: q'''fTlJ w~ ~ 1fii:r <flT

+rrf~l/'a' ~,ar ~ ¥~ ~ ~ ~<: aR
~R <:l'1fiCJfr ~ ~r~rCficfr~ I cnrW
~ ~ ~T'lT I +T'm'G' ~ m+R ~ +rT
ri ~ "fT~ ~ f'fi \jj'Gf ~ ificit ~
q'<lT'lfa' m<: ~;::r <rn~ ~ ~
~ ~ ~', (\Of ~ ~ M #' m'lfT ~ f'fi
qTW1f~~--lfff<:rir--~ ~ ffi7r
mr 'fir mr WIT <flT 'fiR: ffir ~' I 1TA
mf~Q; f'fi' Q;Cf><fiffif'fii<: CfiT Q;'fi "fref
'fii ~a- ~ I \nl' if 1fii:r ~ 1fii:r "ffiTm ~

~~T~~I ~~T~f~<flT
~ ~ ucr <flT\nl' 'fiT tm:r tfi~ 'fiT Cfi1C

mrr ~ I wn: cnr ~ ~R 'fiT ~ ~,
m Cfirc:;f CfTiiIT ~ <flT ~m ~ ~
qt:;:r ~ ~Q; #' ~ ~ ~ if ;;f~ trCfiCfT~ I

~~tfCf> <fiffif'fii<: ~ #' ~ ~ if'f

~R .ro- Cfi<: WfiCfT qf, ;;iT fCf> ~T

~m ~fu ~mI ~ WliH ~ ~f~
ificit if ~ ~ ~T ~ ~' I ~ \ifGf fCfi

~<: 'fiT cr<:9i ~ ~ 'fii ~ ~

~T ~ ~ I~u <flTol{'GR=qf 'fiT \iff ~r ~ I
c7:iorl~ ~ifl'Q; \iff ~ ~' I ~ qm en::
~ f~ll'T \ifT ~ ~ fCfi ~ ~ ~T

w;;r 'fiT ;aC'1R'f ~T, aT '3'« ~ m~ ~T
m~ ~lJ "fffi q'<: '+I'T~)<: it.rr 'ifTf~ fCfi'

'if) ffi7r ~ ~ ~ if iilWifi ~T,'3''; CJfr
CfiT1it ~~ f~;:rr ~~ I m'G' iiTr<m ~'

fCfiwn: ~ 0'lffcRr ~'!CIT~ 'fiT{1l'ffm
iRTOf <fiffif'fii<: 'fir ~ Cfi1C mrr ~,
aT \nl' ~ ~ qro W'lT qm ;;@ ~Tm
~ fcti ~ ;;fc::rea- if \iff Cfi<:~~ 'fi<:

~~ I ~Efr 'fiT~ ~~ sr'fl'T<:~ ~fu;;:r f~
srfu r~ ~I.TTc::r ~)a-~ ~ ~'I -q~ ~~
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[«rf Tyrw fa f j

rtKW  «CT «ff $  fa  ip* TOT
7 w v r * 5 n S t* n r r s t* « f? w

vt t>r*t w  W ? fttrtfTff v r
* ainr 1 wrrr v t f  frrr
w 15*  Afrit $  '
f a  A' v s t  % v&zn  n s rc w  A  
fw rrw  *nrc nr*£ 1 snfre vsq^z
v r  ^  i t t iw w  »iftw , <rrr emft $
fa s i| fc * P T # ft f  w * rcw T fW t$  •

f i m r r  *  <mr f a r  fta T  i < r t %
«mr ^nft « i w  ^ fa  * f  Tto
«n <r̂  i m  i p * *  * t wk g% i 
*ssr tftx  v ^ »  % i j^ ir  3*rrai?R 
v n t c t  % s r t  f f t  £  1

*ft fa f : 
W «T̂ nW *ft *7sft £  1

«ft T ^ n * fa f  : 3ft f t  1 A * r
vt «f̂ T*Rff %■ 5*r fin; fSWT 

*mpT f  fa  *n*raa »rNt *  t t # F ^
^  «<F n f 1 1 *Tnr sfrfat; fa 1̂
*f 'f^nra v t ?h  faro t t  v l f w r
•pit 1 rfa  *r st mti^i £— w i ?
^ f r f f  w | ? j h  firsmcr w rwut, 
fa s  vt «*ft vnr ?ft >t$ £, ŝnct «rnff

»TTOT *  3RT «PTRWR «Ft
* ft  % s«rr«r ^  fira *rear $ 1  A  fa rcr
V’PfT HT̂ TI J fa  *TT3T v t f  <̂fT *rfar 
•fl(l ^  "f l̂ T O —* ̂ R l^ r

«f1*pgt % ff, f* % * s  i t f  *  f f  m
n%wRft *rr <rri%iaiTHe % f t— eft
*Tl1siMi 5T »rf f t  I JPRR q»t 
i ft fW W f *  'f^TOT lRI*?r % fatft
»r(ta vprtvtx eft wmr *£lr firsr w r  
|  1 A  *  n f  w t tp r  * * f  f in ; gw rfpw
fa*T |  fa  v»r % w r ̂ r r  fcr w rfN N *
f t  t o  «ftr *t * f  * t *rcrr ip r ft  f t  *nr

vs justt n  1 *m  f t  ̂ f r a ftw r

Ir ^  f t  ww i esromr
^  ??55 *T 3FS t*t»t JTW f t  WRft 1 1
$■ 5TR?rT fa  ^  fim ^
% H % fim ^ ? w t« p r» i$ f f t« w t 1 
w  ?w «r ^  fafirw  sfWtsiT «Ftt n  
*rcft*PT ?r»fr f t  t o t  wr* ^fatpr
# = r  v t f  #  f t  arw 1

Shri V. P. Nayir (Quiloa): May I
, ask for an information? The hon.

Mover’s idea seems to be that it is 
felt that there is a great incidence of
destruction of crops in various States
and so he wants to amend a particular
penal provision. I would like to know
whether he knows about any parti
cular State having recorded increased
crop destruction to warrant an
amendment of the Penal Code like
this. What is the total value of the
crop destroyed in any State? I want
this information so that we can apply
our minds and come to the conclusion
that the Penal Code requires an im
mediate revision.

sft TfW* fa f : S5T f im  *  A 
* f a i jj w ffa  f in

H m  ureraa' w r  g f  £,
*ft$r«rfa»qvfiRTfaq:

»tt; f  1 fac ^ t vm  T^ra ^ w i tf a >  
% a m *  ̂ c - -4  ^srer^ m  —
#  SRf w rtt 5  fa  fff^W R  A  ’qfRT
tftr % %finr ^ t ?rn?re

3 * tr tf t* rf  t  1 *TR?ftfin?fa 
fa s t v t qv  fawR Ir v fr  ̂ *ft f t  erf, eft 
w # ^ « r r ? r w f i w n f t T ^ f a
5 i r v t ^ r # T » f i T t R r ^ t w ^ t  
«rit vnr #  1 fir f t  wasn’t

f t  T^t f  1 u t t  fa  f iw tr
fiRTFT ̂ JT #  «ft?TT ’Ti Ht |  iftT VHT
WTT ^fa*f TRT ^  >9ti ft  ®ft

\ w < w w q < i< iiw
% *tf raw— $ sft  smff

?ft kW ^ n r  fiw  w w  (  i
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«ptt 4? ^ n r m  srftrar *ftht 
eft *3 srrftar ** forc m -a $1 « m  
W 5rt #  f̂nr, sft *n̂ r *jw k  m 

xtv w n  555̂
fcHTTT tft ^STTW !f>T «R fBi %
iftr sns w r  enrr * t r  % % \ w  jw it 
*mr ^  w tj % 53WPT %■ farj *tri
VTS ^  tft ^cPmTT W t
^t»n «r| «n w *  % *tw

fa  fRTTT HTJR f^FHT *ITR
w  « r t  fifar* >

* m  ’trt *flr ftraft $  ftraro ftr,
<5Ffta S^t ^

1 1  w  far? ^  qp̂ m g ft? ^ t  s w  
v^t; % Y^\» $  tp fo  ftffiftrs %
%ftnr tw 1̂% fa  T O ii % 
tc fa  *n% ^  Wsw 5̂t sirtc % sfarc
*PTT WWTlfrM  ftnrr W  $, 3*t
swtt % w s t  q pwifflm  *fft
ViTC V«K P|>MI 11**11 ?lt 4>IWt>l<l
w?r f ’B! gftreT faw artft 1 1 sm rflw  
ftm r ^  w  fa n  *nn t  at
*oH i ^ ft> *̂TTTT n^ti H
jjVI ^ i f i v  OT5T %i*M ^  ^  | fti 
ffrfSTFT tit *r*<T% VT g*TT t ,  5ft 
n̂?fRT *H *if f^cTPT % % STR

^  retard $t t o i  «rr ng *t 
jt e  fam  w  I  1 fH *m% *  «p$tt
^HRTT g ft? f a s  W R  ?WT V^C if TT?
jpfT *m | fa  *r>rc v t f fatfr «rm * 
wrcnr t  f a w  *pr s s  ^  f ,  at ^  

%̂ r ^  armT t  1 firti 
*i?r *nrr t #  *r£ $ 1 

W RTt^ H 1 »TFTT W  t ,
jw tt r̂a- tTjp ?pj- zrr cfr̂ r sfNr A aft 
*prt »?f t  ^mr v t f ’pte ̂ rtt 
t  ?ft v m rf^ v  «»pr arrm  % 

$ 1 3*Wt ift f w
arw 1 i t  rfc 
jr to t  w u r i ^ w ^ i  arm** %

* n  $ t w i t  i t  *rrtft t
$  n rror «ft t t ?  >ft ? P 7ftr %
jCNT % TR% O Tt % ^HTR TT^T
/ t r t  n̂f̂ i> 1

tst v h  ^  t  fv  « m  ^
ijio ^qw % ft^ft 3rm r vt tm  % tft 
^ w t  w  t o t  ? t ^np^t | «
^ IW t ,<ft %H flUT V T W V 8 1 H  ^H - 
jTHT ^  I A  ^TfPTT j! f a  *W  < w w

% 3TT̂ TT % f%TTT WTT 
fTTPf ^rnf f  fff 3rt qrr tft in w  i(V 

t^ w  v t  < t^ * j <r**r%  ’f t  w r  
<fc ^ t t  |  ?rt ^ w t  v r  « im t  smgsT 
<RTT P ot a iK  ^  « W W T *R ?ft 
« k  w  s m r  % ^ftrer * t  > (t* itm t« n tc

5TUI *n»RT
<anfet? I

v fo  5TTTT ^r TOT Y ^o  w  f i^ r  t  f t f  
« m  v t f  snex ^  v t  r r^ r#  wm w tt % 
eft ^  >fr £  1 * 3 ?  S' * t  T te

5ft I ,  g*ppt i m  f*p^t 
s w r  % ^ r r  |  ?ft ^  «ft ^  %«r 
? t 3rmT 1 1 *  tn rc  qrs(Y an t? t
^ w t  «Ftt t r tr  % eft «R w t f f t r  
+i«M lfc 'fl*H  ^ T  *TR% ^  T̂ 5̂1
* r t  t  f%  3ft $3 * n w  ? T t 5, a ftfa  ?rar 

* T t  c *!r t ,  »im  arm r fc, m
<a% «T|̂ Î  'TT *$ iftTPMU’WM f o  
ft  3n?rr ^ 1 v  vnPnT iiv  a ir  

%ftrar i t  t ,  a t u ?  a it w fr
=T5r <»? Vt fHT ^ f5Rl% 'iffllW 

%■ fiTC[ (EHTT f ^ l ’RTH' SPTvTSftW
sptf wi r̂r | ft* «m  % a m v r  Vt 

« m  anrj, ^  ^  ift «rm t v t i
<1^1 VT^T #RT̂ TT j^TT I ^ R T
^  ^  %  «m  w  3wr?*r vp n  

^  4snn: i f
Sflff fWWT ^  I W T t %  fw [  w w t
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ait t  gspFt ?T Vtm  >̂TT I TO 
f t
v m  f , t o t  t| t ,  *nHt
ifefr ¥t SH »FT W *  V*Tk%,
«ptt **r * t  ̂  % «rre *ft ait snrertfr

aft sfrft ^tft m  «Ft «ptj vk ^  
anfr |, fa st r f w  % F̂Ror *rr fast 
S^: wJTTor *r, *t *rroMt * ts rt % w i ,  
at 3 * #  f^r y t %mf\ srar T?a*ft 
^Pft sfft ”% f̂f WWt 3T̂cT rHTT 
»w n frw ff HmT ffar 1 qfr 
f̂Rr te f t  «lft5T fiRPT ?5T f t  5T̂

^  t  *f?v &r <*t :jw rc | ^  
«rf*Rr f t  to t  t*ET % sifir srncrar
**rTT | I TP? ^  faffa | I <£T
wtn tfrr tts£ % ^  ?  »^T^t*n^r
m t  f*ra?ft f t =anf^ 1

5?r «Ft m  T’sft ^  *rf 
fofrrcr wn% H ^ r ^ r f ^ r fom  | 1 
^  *PH f a w r  ^  ^  ^ T  t  ft* ^  

’Vt *1^7 %f̂ PET VTTOT amr, VPI- 
% f^  v w  snrr iftr 

^ t ^ r  % I 5 ^  snrr 
% ^ t t a r H ^ J r P I T t | i ^ T ^ r ^ t T  

^tZT t̂i ^  I ^  f̂*l M^ V fT  ^

ft* ^ftrt 5  ^t tprra? UTK ?»
*TTT OT^RT T̂ *PPC Vtf ’TTCT ?ft
g ro t **nr % f*r aft arc* * t  st&t f>ft 
*nffn 1

4  TmSIT «FTST g ft? ^T fWOT % 
** f* r t  ?̂r% ftr ^  s ^ r  crrer v^ it 
«ftT 4  ^cTT g ftr (RTR *ft ftW F

I 4  ^  WW9THT *T̂ TT 
$ f t  f*rft ait qfvw^T % fafarer 

t> *%mr * r*  % fo r  *ft 
w f W v  v r ^ q ^ r f v r r l  1 mar 

* f  w*r *pr*t v r  ^  |  ftr M  
f a u n  «rflw f t  «flr »m f t w r  $*r 
w w ^ ^ r < t ^ « f r w ^ « w i ? r r ^ « 
war fttvff % w a r  ♦i»rHi «nr t^ t

I  «ftr w  % w fw  TO m err w  wrt 
^t ?  ft? f»r vpm  vr «mmr *
^  1 *m  fq- «m^r q ^ a r  % f̂ rrr 
«r^r M r a  t  tftr 'Ri^r qw^ar 

?*r fT sptft vt | 1 

'Rra1 ^  t«tt sr%  f»r ft^flr % *nnar % 
?rnmr ^t ^ r  s r  ^  | %ftr ^ r  

| 1 ^  %
>ft ^ *P?m g fa  w  f t w  nit tî tjrt 
^ R  T?T >̂T T̂T I 
Shri Tangamani (Madurai): Mr. 

Deputy-Speaker, Sir, I rise to oppose 
the amendment sought to be made in 
the Indian Penal Code by adding to 
the existing section 427. In the State
ment of Objects and Reasons it is 
mentioned that the crime of cutting' 
crops has increased m various States 
and the aim is that in case of crops 
worth Rs. 10 and upwards the police 
may be empowered to take cognizance 
etc. Further, it is said that this will 
give encouragement to fanners striv
ing for more production with proper
ties extending over different areas and 
villages.

But, I am afraid, by this amendment 
the purpose which the hon. Member 
seeks to achieve is not going to be 
achieved.

I may be permitted to say, at the 
outset, something about Chapter XVII 
of the Indian Penal Code. Chapter 
XVII deals with various offences 
against property. There has been a 
certain gradation also as to the .sever
ity of the offences and their punish
ment Sections 378 to S82 deal mostly 
with theft, robbery etc. That is the 
first type of protection which it seeks 
to give to owners of property. My 
friend was saying that foodgrains are- 
stolen. If they are stolen they will 
always come under the mischief of any 
one of these sections. In an aggravat
ed form we have extortion, and a still 
more aggravated form is dacoity. 
From sections 403 to 404 we have 
criminal misappropriation of property, 
criminal breach of trust receiving 
stolen property, cheating, frauduleneer
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deposition of property etc. Sections 
425 tp 440 are under the heading *Mis- 
d lie f. By mischief they do not want 
to include certain aggressive types of 
^offences, and mischief in section 425 is 
.defined as follows:

"Whoever with intent to cause 
or knowing that he is likely to 
cause, wrongful loss or damage to 
the public or to any person, causes 
the destruction of any property, 
or any such change in any proper
ty or in the situation thereof, des
troys or diminishes its value or 
the utility or affects it injuriously, 
commits "mischief”.”

i t  is very clear. Under the explana
tion, they also make it clear that even 
if it is never his Intention to cause 
wrongful loss the mischief also can be 
committed by him against the proper
ty belonging to him also. That is the 
way the Government seeks to prevent 
|hia mischief.

Having defined mischief under sec
tion 425, my hon. friend will find that 
section 426 gives protection to those 
people, for articles stolen or removed, 
and which are below, a certain value.

Shri Raghnnath Singh: Not stolen. 
It will come under section 411.

Shri Tangamani: He is trying to 
bring a certain amendment to this. I 
have to make point clear. Com
ing to the section proper,—section 427 
reads as follows:

“Whoever commits mischief and 
thereby causes loss or damage to 
the amount of Rs. 50 or upwards, 
shall be punished with imprison
ment of either description over a 
term which may extend to two 
yean, or with fine or with both".

This Act was passed nearly 100 yean 
ago when the legislators thought that 
they must fix a certain type of punish
ment where the person is deprived of 
property or damage to the amount of 
Rs. 50. Today, 1 can well understand 
if my hon. friend had brought an 
amendment saying that the cost has 
gone up and that Rs. 60 is very little

The damage of Rs. 90 which they fix
ed in those days must really come to a 
damage of Rs. 200 now. In that case,
1 can understand it, but beta, the 
amendment which he now tries to 
bring in is even for small petty offen
ces which are not aggravated mischief, 
because later on, as we proceed fur
ther, we have got the aggravated form 
of mischief also by way of arson or 
anon through explosives, mischief to 
the vessels, etc.

In the earlier part of his speech, 
my friend was really making fun of 
certain things such as the mischief by 
killing or maiming an animal, elephant 
or hone, or mischief by diminution of 
water supply. He looked upon this 
mischief as one of aggravated mischief 
and said that this particular aspect 
has not been brought in. But the 
framers of the original Act had done 
a fine piece of work. By gradation, it 
Is being developed. So, now, in bet
ween section 427 and the next section, 
if my hon. friend is seeking to do this, 
my fear is this. I have dealt with 
the legal aspect of it and from that 
aspect, this measure will be highly 
inexpedient to be introduced.

There is the other aspect also. If 
there are thefts of food products, there 
is the way that the law provides. 
The law can deal with it, but it is 
likely to be abused. There may be 
small peasants or tenants in the 
adjoining lands and the landlord will 
be given additional powers so as to 
bring the law into operation. So, it is 
made a cognizable offence; if it is made 
an offence where the person can be 
arrested without warrant and subse
quently let off, even the poor peasants, 
the tenants or the agricultural labour
ers will be brought within the mischief 
of this section, because there is already 
a lot of mischief done under this sec
tion, and the proposed measure will 
add to the mischief. Thus, 1 am afraid 
that the small peasants or the agricul
tural labourers who are eking out 
their livelihood in an honest way will 
also be brought to book. That is the 
first objection of mine.
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[Shn Tanganuuu]
My second objection is this. la  our 

parts, there is what is called the 
fcudiyiruppu. Then may be an agri
cultural labourer who does his work 
in some other field. But an agricul
tural labourer is given a email plot of 
land for erecting his hut in that 
kudiyiruppu, and if a particular land
lord feels—because he has agricultural 
labourers who have got their fcudiyt- 
ruppu in that particular area and who 
are able to mobilise a number of agri
cultural labourers—and takes into his 
head that he must evict the agricul
tural labourers, this measure will 
pave another way,—it will be another 
easy move—to bring in the police to 
evict the people. This is another easy 
move for the police to come into the 
picture

I can tell my hon. friend that so 
many sections are there for protecting 
private property. So, in these days, 
the concept is changing I think pro
bably when the Law Commission con
siders the question of criminal juris
prudence also, this matter will come 
into the picture Today, the concept 
of private property is gradually 
changing The State is coming more 
and more into the picture and protec
ting the rights of the citizen rather 
than the right of property. In the 
taking over of property, more and 
more powers are being taken by the 
State, and when the State gives ade
quate compensation, sometimes even 
inadequate compensation, the owner 
of a property has got to be satisfied 
with that. That is the trend in which 
modem society is going. So, instead 
of decreasing or diminishing the penal 
provisions of the law, my friend, 1 am 
afraid, is seeking to enlarge the scope.

For these reasons, I do not agree 
not only with the objects of the Bill 
but the very spint of the amendment 
itself. So, I am opposing this Bill 
which seems to amend the Indian 
Penal Code by the addition of another 
section—section 427A.

fagra* r<* : m «nr

#  % m r t  ĝ rfw r & *

f t  fcr $ Ufanit fatft tit
sfcfr !T <n# xHk |
fcr 3  o t  % t o t  *r <r* 1

ssnft w  HURT tit 5 Pf ffir
ftsft «Tfi?r firehr tit srrrrft ftarc 

tit s**rfir $  m u fira
isrtSt 'tt finfa TT?rr $

^  ̂ Tffor 1 qnr s jt^ e  srmiV 
i  €t i t  tit 

srm2t
'Tsrfw srm fl *.t * t£  mm  ^  |

1 ^  «rr aqfta fajta tit
^  tit tit 
T5TT I

JTRTTTO AT* |
Sft SfW+lwi % y^vs % fireta #  | 

*ftr sfapr *rnr a
aft X« ^  zpffi tit t ittm t tit m  
ar?  tit firafin? % fatr s irort

* t  YR* #  HHT
^T^t ̂  i %vft s>fi?r
^t H.0 % 3!T* *FlfiT W ’jpRTM

*T®T*fr ^ I SFRnVF
*refs*T Urt i r o  w  k® ’wra
% f«n*r«TT !«TTC TSPTT 

it\% lftK
% fitflw

^  I it ?ft few ffRT ^
fir *• ’n t  tit «wfw W $RTH «R 

?rt ^  ̂ RTT *5
JT5 t : 

“Nothwithstanding anything con- 
tamed in Section 427, wherever 
commits mischief and thereby 
causes loss or damage in respect 
of crops to the amount of ten 
rupees or upwards, shall be 
punished with imprisonment of
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either description for a term 
which may extend to two years, 
or with fine, or with both."

SPTT ? o q>t TTHRT f t
i f a  f t  a m  JIT t#3T f t  3TR eft * f t  

f t  iff <frrt *H*m j q  ttftc: 
Rf <l»=n f t  arHg vfffv^v v l(,o 

I T T c f t ? o ^ ^ t  
s**r% *rat % s tr  ?t ?rjctt | f t  stpt 

#wifn+ wttTtt ?Jt
3fT<Hcfl §■ M̂ «II »tl'»ll v̂j
£  1 fN t r  A a w w  * r f n r r  % *n£t 
JFfpiT ft I  tm VVW*(Z fsra- S|ft 
JTTf'RT ^  iiV  ?PTT TTfT 5^RT ^ 
f t  Tftft»*f«rC«T f t*  f t  TttTcT X.o
I t  t o * * *  \ 0 *7
5*l^f f  I ^’ t 'l + ls  F̂t Nk I
3  *rf | f t  «ptt astf scrfar ?o
WT ^  3SR ^T fttft 9TR5R ^t «J+«H
q ^ im  ^ *ft xrsftt ?tt v t  ̂ nrr f t  <rsRft
|  w k ^ f  v h ( ^ 5 r  «ft#r5T f t  5  5T f  
iflT i t f ?  ^t 3TRT t  S^RT

f t  an?rr f t  1 s ^ f t  f o r ;  * n r f t t  
^n«3T *htosit> % ht^t A tft i m v r
VTTTT ftm *fk *R5T*fe If T̂TfiW
*p«rat t ft w  ?rcf w whrr fm
^t%tt ?ft x.o ^5(«PT?*mT»ik«F»T

?«» 1*  3 f o u f t ^ r e t
y f a o  m (h q i  W k  vi?r% ;HT*r ^ t  ^ t * ? i t  
SfaSTft «FT5JrT *  »ft *111*1 *  *reftl*T 
f f t T  ^ T f f t? ,  ^ f f  #  qaPFTOT » * f t  $ , 

V F p T  *FT V T  5H?T f t  * f tT  
*FMH UT 3? R t f iW ? f t  *T f 5> lfl *T jft 

^  *ppctt t ? m  ^ n w T  s to r c n f t  A W  
W s fh R  >st *  ofrcT a rm  m  * i f  # * f t t  f t  
amnrr 1

< f t * w  t o r  * t i  A v ^ k ,  %■ I w r  
tRF f t r a s f t  %I*T

« f t r  y * y  v t  g f c w  %  ^ f a i f t w r  %

T r fT  t w r  «nrr $  i p t f  o r  A  s fe rc r * t  
I5tT#T vr «rfispp1T t  I A f̂t
SftRT Tt V f^ K  *r|f I  1 TOft w t 

£  1 A ft^ ?n^t fimfirs
% fertr <t^TW yt ^ T T  ^T vfiW K  
f i p u » n r r |  i t n  * i f  « f t  T ^ m r  f% f
#  3f t  q f  *FfT I  f t  TOTtraf S l^ t  #  S T fi r ^ f
?*r ^<n f  i f t r ^ v r r r ^ ^ R v t  p u t  
?rt«r^  ^  ■atTf̂  «rtr w  flHar «Pt 
^ - 7 ^ ? 5 r  w*r ^ { ^ r t  «Ft i r p f h r  
^  <?rr iqffeRFTT % ,tftA  ^ r
'PTcfT It f̂ T̂ FT V7?fT ^Tf3T f  f t  41 

^  w  ft^nr jfft f  f t  ?RT«r 
q r̂nra ^  5*  ?m«r | 1 %n ^r 
v  mx s r  rn  amr vt ifrrcnr sht ^ f t  | 
f t  f*r w  ^?r h  y t̂ Tvt for fire*r 5̂t 
^ f f t  TT5TT ^ t  f , « T R  fra p t f  A S f » i r< « !  
*FT HR ?THT £ \ttt A ««IW«I f  
f t  5s  ferr #  ^Hitt qsnTiar 5 5  ’ 
i R w ;  t i fhc^f  ̂ a^ ft^ ttft 'T T T - 
flrftvtaft Sira «P^ ^T «rf*WTT 
gXTT |  ^ W T  #  ff r^ IT  *T9RT ^ M T ? I
in iT  ^ r v t  s f t  i t  q r  ^ w f t t  eft
t  % TR w  ir fW V R  VT ^ q z f t TT > ft VT
fWcft t  1 3ffr aw qrarr*nft ^ tttt ^
ir f^ R F R t «PT f s q j f p r  «FTH VT ***** £
?ft JfTT «f^rr t  f t  w r % f f r
^  ^  f t  f*ren iT  ^  ?
< t iR R ( f t # i i t f iR ^ m t  f t  ?fT qr 
v f t  q r ^ h N t  « i^ t  ^ t  ^ n n  ^ r ? r r  |  
« f l r  w  ? n f  a t f r  « r  At » n n r?  ^ t  t » 
w  ftra; *if » t r  vk  ^ r t  f t  « t t  «n^fV 

i f t r  i t  O T n f t  
* r£ t v r  i f t  * f£ t  f t » u  1 f * r * n r  * f
f ^  q ^ r a ^ f t  v  v lir -P n c t  r r  v s r n ^ n r  
sr£t t o t  ^nffq 1 q f  «rm ^  | f t  
TTORfi A 3ft «fk "m ft̂  ^ # 
« n n f f t ? t  t « f t T 3 i t J H t e < t f t w r i B T t  
i f  q r  « q * r r  i ^ p b r t  «n?|r * b w t  ^  

t  %ft% 1  i f  *!$ vnrtt f t  m
& R T T ! f f T T * f  t  I W T l« % f t lT ? W f f  *
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[«ft far*]
^  | fa  <N m f %

*t «w w i t  *rc*h- *  jft«r «rf*Rr 
<r$ fir, arfa *  «rr# 

vjIV fro i ^  1 »f^nRf fsrc$H

< m w  ^ fv  F m f «r  «$hir
r$t | %f\r T a f

i fa  VCTf 9? *fiT 3t ^ |

#  *T?tar far f$ tr  It  «rbt
Tffr gq TJ £ 9

frilfal 3 #  gpi^t%t(* »R< <iH»t dOflU 
*ST>fr | v v̂* #  *0 ^  ^  jpntr 
\« I t
*cpm 1 « m  w  *ft&r ^  % tnra
fcn1 | at gforeiQ srj«r #  *ft 

v im  ̂ i t  1 *w  a»5f aw gf̂ rer v t 
VXK. *TRf ^fa* fair

ar$vPT vr?fr | ^  3*  r̂nĵ r $ 1

*Wf vt jR w  «tt ftwrer t  
ufircmv ’ ft | 1 inft 4% ^

z*  jhrt ftran ijft ^  j
f a  qff XT* «GZT$ »BT apfr $  «TC jftRT

*rc urcforf ^t t o  wk %&r w* 
*ra?lt | iffa ?o *77  *t j j w *  t c  

» tt  tn m  * r  iftr inr <fte * r  
too , n<> qrc<n*ft$ iicera
tfw t ^  *ft st^rc $ Pit fcft ^t€t 
*fl# *ra¥ j f a r  * t  «ift^TT fcir sfa?r 
fft*rr *rr w lfa  jftrcr $*Trft ^nft 
v * $  «frc fr o f lt ir  wvft ^  i  fapfr 
1% &  u r it  %«rt T̂j?ct | 1 in? wm 
*1$  t  fa  f>rrd TTPrat #  f t  s*rre 
f w t ' t  ^  s f^ r  ^ a jT T W ^  t, 
#R T  #  f̂t fTTWr WT fa# jpr f  I

«F?f #  t  i m  jiww% « r ^ r  % 
*nft <pjOh w t  fa  #  ^
*foits*rf«rfcwr*t ?fiPw ^  1 4% >ft
^  p r o ^ w  t^t $  fa  «R T R  ^ ir o  
w n ftr  qr snrffe % fj^ff *rt 
v f t w  ^  faqr «mff ^ ifk  w  i* ip r

f W r  *r 'ft A p m  g ^toptt 
«ftr & fad*r 5^ 1, ^  fat? ■qrprr
f a  f*ncrtr ^  ^  « r^ r ^  ITTT *T5 JTRTPW? 

^rcr srfaEr ̂  favr 9iR at 3*nsr 
$*tr vfffa  ?rw rt If w r o  

ftftw swe ^  v t t
^ f t ^ f h c w f ^  *rtt n̂̂ TT 

t  fa  5RT ^  «THT HSfNR fantiTT 
’nPm ^  gf ?ft ?5fa jtnr 1 '
Shri Aehar (Mangalore): Sir, I 

oppose this Bill seeking to amend the 
Indian Penal Code. Firstly, I would 
like to mention that the different 
chapters in the Indian Penal 
Code have a definite form and 
shape. In fact, this code has 
stood the tests of time and it has been 
very rarely found necessary to amend 
it. This is one of the best pieces of 
legislation. If I may be permitted to 
say so, it is framed artistically too.

One of the previous speakers refer
red to a particular chapter and also to 
some sections. Now an attempt ia 
made to add a section 427A. Previ
ously, some section have been added, 
section 124A, for example. In fact, I 
am referring to that section 427-A 
dealing with sedition. Another amend* 
ment was made to another section, 
dealing with class hatred. In all such 
amendments, the country has found 
that it is not at all in consonance with 
the ordinary notices of good juris
prudence.

For example, section 124A was one 
of the sections which the coUntxy as 
a whole held, was an amendment 
which ought not to have been permit
ted at all. Though the present amend
ment may not amount to such a sort 
of amendment, still I must say that 
the purpose would not be served and 
at the same time, the scheme of the 
chapter itself, will be interfered with. 
It may not be properly worded; in a 
matter like the Penal Code, wording 
may not be the only point, but all the 
same, I may be permitted to say, as 
I said, that is one of the best pieces 
of legislation and this addition would 
not improve it, but will mafcp U 
worse. I am sorry I could not follow
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the reasoning of the mover, because 
X am suffering from the disadvantage 
of not being able to follow Hindi, bat 
one thing, I find from the statement 
of objects and reasons..........

Shri Dasappa (Bangalore): The 
hon. Member is referring to some 
other Bill amending the Indian Penal 
Code.

Mr. Deputy-Speaker: He only refer
red to it by way of analogy. Some 
hon. Members are going faster.

Shri Achar: I am speaing only 
about the' amendment section 427A, 
which is before the House now.

The hon. Mover o f this amendment 
wants more police intervention with 
regard to this offence. He wants to 
make it a cognisable offence. I would 
submit, the less the police interfere 
with village life, the better it would 
be. As I said, from the point of view 
of form it is not good to interfere 
with the Penal Code as it stands. On 
the merits, if it is necessary, it can 
certainly be amended. But, the inten
tion to give more powers to the police 
will not be in the interests of village 
life. To make the offence cognisable 
would give more scope for criminal 
litigation in the villages. From that 
point of view also, I feel that this 
amendment is not useful. I submit 
this amendment is unnecessary and so, 
I oppose it.

«ft arm ( topjt) :
iirafhr s s  if

sreforr fo r  ^ sft
fTOWf fiTCT t  aft
■^rpt Tr-srcr % ~5 >fr ar*^

jpr: faw farctarcr % h w f*  $f 
A sr?r»m ^  j  1 v r rw

qflfcnm  it ^ t  s k t  
v^v.H
(TRW ?TPff q  *T2T | I t m

*ncror ft tfrcfr
?ft « iw rw

| «ik  wre *ncr #
q fa rro  «w s flro r

i t  S# «(5t *rtt 1 1 aft w ftvr
U r t  f t r *  h i t$  t  *s r % iR T f

vrarm % 1

A f t  *g*TT
f t  mar aft $«TTft TOfa aft an *
% RtSM ft*  gt? t  ♦ *5*  ^  t*

3  *5  TOfa wit 
1 f r o  f a m  s s

? t, ^  f a r t *  «fT it
fV iq in  ^ ? f t  V S ^ ft 3  a n v x  
5SHT >PTTT T*TT ftR W T 5TW5
r n v fr r  T t  n r^ r n  $1 « m  
TO T t W iP h N h  SfTOT 5R RT W  
f a r  ^f^RT f t  f r r f f iRT f r 'f t i  
* f PhdHT ^PTT <J*Wt

% tr® t *rtft 5flrff?r m yy f o r  1
SPW *JF *h^Md 1JT? 1RT?ft ^  ft>

'jft  5.0 ’m r ^ ’ i
*rnft ?ni^t t t  zm  ?ft 5. ^  t  
TC 3*PPt SIRT ^  ^  ^RtT I  5.0 
^  I f o r  5STCT ^  «TT
f^ n r  ?nfr | fa  HTf r̂ ftnn
^tt ^ t t  1 ?nr fq rr vn ̂ t r  %
^ttt ^  ^  % nw T ?!̂ r m w  ft? 
w rd h r  is ^ tfp T  #  T O T  TT # « R
ftiJTT a rR  I V lf<a< W T
I ?  ^ S R f t n ^ ? n r t f t p  
w  w r  5T ̂ ia m it an^ i f k
«»ftf ^ r r  ^  ?ft <RW t it fo rr  an^ 1 
W  % ?ft î *TTTT w r a  Itf? I  ft(f 
w  ^ t  «rfir 
apn $  t^tt | 1 q fe  pR(t stPrt Tt 
fR w t’ p m w r a n ? r r ~ ^ i t P w ft 
p f t  s ra i fr  f t t  ?ft
^  a n v t ^  ih r  q r  ir m t r  v *  1 1
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[«ft *fhKTW  <rer]

HVTTVT <TRTVVX  ̂1?r VTVTT TT VTT°r
*fll*ft, q n £ k f tn T f« r f f tH r a if t f  
w n n r  srer srrcr f t  i ^ 5
^mHnk j  ft> «rf<W(IR W  SWTT % U4<W 

f t  fttf anft f  131«*WffT 
j  f«F *tft 'HTiRT vtwrpr #TW^T
*9 f a r o  #  * r  w*% % w o t  % srmf«Rr
$  attf 9X rft* H ftf *RTT «ft SWWT 

«rft | \ *PIT * t f  HTfcr H XTTKTT ft*fr 
*T W  *PT fVSPT TOT ( A  ̂ f*3j?fa
%<T^9R ^  VRTTtT T̂T Jfijt  ̂fa? f3RT% 
fin; firot vt ̂  sv  vt v r  sjniT anv 
iffc 3*wt st *pp 3w #  Tjprr t o  1

«ft rsprw fa$ : 5*  atf a*r 
*w  ffeft |  I

*ft irbnm ns i t t  : >13 ^ s r
arraT $ f r  w  ? m  % t o  w

WT ’TT fspr ^ ^TT fti W  
JPFTC % tfSltVJT * t  HUVWdl ^ f  | I 
«ftr fa r  $faRi % apwrh *t aj£ afi| ^ t t  
| ffc *5 *5T # 5TT̂ T *ftr araWT
* m T ^ % f a r r t  1 

% HT$ *H# TT ’TTSR' apTf t ,
vm  3? H Tf St &T # »PR iflT 4* 5T 
7$ I «*f«M HPT $• HPT *TR M*T*Î
% <n̂ rrr *rc ^  •p̂ ’tt *t3R!T £ ft> w  <re$ 
f r  imnT gf̂ rcr % 31H # ^w <i ^r 
arraT | I t  JT? *ft apjpTT f r  VTin^T
anaflr #  3ft «nft *ns*ft 1 *  ^  1rtt»r sfpft
? !  <101*1 % fin| JPFIT % ITRWt ?T 
s*t*t ,33T f  i ip r  q>tf arft«r wrnft

wwr #  ST̂ t T̂TRTT I  <ft *  ft^ t 
t^nr % w?r qft *t>£«»[ ^r iftr 3ft VR*ft 
'3»î i w h  if »lft Hldl t  fa*i4 «rtf 
^fksttTO TCTI «PT 3S  *Rhr HT$ 

’wt ^  ^ I
*13 Aft *rr vr*r ,ft%  t r t  vt ’i t r
«PT JRW TOT % I g^wt ^TT <TKT 
ift n r  ^ <F«^t ^TOT *P»T ?ft

l

*5 rft ?WT|[ ?t afT̂ TT «<k 
»T3PjT 3tvT ^  «n#f % W  »n: 
pT̂ IT itt* SF̂ ÎT ftf ?TT?
ft snrcfaTT t t  fw a n t i^ ^ n n B m  
i  fv  ^ rofk  is  #fpT ^  «mr % 
«rm w o  &p sft ’Ffawr ¥7  Ir w  w  
PlMH felT W  t  *1? *̂ 5̂  f e lM  
qr vivir<.d 1 1 »̂t 9rfir ^
m fro t sftr s t f r  enfir 
’v tsrm sfr^ r^ ^ tanft^ t^  ^ 1% f̂ re: 
^t i>t s iv m  *l>t *i4t $ f t  £  i
ifk  ypflV SfkTRPT TVT Vt 1TRVTV9T 
^  t ,  ^ it iiaFPnr # aiv fv  p n *  
$ m  W t 5T?t t  ^  «St s»t 1 1 
t  w*mm ^ farr ^  jtot vmMfarw 
vl'ftti 4«i’il stv  ?lft ^IT I *T r̂*TVRTT 
gfap *rfe FfPpfhTSSFT ^KT ^
X o ^  ^  ? 0 ^  >PT ̂  VT ̂ Nt^f 
* t t  ^ t  > art ^ 5 1 1  atf f t  3rnmr 1

H ^TTP " tv « 5 ^ ’ siT 
% far ftpn | «n:? 1 vam^rftvmr
v t^ r ^ f^ ’r a f ’T ’aw vr f r̂dsr 
t o t  «r? t|t | «ftr 4  irran ^tctt g 
Fff vs v t arm  % ^ t  1

f*T% HT*T 5 f aft T O  3*ft^  <RT«Rft

fSJ «F? ̂ TT ̂ f !T  f  I f t  *WST I  ft: «nrT- 
*Rft 5T f  3[ «Fift f t  %ftf*T M a r
?f!r ar??r ftm  | *fk sH fat *Tff 
ftcn 1 v i 'FP'or ft?*fr »Ti 'nifapt'T^naRr 
vt «mr wg7?rt r̂ft 1 f t  w t r  £  fv

yd'T T̂<PT % arPTT ^ r  *T f t  Jl<, arj 
iff f t  w t  % ft: ^  $ ^5R «rsr f t  
Prm9TT Hi *r f t  f3Rr vt ftl 3*T ftwt 
?*naT t o  % s^stt vx ^  | 1 
fqBT nr ^t 5*rw ftcrr | ^  ^  ft^T | 
«frr ?rft flranr 1 ^«f?rg frrr

| ft? arft M^roff h «Ptf ^ 
?ftgH v t ^rrrr artaf %1%!T ’fM'uw



7®8l Indian Penal Code 8 AUGUST l#5y (Amendment) Bill 788a

[«ft «»>T.TTin!r ir<r]
^  «[PT TT %

5J*r*S*rT ftra % wtpot strw *frr mrf 
vt m* »rfa % , u  *tt rx. *f.tr
STstptt*? ^ a w tfs r fa c r jr iT  ftoT 1 
ift fa^TC % i s  foTH % «n% *
<mT^vr»prprvT% afr^Tvrsira^n 
T eft|^$hFflr|iftT ireSM  i

17 hrs.
Shri Easwara Iyer (Trivandrum): 

I am constrained to oppose this Bill 
-on the ground that so far as the need 
for amending a statute is concerned, 
it has to be decided in the light of the 

•expediency oi" xiie situation.
Looking at the Bill, one may be 

tempted to say the Mover being under 
an apprehension that at present there 
are miscreants or vagabonds running 
round the State destroying crops and, 
therefore, it is in the interest of the 
State and of the agriculturist that 
some amendment of the Penal Code is 
found necessary.

Looking at section 427 of the IPC, 
it is exactly the same as the proposed 
amendment—427A—but for this dif
ference that in section 427A the limit 
is fixed at Bs. 10 whereas in section 
-427 it is fixed at Bs. SO. Though the 
words 'agricultural crops* do not 
appear in section 427, the section is 
-wide enough to include within its 
ambit any property including agri
cultural property. To me it appears 
that there is no magic in fixing a 
particular limit regarding value of 
property either as Rs. 10 or as Rs. 80, 
unless of course the Mover is able to 
show that there is some rational basis 
for fixing it at Rs. 10. It could be 
Re. 1 or Re. 1/2 or even Rs. BO. The 
test that has to be applied so far as 
the proposed amendment is concerned 
is whether the need of the society at 
present is satisfied with the existing 
provision of law in the IPC. My res
pectful submission is that there is 
ample provision there, graver offenres 
could be punished by much severer 
sentences found in the later sections.

1 8Mppose when the M om  comes tor— 
wa*d with such a Bill, one is tempted 
to think that a certain amount of 
&l**Bust tendency or an anxiety neu- 
rosi» is in him at least in favour of 
a8ricultural landlords.

* need not go into the motives for 
int*bducing the Bill. Of course, the 
MoVer may have very good intentions. 
But We know what the police are. 
T° >̂ut wider powers into their hands, 
not that I .am saying that the police 
are all persons out to get at the vil
lagers or harass any person, but to 
giv^ a giant’s power in the hands of 

police and to allow them to go 
picking persons on tie  grouncf 

that they have committed mischief 
damaged property of trivial value, 

is something with which we cannot 
see eye to eye.

®y the proposed amendment, the 
^on' Member in charge of the Bill 
H»y think that any person who bis 
suffered damage of Rs. 10 with res- 
P6^, to his agricultural commodities 
maJl- at once run to the police and get 

aid and bring the miscreants to 
M .  For all practical purposes, 
w^ther it is Rs. 10 or Rs. 50 or 
Rs- 100, it is really a difficult affair to 
2°  to the police and get their aid, 
Partieularly when a private complaint 
28 r̂icen to them. That has been our 
exP1erience. I am not criticising police 
officers, but my respectful submission 
** *hat once this Bill becomes law, 
evely  person who is residing near the 
property, where the crop is grown, 
wiW be harassed by the landowners 
on the ground that he has committed 
“ Hhief to property. There will he a 
nun»ber of complaints and the man 

have no other time except to go 
to \he magistrates court on private 
con\plaints made by the landowners.

There is yet another aspect of this 
matter that has to be looked into. In 
80 far as our State is concerned, we 
b*ye got a law there so far as the 
evi(:tion of fcudiyiruppu tenants are 
conbemed, this will be a very con- 
venient weapon in the hands of any
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landlord to start eviction proceedings, 
to get reealatrant tenants out ol the 
property by the backdoor methods of 
filing a complaint against them say
ing that they have committed mis* 
chief aad somehow or other getting 
pleasant with the police officers

My submission so far as this Bill is 
concerned is that there is absolutely 
no neoessity or expediency for amend
ing the Indian Penal Code, parti
cularly when there is section 427 I 
would say that this seems to be a case 
of Much Ado About Nothing

The Depot? Minister o f Food (Shri 
M. V. Krlshnappa): Sir, the way 
Member after Member replied to the 
points and doubts raised by the mover, 
Shn Raghunath Singh, makes me feel 
that there is no need to reply to his 
points because every point has been 
replied by our friends already I 
sympathise with Shn Raghunath Smgh 
and thank him for the sympathy he 
has towards the cultivator and the 
peasant who is working to increase 
production m the country

But, we have not received any 
report—as Shn V P Nayar rightly 
asked him in the beginning—that this 
mischief is on the increase in any 
State Apart from that, as a prac
tical agriculturist coming from a 
village, I would like to bring to the 
notice of the hon Member, Shn 
Raghunath Singh that there are three 
enemies of our agncultunsts The 
first is the monkeys who do a lot of 
mischief and spoil the crops Secondly, 
stray cattle, and thirdly, the tout of 
the village The touts, the mischief- 
mongers in the village who have no 
other work to do will be searching 
tor some plea or other to drag these 
innocent agriculturists to the court 
and thereby make a living If we 
amend the law, it is going to 
strengthen the hands of the third type 
of enemies of the agncultunsts in the 
Village.

In this penod of transition, when 
the poor agriculturists are being 
harassed, this amendment would

strengthen the hands of touts and 
vested interests in harassing the agn
cultunsts I feel that the existing 
provision of law covers the mischief 
which my hon. friend has m mind and 
there is no necessity to amend the 
law and I oppose this Bill and would 
request Shn Raghunath Smgh to 
withdraw it

Mr. Deputy-Speaker: The hon
Minister

Shri V. P. Nayar rose—
The Minister of State in the Minis

try of Home Affairs (Shri Datar): If
Shn Nayar wants to speak I shall 
reply afterwards

Mr. Deputy-Speaker: No
Shri Datar: Mr Deputy-Speaker, Sir, 

the hon mover of this Bill must have 
seen by now that in spite of his very 
eloquent appeal he has not succeeded 
in persuading even one Member of 
this hon House to his view That 
shows that there is no need for the 
enactment of this particular section 
in the Indian Penal Code

In the Statement of Objects and 
Reasons as also m his speech, he 
made a reference to two points One 
was that there was a need for 
increased agricultural production 
That is admitted by all The ques
tion is whether, as he has stated in 
the Statement of Objects and Reasons, 
recently there has been a greater 
need for protection m the sense that 
there has been greater spoliation or 
damage to crops I looked into this 
subject so far as this offence was con
cerned I looked into certain reports 
of the Criminal Administration of 
Justice in different States for certain 
years and I did not come across any 
increase so far as offences under 
'mischief were concerned

An Hon. Member: They deal only 
with convictions, not with com
plaints

Shri Datar: So far as these reports 
are concerned, we have got tabular 
statements regarding commission of 
offences under different heads and I
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found that 10 f u  u  the offence of 
'mischief was concerned, (here has 
been no appreciable Increase at all; 
much less any particular increase so 
far as damage to crops is concerned. 
Under these circumstances the ques
tion that arises is whether the laud
able -object that he has in view can 
be served by adding a provision to 
the penal law of the land.

A number of hon. Members have 
rightly pointed out the dangers of 
such additional or hasty enactment. 
After all we have to be extremely 
careful, especially when we are deal
ing with the Penal Code or with the 
addition of more penal offences. There 
are certain dangers or risks involved 
in it and as my hon. friend pointed 
oat here we have got a piece of legis
lation, the Indian Penal Code, which 
is not only artistically drawn up but 
which is also exhaustively draws up. 
All the possible offences that a man 
can commit have been very fully 
dealt with and that is why the Indian 
Penal Code is one of those pieces of 
enactments which has received only 
a few amendments during the last 
century.

So far as the Chapter on ‘Mischief 
is concerned, it has been so well 
drafted that all that is necessary so 
far as the prevention of offences of 
mischief is concerned has been pro
perly put in there and we have got 
sections where aggravated forms of 
this offence have been very clearly 
dealt with.

My hon. friend the Mover pointed 
out certain circumstances and he con
tented with some possibility that in 
the case of destruction o f animals 
there are certain sections which treat 
it as an aggravated offence. Why 
should not the same consideration be 
shown so far as crops are concerned? 
You will find from the nature of the 
society that we have, from the nature 
o f offences that are being committed, 
these particular safeguards or addi
tional offences were necessary in res
pect of certain types of property like 
cattle wealth, irrigation works, etc.,

but even then when the Act « u  
passed long Jong ago no need was felt 
for the special protection of crops. 
Crops were included in the general 
term property. Therefore, when there 
are certain sections where damage is 
done to one's crops, natural recourse 
can be had to the provisions of the 
Indian Penal Code instead of enlarg
ing these provisions on the lines 
pointed out by my hon. friend.

My hon. friend’s approach, with due 
deference to him, is rather theoretical 
and necessarily unrealistic. Let him 
consider what would be the effects as 
some hon. Members have pointed out 
It will not help or fulfil the object 
that he has in view. On the other 
hand it would be creating a new 
offence and it is quite likely as some 
hon. Members have pointed out these 
powers might be abused. Now he 
contended that this offence should 
also be a cognisable offence. A 
number of hon. Members have pointed 
out what they consider as dangerous 
so far as increase in the powers of 
the police are concerned.

Mr. Deputy-Speaker: Does the hon. 
Minister agree with that view?

Shri Datar: I have said: “What they 
consider”. I am particular about this 
expression ‘What they consider*.

An Hon. Member: We are con
cerned with what you consider.

Shri Datar: So far as I am con
cerned, there is no need to fear. What 
will happen? Some hon. Member* 
here would come round and complain 
that these provisions are being abused 
and exploited for the purpose of 
harassing the poor agriculturists or 
the tenants. That danger is there— 
the danger of opposition not the 
danger of abuse by the police. Let 
this be clearly understood.

The hon. Member has done some 
injustice to the panchayats that are 
working here and there—particularly 
the adolot panchayats. It is one of 
the Directive Principles of our Con
stitution that the institution at
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panchayats ihould be fully revived 
and has to be made use of even in 
the administration of justice. 1 know 
of at least one State—the State from 
which the hon. Member cornea—the 
Uttar Pradesh, when we have got 
these judicial panchayats working very 
well. That is the report and I am 
extremely sorry that the hon. Mem
ber was so unfair and unjust about 
the new institution which we do 
desire to start again and which, I am 
confident, will so work in the next 
few years that ultimately we shall 
have a pattern of panchayats, includ
ing judicial panchayats, which would 
be working well and reducing litiga
tions and also the cost of litigations 
to which my hon. friend referred.

It is quite likely that in some 
villages where there are factions these 
powers might be abused or might 
have been abused. But, on the whole 
the experiment in one of our major 
States has been fairly successful and 
therefore, I would implore the hon. 
Member and others also to watch 
this new experiment with sympathy 
and not to deprecate it at the present 
stage. Therefore, the hon. Member 
will kindly understand that there is 
no need for this particular offence.

As Shri Sinhasan Singh rightly 
pointed out, wherever there has been 
co-operation between the parties in 
the villages and where the executive 
side of the panchayats has been work
ing well, there has been less of des
truction or cutting of the crops and 
only where there are village factions, 
these things happen. So, we should 
not have a new enactment, especially 
a penal provision, unless it is abso
lutely essential As my hon. friend 
from the Ministry of Food and Agri
culture pointed out, there is absolutely 
no need tor this so far as the protec
tion or increase in the production of 
food crops is concerned. Unless this 
particular evil has increased beyond 
all proportions, it would not be proper 
to undertake any legislation, especially 
of the hasty type that the hon. Mem
ber has brought forward here.

Secondly, the House will also under
stand that in this matter, we have to 
consult the State Governments. In 
case any such provision has been 
added in the Indian Penal Code, the 
State Governments will have to take 
cognisance of this offence and they 
will have to consider it. Wherever 
there is a proposal to amend the 
criminal law, we always consult the 
State Governments. It is a concurrent 
subject and we have always followed 
a practice according to which when
ever there are any proposals either 
before the House or elsewhere, we 
consult the State Governments and 
take their views. Only then, we take 
proper action. Otherwise, no action 
is taken at all. I might inform this 
hon. House that we have not received 
any complaints so far as destruction 
of crops is concerned from the State 
Governments. There might be a cer
tain number of cases here and there 
jyst as there might be offences being 
committed in other respects. But the 
evil has not become so prevalent, has 
not become so abnormal as to neces
sitate the making of a special Act, and 
the making of the offence in that 
respect cognizable. That is what the 
hon. Member has stated in the State
ment of Objects and Reasons.

We have to consider all these points, 
and after considering all these points 
the point that has to be decided is as 
to whether there is any need at all for 
this additional penal provision. In 
view of the fact that most of the hon. 
Members who have spoken have 
opposed this Bill, I am quite confident 
that this House will throw out this 
Bill. All the same, in view of the 
laudable object that my hon. friend 
has in view, though the remedy is mis
conceived, I would request him to 
withdraw this Bill.

Shri Sinhasan Singh: The hon. 
Deputy Minister of Agriculture point
ed out three menaces to agriculture 
of which monkey is number 1. May 
I know whether he proposes to bring 
any legislation to avoid it?

Mr. Depnty-Speaker: We will dis
cuss that at some other time.
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• f t  t ^ w r  f a f  : w s m
*  *rn»rarg ftp w *  fcwtf «ft hhcttt 
• f t  t o t * j ? t  t r r f a r  f W t  $ * f t  i  * n r  
T R ff  &  * t  w  s o t  *F  s * r  jw w t  
• s #  * n f r  $  1 f f l u r r  ^T?T v t *  v t  
w i t  j f  *t, t o  * w  f f r y w r totw  
* r f l  «nr i #  *rt»r ^ f W f r r e  w  1 f$%-
WPTTT^r*m V^Tr^y W  W ^fW TT I 

3 f  W Vt ' f e w  TW(t f  »* I

*? TO v t w w m  ff^TT jj f t  * *
• ? t *  * f t  SOT ( lT * )  t« R f* T C

1 1 t o  *  v ? t to t  t  f t  o t t  v t f  « r m r  
f t t f t  # ? r * f  s r m  * r /? T O

? ft t o  % ^nrr f t  *n»<ft 5  1 
t f f t *  « p tc  w frif «nrar*fr s t t  t t  % * re ft v t
v r r % ? r r t ,  a t  « n f  0 « fto  t f t o  * f t
•ftf *r*r ft*  t o  •& t o s *t ’r^ tv tn f 
$  * r t r  *r v t f  * ? R f * p r  f t  * s r  * r  $ i  
*« r  f t w  *  i ?ptt f t  T T f i  «rr
f t W S W  • ? t T O % 3 P T T  O T T V t f  
fttft ft * *  TT sjafPCTFT TT?TT $, <ft TO Vt 
S^TT f t  *W ? ft $  » * ■ » *  *T^TO T O  % 
? r o « r c  !? fr ^ 7  a r r r  afft ^  j t p t  

•s t f t  1

1 W T O «T $ta : Vtfkfa*2TmfWiT
«rfl5r |, t o  v t w t  t o t  t o  «rr j o t  
t  ?

•ft TfTUr ftlf : TO «rft*T VT 
m r  f t a r  i 3  r m  t j p t

« T fT  * t  l i f t  v r  f i m  t « #  v r  w « r
*  5*n 1

4 z T | V f  T f T « r i f v t f ^ < f t ’|m v t ¥
*  « m  fttft •& <wpt *ft w e  SraT 
f ,  a t T O v t t f a n  * *  i s t f T O r

» r f  ? n f z ^ r ^ r f t C T W T |  t

^ % ftra  vtirfe^ftRrtm iinnm NN ir 
*ftW *Ff w  •wf'flnr w 
ft*TT «TT I

5ft v r f  f a f m f a f  stH  fr fr fc ft  
r r ^ [  t  * & '* ? * * 'f t  m x t i f i f r -  
fe fa v r to n tr r ir m r  r & r r t m m f
ft , TO V t*|5TT «TT ft? 5(0 «TH <TT
l o v r i i n a  % fcn f«m rv tt 
t o t  ?ft ut^t <tt 1 4  ?t <npnr 3 

*frz w<raft wtt 4  tjv *wt fW^n? x *
V fc  Tt ^T *r*i*TT I
^  ift Jm I to vt R̂r
f t  arnft f  1 %Kt: A Wpf fW filViPF Vt 
*rTTO #«T f  I

vn«q«r * ^ t r r : w r * m t *  
vt ^  W r o  q?t t o h  vt «rm  t  ?

The Bill was, by leave, withdrawn.

SADHUS AND SANYASIS (BXQI3- 
TRATION) BILL

•ft TNT THU (TO*ft ^ftv) :
s'ttww 4  w w  G vw i
mrr ^snftnff v  TftRfsnr F»F<t ftrr 
•ft &&  % ft^Trnr vrar ^ 1

ottwtw *n?w, ^  fW irv wt p r
?nT*i i w p t  % f t
5  «frr »f m m  f  f t  W t t  % 
w ar* *  wft m rn ri % t o t  « f  
stttt ift ftwmmrr# m  T^t $  1 

TOS^^fft^TTT w f l ^ w nff
v t  m?r«r ftm  f t  «wr % « r m
Kt A *f tsjt «rr <ftr w  %
$m r v *  w* v m r i  %
*g?r % irr^ff «ftr ^pmfWf 
i r f t m t r f r m v f f  * m % m
PW TT^ff? 1 TO^
qftfarc5  f t  TOnft fu rt tor $ «nj«ff
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i/UH ^rrfW fvt w ft fw r a t f  
v f  * t r  Ir  N it  «nm  |  i f t r  ^  ^  
wit *ww, *?r  m  * m  i  1 v r  *  
srftr W  v iflr i f t  v w ^ w  »rr f tr rw r c  
vt p i t  ^  tsft 1 1 % frrrfta
*  qr* fmwm i  f c  fcr 3  wq«ff
%(r  w iftp f t  v r  n *  o t t *  £  f *  
frrar ^nrr*r *  srfir s f *  v r a r v i % *n: 
w t r  w jw  5V fossr, f t  »tpt
$  1 w fa*T 1  m  »TPWT g ft? w w  f in *  
fc r % ^  H T ^ ft w f W I
jt p t «rc  i g ? r « T t v r * T ^ l r f r ^ t f T
fbr^ w*t qfitjj «FT ITT «?*T «FW
fiT *R*T Wrff 9 W  Tt ?T*TT T O R  
VT5TT *Tff* I TO fc*  p i  ’f t
in|*n*TTOT «ft, aft fa  Tif *rw p i
*r^R«TT 1  *w  f w  *T , fa%  4  <Tf * *  
f fr r v tH ^ H T ^ n p n j i^ v t ^ f h r z ^ m , 
f i r m  firffcp K  % VPTT I  1 3 ^ ^ ^  
f w r  g :—

“I have aeen your intention of 
introducing your Bill in the Par* 
liament recently in the papers. 
No doubt I am glad for it, as 
many an unauthorised person 
dons the sacred ochre doth to 
cheat the public. By these false 
saints, the real people are suiter* 
ing a lot in the country. So to 
eradicate that evil from the 
domain of our sacred order, such 
a move is quite essential”.

awrww *^hw, *jw Pw vt 
w  % « » ji r  s w $ f « n *- 
m a r  w n ff  Ir ^  1 1 'npft 
wrneft ^ I f a w T *  <jw ww«i?t 
« r c r r $  fa  fcr 
«ftr sstnftnif vr wvff faerft 1 1 vft 
fa *  *trtt | ?ft fiwr «nm | fa  ift 
«w r  w  *rro in xv» «twc $ 1  * * 3  
*fwt w fatft ift «*rr $nr 1 
vm  <mr an*w ft  $  ^ rr ' w  *  arpr 
*TTffoRrk*n# vr |  afkft w  

*n5irmTTwfr$ftrwsfcr 
% fanfa * , fcir 'ifonrH  
j r h  H, ^  TfHTTt % vnrf ^  yai 
JT ifk?rT 1 wrar ik 
wt̂ swat | Aifv^vrfvVviTvm* 
ftnrf *JTftrc<w*?T*ra$,faFTvH?)r 
fWRT|, »8T1KT̂ 5W^:^W%f^Rf 
vt ^  CTCS5 ^FT i  f% f  ^T % fiwfH

8hri Y. P. Nayar (Quilon): We are 
not able to follow what the hon. 
Member is saying. From the Bill, axe 
we to understand that sadhus and 
sanyasis are the same or are they 
different, and if so, how are they 
different?

Mr. Deputy-Speaker: This may be 
explained on the next day. The 
House stands adjourned till 11 a .m . 
on Monday.
17*1 ha.

The Lok Sabha then adojoamed till 
Eleven of the Clock on Monday, -the 
12th August, 1957.
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*o. S.R.O. 1863, 

dated the 1st June, 1957, 
under sub-section (a) 
of Section j  1 of the Sala
ries and Allowance* of 
Ministers Act, 195a, 
making certain amendment 
to the Minuter*' 
(Allowance*, Medical 
Treatment and other 
Privilege*) Rules, 1937

(3) A  copy of the Report of 
the Bawd of Directors of 
National Small Industries 
Corporation Private Ltd 
for the peitod ended 31st 
March, 1056, Under sub
section m  of section 639 
of the Companies Act,
195®*

(6) A  copy of the Half-year
ly Report on the activities 
of the Coir Board for die 
period from l it  October, 
I9S® 3ist March, 1057, 
under iub-section m  of 
Section 10 of the Coir 
Industry Act, 1955.

BILL PASSED 7749— 5®

The Minister of Railways 
(Shri Jagpvan Ram) moved* 
for the consideration of the 
Appropriation (Railways)
No. 3 Bill, 1937. The 

ImotiOQ was adopted. After 
the cliute-by-claute consider
ation the BUI w u  passed.

DEMANDS FOR G RANTS 7756-7*39
Discussion an Demands for 

Grants a  respect of the 
Ministry of Rehabilitation 
commenced. The discus
sion was not concluded

PRIVATE MEMBERS' BILLS IN 
TRODUCED 7*39- 3*

The following Bills w oe introduced -

(1) Beedi end Cigar Labour 
%illby Shri A. K . Gopa.
Ian •

(а) Old and Inflnn Persons’
Homes Bill by Shri Raghu- 
'nath Singh

(3) Indian Penal Code
(Amendment) Bill (Omis
sion o f Section 497) by 
Shn Raghunath Singh

(4) Indian Penal Code 
(Amendment) Bill (In
sertion of new section 
ia*B) by Shn Raghu- 
nath Singh

(3) Arbitration (Amend
ment) Bill (Amendment 
of sections 2 and 39 and 
insertion of new Chapter 
IV (A) by Shn R & iu- 
nath Singh

(б) Constitution (Amend
ment) Bill (Amend
ment of article 58) by 
Shn Raghunath Singh

(7) Companies (Amend
ment) BIU (Amendment of 
section 393) by Shn
Mabanty

(8) Cantonments (Amend
ment) Bill (Amendment of 
sections 13 and 60 and 
omission of section 14) 
by Shn Jhulan Sinha

PRIVATE MEMBERS* BILLS WITH
DRAWN 7*33-90

(1) Further discussion on 
the motion to consider 
the Central Govern
ment Servants (Option 
for joining Contribu- 
toiy Health Service 
Scheme) Bill by Shn 
Jhulan Sinha was con
cluded The Bill was 
withdrawn by leave of 
Lok Sabha

(2) Shn Raghunath Singh 
moved for the considera
tion of the Indian Penal 
Code (Amendment) Bill 
(Insertion of new section 
437A). The Bill was 
withdrawn bo leave of 
Lok Sabha.
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PRIVATE MEMBER'S BILL UNDER _ r
coNsrDBRvmSN 7890-92 AororoA f o r  M on d a y , u Th

AUGUST, 1957—
Shri Radh* Raman moved ^  . ,, ,

that the Sadhut and San- Further 4 i«cua£n on
ja ii i  (Restoration) Bill Demand* for G  ranti a
oe taken to o  considera- !?JE*SL.?L ^dan. The dlacusikmwae ofRahaWBtation.
not concluded.
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